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LOK SABHA 
Fridtfy, IJtth September, 1998

The Lok  SabHa met at Eleven of the 
Clock

[M r. Speaker tn the Chair]

O RAL ANSWERS TO QUESTIONS 

Export of Manganese Ore

+
k fS h ri Rameahwar Tantia: 

^Shrl v c Shnkla;

W ill the Minister of Commerce and 
Industry be pleased to refer to the 
reply given to Unstarred Question 
No. 3374 on the 7th May, 1958 and 
.state the reasons for the shortfall in 
fulfilling the Manganese Ore tonnage 
contracted by the State Trading Cor
poration of India (Private) Ltd., both 
directly and throngh its Agents upto 
the 31st March, 1958?

The Minister of Commerce (Shri 
Kanungto): There is no question of 
shortfall, Sir. I presume the Hon’ble 
Member is referring to extension of 
delivery dates, which, as is generally 
known, has been necessitated by the 
temporary slackening of demand in 
the consuming markets.

Shri Rameahwar Tantia: It was
stated in reply to a question on the 
7th May, 1958 that the total sales 
were about 5,66,000 tons while the 
deliveries totalled about 1,34,000 tons. 
May I know whether the balance has 
been delivered by this time or whe
ther there is still some outstanding?

Shri Kanongo: As you w ill realise, 
two sets of contracts, one ending in 

178 A  LSD— 1.
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March and the other beginning from 
April ran into each other and all the 
contracts are existing and shipping 
has been going on.

Shri Rameahwar Tantia: May
know whether any penalty or differ
ence has to be paid by the buyers?

Shri Kanongo: No, Sir. The delay 
has been permitted according to the 
desire of the buyers.

Shri Panigratd: May I know whe
ther the S.T.C. invites tenders when 
selecting business associates for ex
port of manganese ores?

Shri Kanongo: This has nothing to 
do with business associates and ten
ders are not invited. Market infor
mation is taken and contracts are 
given to the persons who offer the 
lowest rates.

Shri Panlgrahi: What is the price
paid for the manganese purchased by 
these people?

Sljri Kanongo: It would not be in 
the interest of the corporation to dis
close that.

Pandit D. N. Tiwary: How much has 
been delivered till now and what is 
the remaining?

Shri Kanongo; I am not in posses
sion of the exact figure but I suppose 
about 230 or 240 thousand tons ave 
been delivered.

Shri Jaipal Singh: Is the Govern
ment in a position to tell us whether 
there is any stock-piling and if so 
what is the quantity?

Shlri Kanongo: We have been com
pelled to stock-pile because shipments 
have not been effected according to 
the desire of the shippers.
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Shri Jalpol Singh: What is the 
quantity?

Shri BjuuutffO: Roughly about throe 
lakh tons.

Shri Damani: The hon. Minister
has stated that the delivery was to 
have been given in March-April. 
Hay 1 know whether at that time we 
have actually produced that quantity 
or we were able to produce this 
quantity only afterwards and if we 
have produced that quantity on that 
date, have we charged any compensa
tion for the late delivery?

Shri Kannngo: Our sales were
covered by our purchases. As I have 
said just now, we have got stock
piling in our hands pending ship
ments. There was no question of 
asking for any compensation or 
penalty because, the world market 
conditions being what they are, we 
had to accommodate the buyers.

8hri Damani: Our sales are for a 
particular period and on that basis we 
have had to purchase. A t the request 
of the buyers we have extended the 
time. There must be some clause 
whereby we can get some interest 
or the expenses incurred on the 
godowns.

Mr. Speaker: The hon. Member is 
discussing the whole matter; he is 
not eliciting information.

Shri Damani: Was any interest or 
any other amount charged or not?

Shri Kanungo: I have already rep
lied. We have not asked for or claim
ed any penalty because we want to 
accommodate our buyers.

Shri Birendra Singhji: May I know 
whether the stock-piling is due to the 
shortage on the part of the railways?

Shri Kanungo: The shortage of the 
railways is known but the delay in 
shipment is not due to shortage of 
railway transport but it is mainly to 
accommodate the wishes of the 
buyer*.

Shri V. P. Nayar: In answer to a
previous supplementary question, the 
hon. Minister has said that it would 
not be in the interest of the S.T.C, to 
divulge the figures. But could I 
know whether the entire supply was 
purchased at the same price or if 
there was a difference in prices paid, 
what was the highest price and what 
was the lowest price?

Shri Kanungo: I would not like to 
give these figures because the prices 
can be calculated from these.

Shri V. P. Nayar: I want to know
the difference; I do not want the 
exact prices.

Mr. Speaker: He has already ans
wered; the hon. Member puts a ques
tion leading to the same answer.

Shri V. P. Nayar: He has mis
understood. I  wanted the difference
in prices. I do not want how much 
was paid for a ton as the highest 
price nr the lowest price.

Shri Kannngo: I have said that the 
value of the total exports and the 
quantity of the total exports are 
available in the published documents 
and if I give these figures, the prices 
could intelligently be calculated from 
them.

Shri Ranga: May I know whether 
the manganese ore producers are 
themselves given a major share of the 
exports?

Shri Kanungo: No, Sir. Quotas for 
exports independently of S.T.C. are 
given on past performance whether 
they are mine-ownerg or shippers.

Third Five Year Plan
+

Shri Bangshi Thakur:
Shri Abdnl Salam:

. Shri Damani:
Shri Sang anna:

Will the Minister of Planning be 
pleased to refer to the reply given to 
Starred Question No. 644 on the 5th 
August, 1997 and state the progress so
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fr r made in regard to the for
mulation of th* Third Five Year 
Plan?

The Parliamentary Secretary to the 
HtiUster of Labour and Employment 
and Planning (Start L. N. Mlshra):
A. statement is laid on the Table of 
the Lok Sabha. ISee Appendix V, 
annexure No. 48.]

Shri Bungatal Thakor: In view of
the transport difficulty in Tripura 
may I  know whether the construction 
of the inland railways in Tripura and 
also a railway link with Assam will 
be given top priority In the Third 
Plan?

Shri L. N. Mlshra: It is too early to 
think of individual projects.

Shri Bangshi Thakor: May I know 
whether any medium or big industry 
or industries would be established to 
cope up with the unemployment pro
blem in Tripura during the Third Plan 
period?

Shri L. N. Mlahxa; The same -eply 
applies to this also.

Mr. Speaker: The Second Plan i.--
not yet over.

Shri Bimal Ghose: May I know
whether the Third Plan is being fram
ed within some framework made 
available by the Planning Commission 
or by some outside body or whether 
the Ministries and the State Govern
ments are independently making 
plans of their own without reference 
to any targets?

The Deputy Minister of Planning 
(Shri S. N. Mis hr a ): At the moment, 
some of the basic studies are under
way. Some kind of a general outline 
would be there and both the Central 
and the State plans w ill have to fit 
into it. But that w ill come later.

Shri Bimal Ohooe: May I know
whether there is any plan frame
work as was the case in connection

with the Second Plan and as it is men
tioned here that there is a perspec
tive planning for 16—20 years, may 
I know whether any targets for the 
perspective planning had been fixed?

Shri 8 . S. Mlshra: The hon. Mem
ber would appreciate that it would 
also require a number of studies, in
vestigations and all that and all those 
things are underway at the moment. 
It would take some time even to build 
up a perspective plan of 15 to 20 
years.

Mr. Speaker: We have not yet con* 
eluded the Second Plan. Next 
question.

Enquiries Into Dalmia Concerns

*1187. Shri Ram Krishan: W ill the 
Minister of Commerce and Industry
be pleased to state:

(a ) whether it is a fact that Gov
ernment have decided to appoint a 
Commission to enquire into the affairs 
of the Dalmia concerns;

<b) if so, the constitution and terms 
uf reference of this Commission; and

(c) whether the above Commission 
w ill also enquire into affairs of the 
Dalmia Dadri Cement Limited?

The I>eputy Minister of Commerce 
and Industry (Shri Satish Chandra):
(a) Yes, Sir. This was decided some 
time ago.

(b ) A  copy of the Notification indi
cating the constitution and terms of 
reference etc. of the Commission is 
laid on the Table of the Lok Sabha. 
TSee Appendix V, annexure No. 49.]

(c) The matter is under considera
tion.

Shri Ram Krishan: In reply to my
question on 22nd April, 1958, the hon. 
Minister has said that he will be 
glad if this concern is also included 
in the list. May I know why this 
firm has not so far been included in 
that list?

Shri Satish Chandra: Mr. Justice
Vivian Bose has been appointed as the 
Chairman of the Commission only in
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the last week of August. As soon as 
that Commission meets, Government 
w ill move that this company should 
also be taken up for enquiry.

Slut B a a  Krinlum: In view  of the 
recent move of Seth Ramkrishna 
Dalmia to transfer hig remaining pub
lic companies into private companies, 
may I know what special steps Gov
ernment propose to safeguard public 
interests?

Shri Satish Chandra: The hon.
Hember is perhaps referring to cer
tain transfers that have been made 
under section 305 of the Companies 
Act, and I have given detailed 
answers to his specific questions on 
that subject. As X have said. Gov
ernment itself has no power to take 
any steps in that connection, but if 
more than 10 per cent, of the share
holders so desire they can move the 
court in that matter under the provi
sions of the Companies Act.

Shri S. M. Banerjee: From the
schedule which is attached to the 
notification, it is found that Rottas 
industry, which is the biggest indus
try under Dalmia, is not included 
for investigation. May I know what 
are the reasons due to which this 
industry has not been included; 
whether everything is good there?

Shri Satish Chandra: There as.
numerous companies in Dalmia Group. 
Only those companies against which 
there were specific complaints were 
included in the schedule, but the 
Commission is authorised, under 
clause 2 o f the terms of reference, to 
take up any other company within 
its purview, provided some illegali
ties come to its notice in connection 
with the enquiry.

Shri S. M. Banerjee rose—

Mr. Speaker: The question has been 
answered. There is a Commission. 
Hon. Members who have some infor
mation may place that information 
before the Commission instead of 
bringing it up here. Shri V. P. Nayar.

Shri V. P. Nayar: Sir, am I called 
upon to put e supplementary on this 
question?

Mr. Speaker: No, no; he may put 
the next question.

Graphite

•1183. Shri V. P. Nayar: W ill the
Minister o f Commerce and Inimtry
be pleased to state:

(a) the present position of produc
tion and demand o f Graphite in 
India; and

(b ) the annual requirement in value 
of graphite and graphite-made
articles?

The Deputy Minister of Commerce 
and Industry (Shri Satish Chandra):
(a ) The present output of graphite 
in India is of the order of 1,600 tons 
per annum, while the demand is 
about 2,500 tons per annum.

(b) the value of the annual re
quirements of graphite is about 
Rs. 30 lakhs and of graphite-made 
articles about Rs. 103 lakhs.

Shri V. P. Nayar: May I know whe
ther Government are aware that 
from 1900 to 1912 Travancore alone 
raised about 35,000 tons of graphite 
through M/s. Morgan Crucibles Ltd.?

Shri Satish Chandra: Sir, I  do not 
know what happened as far back .”»s 
1900 and 1912. But, as I said, 1,600 
tons of graphite is being produced in 
our country per annum today in the 
mines located in Bihar, Orissa, 
Andhra and Mysore. I  am not 
aware of any mines in Travancore.

Shri V. P. Nayar: May I know whe
ther Government are aware that in 
the Travancore area graphite is one 
of the most widely distributed eco
nomic minerals?

Shri Satish Chandra: If that is so, 
the Ministry of Steel, Mines and Fuel 
will certainly look into that matter.

Shri V. P. Nayar: I  want to know 
whether there are any graphite-based
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industries, whether industries which 
products out o f graphite exist 

in India; and, i f  so, may I  know 
what is their annual turnover?

Shri Satish Chandra: A  start has 
been made recently, and graphite 
crucibles are being manufactured in 
the country. A  small start has also 
been made to produce carbon brush
es, electrodes, arc lamp carbons and 
other things.

Shri Warior: May 1 know how much 
graphite is imported into this country 
annually?

Shri Satish Chandra: 1 said that 900 
tons o f graphite is imported. Apart 
from that, graphite articles costing 
about Rs. 1 crore have to be imported 
•t present

Shri V. P. Nayar: In view ol the
varied use of graphite in paints,
crucibles, lead pencils, carbons etc., 
may I know whether Government 
have any plans to exploit indigen
ous resources o f graphite so as to 
meet the entire requirements of the 
country?

Shri Satish Chandra: Private parties 
being fully encouraged by Govern
ment, it is expected that the industry 
will gradually grow.

Manganese Ore Trade
+

r  Shri Rameohwar Tantia:J Shri Wodeyar:
| Shrimatl Rena Chakra- 
L Yartty:

W ill the Minister of Commerce and 
Xadastry be pleased to state:

(a ) whether it is a fact that India 
is losing its long established over
seas markets of manganese ore;

fb ) whether it is also a fact that 
the State Trading Corporation of 
India (Private) Limited have not 
lifted all the manganese ore which 
it has contracted to purchase;

(c ) i f  so, the quantity of manga- 
*«ae ore involved; and

(d ) the reasons for not lifting the 
same and the steps taken or proposed 
to be taken in the matter?

The Minister of Commerce (Shri 
Kanongo): (a ) to (d ). A  statement 
is placed on the Table of the Lok 
Sabha. [See Appendix V, annexure 
No. 50.]

Shit Rameshwar Tantia: In the
statement it has been said that com
petition from those countries which 
are nearer the consuming market is 
keen. May I know whether Govern
ment is considering the Question of 
keeping up the target of our manga
nese ore export, even losing some
thing as we have done in the case of 
sugar and cement?

Shri Kannngo: Loss w ill be of the 
exporters and shippers; Government 
can't do anything about it.

Shxl Ramesfewar Tantia: in view 
of the statement made by the Direc
tor of Foreign Export Trade that nego
tiation is being made with the United 
States of .America in respect cf 
manganese ore, may I  know whether 
that negotiation has been finalised; i f  
so, how much manganese ore w ill be 
exported?

Sbjrt Kannngo: It has not been 
finalised yet.

Shrimatl Rena Chakravartty: May I
know the reason why the quota for 
manganese ore was suddenly dropped 
in 1957, when there was still a good 
demand in the world market?

Shri Ranga: Quota for export?

Shrimatl Rena Chakravartty: The
S.T.C. quota for iron ore was increas
ed, but in respect o f manganese ore 
it was reduced. May I  also know 
how much has been actually lifted by 
S.T.C. against the 1957 quota?

Shri Kannngo; S.T.C. quata in
creased from 33 per cent, to 50 per 
cent., and the performance has been 
almost near about the total quota.

Shrimatl Kean Chakravartty: That
is not my point.
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Mr. Speaker: The hon. Member says 

that the quota was reduced, whereas 
the hon. Minister says that it was 
increased.

Shrimati Kenu Chakrarartty: The
point is, even though the quota may 
have been increased, there was a 
much bigger off-take in the earlier 
year. Why was it when S.T.C. came 
into existence there was immediately 
a reduction in the quota?

Shri Kanungo: It is not correct:
1957 exports were the highest in the 
last ten years.

Shri Wodeyar: May I know what
steps the State Trading Corporation 
of India has taken to step up the 
trade in Mysore State?

Shri Kanungo: Sizable quantities
were purchased from mine-owners 
and shippers in Mysore State; but 
Mysore is at a disadvantage because it 
is away from the ports.

Shri Viswanatha Reddy: May I
know whether it is a fact that while 
the State Trading Corporation is able 
to arrange export of only high grade 
manganese ore, sufficient efforts are 
not being taken to export low grade 
ore also along with the high grade 
ore?

Shri Kanungo: The whole pattern of 
manganese export from India for the 
last 20 years has been of high grade 
ore, and in the world market low 
grade ore is going out of use. Late
ly, the steel manufacturing process in 
other countries, particularly U.S.A., 
has eliminated the use of low grade 
manganese ore. A ll the same, in our 
negotiations we always try to make 
a ‘package deal’ including some low 
grade manganese ore also.

Shri Tyagi: Have the Government 
examined the possibility of exporting 
ferro-manganese in place of manga
nese ore; because it would, on the 
one hand, save shipping space and, 
on the other, give employment to our 
people here?

Shri K u a a | »:  Yea, Sir. A  ferro
manganese plant is only going into 
operation; therefore, we are not con
sidering the question of offering 
ferro-manganese to our overseas 
buyers. It all depends upon what 
the cost of manufacture here would 
be.
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The Minister of Information and
Broadcasting (Dr. Kesk&r): (a ) to
(c). No final decision has been takea 
regarding the question.
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Dr. KWIm t : It w ill be difficult for 
me, Sir, to detail the reasons why this 
delay has occurred. A  number of fac
tors came in at a particular time when 
a suit was pending in the Supreme 
Court regarding the Working Journa
lists Act. It was thought that certain 
fundamental points regarding the 
freedom of Press and other related 
matters were being taken up there. We 
are waiting to see as to what decision 
the courts take about it. There is 
also the question of taking the views 
of all the different groups of news
papers into consideration. An addi
tional factor that has now come is 
also the shortage of newsprint and all 
these things have led to delay.

I might also inform the hon. Mem
ber that even after finally deciding 
upon a schedule, it w ill take quite a 
considerable time in order to promul
gate it because the specific schedule 
would have to be put before the in
terests concerned for consultation and 
their opinion taken before it can be 
promulgated.

t o  ?3t;t ^  ^
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Dr. Kaekar: Nobody has written to 
the Government that they are going to 
the court; but we have read in some 
papers. But Government is not at all 
concerned about the matter. I f  the 
matter goes to the court the court 
will decide what it considers proper.

Shri D. C. Sharma: May I know if 
there are any newspapers which have 
been responsible, directly or indirect
ly, for delaying a decision on this 
matter?

Dr. Keskar: It is obvious that cer
tain groups of papers are against it 
and a still bigger group is in favour 
of it. But if any group of papers 
tries to stop it, it can only do so by 
putting it before Government and we 
have received certain representations 
to which we give careful considera
tion as we give to the other groups 
also.

Shri Mahanty: In view the fact 
that the well-being of these small 
newspapers is completely dependent 
on the price-page schedule, may we 
know how long the Government will 
take to implement the recommenda
tions of the Press Commission in this 
regard?

Dr. Keskar: The enunciation of the 
principles of the hon. Member can
not be accepted in their entirety. It 
is a matter for discussion and think
ing whether the well-being of news
papers depends entirely upon the 
price-page schedule.

Shri V. P. Nayar: Hr meant small 
newspapers.

Shri Mahanty: Yes; small news
papers.

Dr. Keskar; Yes; small newspapers 
also. Whether the entire well-being 
of all newspapers w ill depend on this 
and whether this w ill affect them to 
a great extent is a matter to be con
sidered. We are quite aware of the 
fact and, as I said, we have to take 
a number < f factors into considera
tion, and I hope that the matter 
would not be unduly delayed.

Shri Mahanty: The hon. Minister 
stated that the shortage of newsprint 
is one of the reasons why the imple
mentation of price-page schedule has 
been delayed. May we know whe
ther it is not a fact that the news
print shortage has operated against 
the interests of the small newspapers 
as different from the big newspapers 
end chains?

Dr. Keskar: I have not understood
the latter part of it.
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Hr. Speaker: Has not the shortage
affected the smaller newspapers as 
different from the bigger ones?

Dr. Keskar: The question of price 
page schedule, from the point of view 
of conserving newsprint, is not at all 
the same thing as a price-page sche
dule for protection from unfair com
petition which is the main objective 
of the Act that was passed by 
Parliament. Naturally there w ill be 
a schedule and the schedule might 
be different according to different 
objectives. Whether both can be 
combined and brought about together 
is a question to be considered.

Shri Khadilkar: May 1 point out 
that once the hon. Minister himself 
had stated that the schedule was com
plete and that it would be announced 
very soon. From his reply now, it 
seems that the veto is exercised by 
certain interests in the newspaper 
industry. Is it a fact that so far as 
the delay is concerned, a certain 
amount of recalcitrant attitude from 
a section of proprietors is responsible 
for it?

Dr. Keskar: No, Sir It is not any 
proprietor or group of proprietors 
which is responsible for any delay. 
As I said, the question of schedule, 
what sort of schedule is to be pro
mulgated, etc. is not such an easy 
matter. It is an important matter 
which might affect the future of the 
press as a whole. When I said that 
the schedule was nearly ready, I 
meant that a number of draft sche
dules were nearly ready. They have 
been sent to the various interests and 
their views have been ascertained 
But, as I  said also last time, the views 
are very conflicting, and therefore, 
we have to be very careful as to the 
sort o f schedule that we promulgate.

Shri Prabhat Kar: Having said just 
two years ago that a decision w ill be 
taken and a notification w ill be issued, 
the subsequent reason that was given 
is there is a case pending in the 
Supreme Court, on the point whether 
the freedom of the press is also being 
violated or not, because of some em
ployers having challenged the working

journalists. 80 , what are the maionn 
today that it cannot be implemented, 
since the Government had decided to 
issue the notification two yean ago?

Dr. Keskar: The Government have 
taken no decision that at a particular 
moment they w ill issue a notification 
on the price-page schedule. It was 
decided that they would issue it at 
the appropriate moment. As I  said, 
there are one or two important mat
ters that came up. So we thought we 
had better see how the principle re
garding the freedom of the press is 
decided and whether any such decision 
affects what we are going to do, and 
then take any further decision in the 
matter.

^  fast# I
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Dt. Keskar: The hon. Member can 
draw any conclusion he likes. I  am 
unable to satisfy him.

Rehabilitation of Displaced Persons Is 
Mysore

+
•1 1 ft*. S Shri Shdvananjappa:

\  Shri Wodeyar:

W ill the Minister of Rehabilitattoa 
and Minority Affairs be pleased to
state the progress made in connection 
with the work of rehabilitating dis
placed families from East Pakistan in 
Periyapatna town in Mysore?

The Deputy Minister of Rehabilita
tion (Shri P. S. Naakar): A  schema
has been sanctioned for the rehabili
tation of East Pakistan displaced 
person in Periyapatna taluk and not 
Periyapatna town. The progress
made by the scheme ia as follows:—

(1) The work of enumeration and 
felling of trees in the area 
has already started.
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(2)  A  detailed survey for the re
clamation and development of 
the area is in hand.

(S) The Central Tractor Organi
zation, who are being en
trusted with the job of recla
mation, are making necessary 
arrangements for the move
ment of their machinery to 
the aite.

Start Shivananjappa: May T know 
what Is the number of refugees who 
are proposed to be settled there?

Shri P. S. Naakar: About 800 agri
culturist families.

Shri Shivananjappa: May I know
(he financial aid that is proposed to 
be given to the Government of 
Myobre in this behalf?

Shri P. S. Naakar: it w ill cost about 
fis. 4,000 per family. The cost of the 
entire scheme is borne by the Cen
tral Government.

Shri Shivananjappa: May I know
the extent of jungle that is proposed 
to be cleared just to provide land for 
agricultural purposes. to those 
refugees?

8hrl P. S. Naakar: The State Gov
ernment, for the moment, has offer
ed about 8,000 acres of land, and we 
are told that the area is covered with 
forests. But I cannot exactly say 
how much w ill be cleared.

Shri Wodeyar: May 1 know whe
ther the opinion of displaced families 
has been taken in this regard and 
also the public opinion of people 
from the Periyapatna taluk?

Shri P. S. Naskar: I could not
follow.

Mr. Speaker: He wants to know 
whether the opinion of the displaced 
persons and the opinion of the people 
in Periyapatna taluk has been taken 
before this scheme is sought to be 
launched.

The Minister of RefaaMUtatton and 
Uaorttr Affairs (Shri Mehr Chand
Kkqawa); As far as the displaced

persons are concernccl, before we 
launch upon any scheme outside West 
Bengal, we take the officers of the 
West Bengal Government and their 
advice is generally sought before any 
area is selected. As far as the people 
ot that particular area are concern
ed, I  deal with the State Govern
ment.

Shrimati Da Palchoudhari: May I.
know how much land is going to be 
given to each refugee, and what is. 
the fertility so that the land given' 
will be enough for their subsistence*

8hrl P. S. Naakar; Six acres of 
land w ill be given to each family and,, 
according to the State Government, 
it w ill be quite sufficient for any 
agriculturist family.

ShrlmaU Rena Chaknrrartt;: May
I know whether this land falls in the 
category of marginal or sub-margi
nal land?

Shri Mehr Chand Khanna: I  can. 
assure the hon. Member that this land' 
that is going to be reclaimed w ill be 
one of the very fertile areas.

Common Market for Asia
+

f  Swdar Iqbal Singh:
{ Shri N. K. Monisamy:

*1183. J Shri Daljlt Singh:
■ Shri Ram Shankar Lai:
1 Shri Damani:
I  Dr. Ram Snbhag Singh:

Will the Minister of Commerce in f  
Industry be pleased to state:

(a ) whether there is a proposal to 
set up a Common Market for Asia: 
along the lines of the customs and 
tariff union sought vo be established 
in Western Europe; and

(b ) if so, the details thereof and 
the reactions of the Government of 
India thereto?

The Deputy Minister of Commerce- 
and Industry (Shri Satlsh Chandra):
(a ) No, Sir.

(b) Does not arise.
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Sardar Iqbal 8 In f fa: May I know
'whether the Government have receiv
ed any suggestion from any country 
in this regard?

Sbrl Satish Chandra: No, Sir. Some 
discussions have taken place in a con- 
ierence held in Egypt and also in the 
E.C.A.F.E. Conference about the
possibility of increasing trade within 
the Afro-Asian countries, but no sug
gestion for the creation of a comipon 
market has been made.

Raja Mahendra Pratap: I would 'ike 
to have a common market for the 
whole world, but may I know if
there is any plan to have a common 
market for Iran, Afghanistan, Pakis
tan, India, Nepal and Ceylon?

Shri Satish Chandra: No; there ic
no such proposal.

Sardar Iqbal Singh: May I krow
whether the Government of India
have explored the possibility of es
tablishing such common markets for 
Asia?

Shri Satish Chandra: Tlu matter
has been discussed ar.d it is thought
that due to various reasons it is not 
practicable to do so. There must be 
a common political outlook, common 
economic structure, common social
philosophy and so on, before such 
common markets can operate satis
factorily.

Unsold Stock of Shoes 

f  Pandit D. N. Tiwary:

*11W.

Will the Minister of Commerce and 
Industry be pleased to state:

(a ) whether it is a fact that a huge 
stock of shoes refused by foreign pur
chasers is lying unsold with the

Shri Narayanankutty Menon: 
Shri Warior:
Sardar Iqbal Singh:
Shri Ram Kristian:
Shri Snpakar:

National Small Industries Corporation 
(Private) Limited;

(b ) if so, the reasons for their 
refusal and the amount of capital 
blocked thereby;

(c ) whether the suppliers have been 
paid the full prices for these shoes; 
and

(d ) the steps taken to dispose of 
these shoes?

The Deputy Minister of Commerce 
and Industry (Shri Satish Chandra):
(a ) to (d ). A  statement is laid on the 
Table of the Lok Sabha. [See Ap
pendix V, annexure No. 51.]

Pandit D. N. Tiwary: What is the
value of the shoes that have not been 
taken delivery of?

Shri Satish Chandra: These shoes
which have not been delivered so far 
are expected to go out in the next 
consignment and pricc negotiations are 
taking place. So, perhaps the hon. 
Member would not like me to disclose 
the value

Pandit D. N. Tiwary: Th*- shoes
were refused because of their low 
quality. May I know on what basis 
these shoes are going to be taken 
delivery of again?

Shri Satish Chandra: It is not so.
In the case of Russia, the original 
order was for 3 lakhs pairs of shoes. 
Because they could not be supplied on 
the due dates, the order was reduced 
by 50,000 shoes. So, there is a balance 
of 54,000 shoes against the order of 
Russia. We think in the next consign
ment these shoes would go. It is not 
due to bad quality that they have 
not been delivered.

Sardar Iqbal Singh: May I know
whether it is a fact that these shoes 
were rejected because according to the 
Polish representative who inspected 
these shoes were not according to 
specification?

Shri Satish Chandra: This is in
regard to the other 14,000 pairs. They 
are also quite good shoes. When they
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had been manufactured, a sample was 
displayed at the Poznan Fair and a 
large order was received from Poland. 
Later on they said that they wanted 
certain modifications in the shoes. As 
it was a new market, we arranged for 
fresh production and supplied the com
plete order according to their speci
fications. But these 14,000 pairs are 
also good and they w ill go to some 
country in the future consignments.

Sardar Iqbal Singh: May I know
whether it is a fact that these shoes 
were offered to the Delhi shoe traders 
and they also rejected the shoes be
cause they were not of better quality?

Shri Satish Chandra: I am not aware 
of it. I am told that they are of good 
quality and are being inspected now 
for being supplied to other countries. 
Buyer’s inspectors arc inspecting these 
shoes.

Shri Tyagi: Has it come to the
notice of Government that in some of 
the leftist countries of Europe, the 
pairs were found to contain left foot 
shoes only?

Mr. Speaker: Is there any truth
in that?

Shri Satish Chandra: Lakhs of pairs 
of shoes were supplied. Maybe in
advertantly in some cases, two right 
shoes or two left shoes might have 
been placed in one box. There have 
been a few cases—a dozen or so. But 
even then, they could be exchanged 
by the buyer, these might have been 
packed like that by mistake.

Some Hon. Members rose—

Mr. Speaker: The hon. Minister has 
said that the quality is not bad and 
they are negotiating for the sale. If 
further questions are going to assist 
us in seeling those shoes, I would allow 
them. But 1 am afraid every further 
'question would only make the shoes 
deteriorate further, whether they are 
really bad or not.

Shri S. M. Banerjee: These shoes
were manufactured by the British

India Corporation and they have been 
Joing it intentionally. . . .

Mr. Speaker: This question may be 
renewed sometime later.

Textile Mills, Bombay

*1195. Shri Pangarkar: Will the
Minister of Commerce and Industry
be pleased to state:

(a ) whether Government are aware 
of the poor returns of some of the tex
tile mills in Bombay State; and

(b ) if so, whether Government con
template setting up an enquiry com
mittee to investigate into the working 
of these textile mills?

The Minister of Commerce (Shri 
Kanungo): (a ) Government are con
stantly watching the results of work
ing of the textile mills in the country 
including the mills in Bombay State. 
Related to 1956, the working results 
of some mills have revealed a reduc
tion in profits.

(b ) Government do not contemplate 
setting up any enquiry committee for 
this purpose. An Enquiry Committee 
was only recently appointed to look 
into the various problems of the cotton 
textile industry in the country, the 
Committee have already submitted 
their report, which is under considera
tion.

Shri Pangarkar: May I know if any 
textile mills have been closed in Bom
bay State due to poor returns?

Shri Kanungo: There have been
-some closures mostly due to unecono
mic working and accumulation of 
stocks.

Shri Rameshwar Tantia: May I know
whether on account of growing com
petition from China, our textile goods 
export has been less and may I know 
whether Government are considering 
steps to increase our export?

Shri Kanungo: May I submit that 
this question is about the profit earn
ings of Bombay mills? I can answer 
that question if you allow it.
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Mr. Speaker: That does not arise
•ut ot this question.

Shri Danuuil: May I know whether 
Government is aware of the conti
nuous rise in D.A. figures and due to 
that coarse and medium counts mills 
are adversely affected? I f  so, may I 
know whether Government has issued 
any direction to the Wage Board to 
enquire into this matter?

Shri Kan an go: That is asking for
an opinion. As far as the Wage Board 
is concerned, it is there enquiring 
into the wage structure.

Shri Damani: My question is whe
ther as a result o f the increase in the 
D A . figures the working of coarse and 
medium mills is affected.

Shri Kannngo: That is asking for 
an opinion.

Shri Hem Baraa: May I know how 
many o f these textile mills are yield
ing poor returns due to the bad condi
tion of machinery? Lack o f proper 
attention, repairs and replacement are 
some of the reasons pointed out by the 
Textile Enquiry Committee as res
ponsible for poor returns of the textile 
mills.

Shri Kanaago: I  cannot give the
exact figures of mills which are having 
out-dated machinery, because there 
are 479 mills and we do not have re
ports of the whole lot o f them. They 
are being inspected by rotation and it 
w ill take a long time to have data 
regarding all the mills.

Shri Khadllk&r: In view of the fact 
that Narasinghji Mills which was 
closed after it was taken over by 
Government and worked on a co
operative basis is now yielding good 
results, as the Textile Enquiry Com
mittee have pointed out, w ill Govern
ment consider setting up a small board 
to take over mills which are closing 
down because of uneconomic manage
ment?

Shri Kantmgo: As I  said la  fh » 
answer, the report of the Textile

Enquiry Committee is under considera
tion and 1  cannot anticipate the con
clusions.

Shri S. M. Banerjee: May I  know
whether at the X V I Labour Confer
ence, a decision was taken that two 
committees w ill be appointed for 
Indore and Kanpur? May I  know 
whether this matter is being consider
ed after the submission of the report 
of the committee?

Shri Kanaago: No, Sir; the recom
mendations of the Textile Enquiry 
Committee presided over by Mr. Joshi 
are being considered.

Shri S. M. Banerjee: A  decision was 
taken that two committees w ill be 
appointed for Indore and Kanpur. I  
want to know whether those com
mittees are being appointed.

Shri Kannngo: I sun not aware o f
any such decision.
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Mr. Speaker: What is the good of 

putting general questionns? He has 
stated that under the Industries (De
velopment and Regulation) Act, proper 
action is being taken.
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Mr. Speaker: Hon. Members should 

avoid general qusetions. I f  necessary, 
he can put a separate question re
garding any mill which has come to 
his notice and which is being mis
managed. He can ask what action is 
being taken in particular matters.

Employees’ State Insurance Scheme

*n#fi S Shri Sanganna:
Shrimati Renu Chakravartty:

W ill the Minister of Labour and 
Employment be pleased to state:

(a ) whether it is a fact that workers 
have to undergo inconvenience and 
delay in receiving cash benefits under 
the Employees’ State Insurance 
Scheme; and

(b ) i f  so, the steps taken in the 
matter?

The Parliamentary Secretary to the 
Minister of Labour and Employment

6tz4

and Planning ( 8hri L. N. Mlahra): (a )
No.

(b ) Does not arise.

Shri Sanganna: May I know whether 
this scheme Is going to be extended 
and, if so, to what extent?

Shri L. N. Mt&hra: This is for a
specific purpose and it cannot be 
extended for any other purpose.

Shrimati Renu Chakravartty: May
I know whether it is a fact that in 
Delhi itself workers have to stand 
from 5 o’clock in the morning till 
9 o’clock and still go without the cash 
benefit?

Shri L. N. Mishra: Some complaints 
like that have appeared in the news
papers also. But on enquiry it was 
found that they were not correct at 
all.

Shri S. M. Banerjee: May I know
whether any final decision has since 
been taken to extend this scheme to 
the families of workers?

Shri L. N. Mishra: The question of 
extending this scheme as far as possi
ble is under consideration.

Small Tea Growers of Punjab

4-
•1198 /  Shri Hem * * i ;

' \  Shri Anirudh Sinha:

W ill the Minister of Commerce and 
Industry be pleased to refer to the 
reply given to Starred Question 
No. 1771 on the 22nd April, 1958 and 
state:

(a ) whether the scheme for the 
rehabilitation and reorganisation of 
the Small Tea Growing Plantations in 
the Punjab has been received from 
the Punjab Government; and

(b ) if so, the nature thereof?

The Deputy Minister of Commerce 
and Industry (Shri Satish Chandra):
(a ) No, Sir.

(b ) Does not arise.

Oral Answers 12 SEPTEMBER 1998 Oral Answer*
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Shri Hem I t ) :  May I know whether 
recently a trade agreement has been 
signed and, i f  so, whether any attempt 
has been made by the Government to 
sell green tea to Afganistan?

Shri Satish Chandra: The purchase 
of an article depends on the w ill of 
the buyer. An agreement has been 
entered into under which our pur
chases in Afganistan w ill be paid in 
Indian rupees and Afganistan will 
utilize those rupees for purchase of 
Indian goods. We expect that it will 
improve the position of green tea also.

Shri Hem Raj: May 1 know whether 
the report which has been submitted 
by the Green Tea delegation to the 
Government has been examined by 
Government and, if so, what are its 
recommendations and which of them 
have been implemented by Govern
ment?

Shri Satish Chandra: This agree
ment itself is the result of the study 
of those recommendations.

Shri Rameshwar Tantia: It has been 
stated on several occasions on the floor 
of this House, and also outside, that 
green tea has become costly and the 
tea gardens of Punjab have become 
uneconomic. May I know whether 
Government is doing something to 
improve the position, as this is a very 
good foreign exchange earner?

Shri Satish Chandra: That is an
entirely different question, which is 
being examined, not only with refer
ence to Kangra scheme of the Punjab 
Government but with respect to the 
gardens in the whole of India. No 
final decision has so far been taken.

Shri Hem Raj: Last time when this 
question was being answered, the hon. 
Minister told the House that the 
Central Government is giving some 
aid to the Punjab Government for 
helping this industry. May I know 
the amount of grant that was given 
to the Punjab Government during the 
last three years?

Shri Satish Chandra: The Central
Government offered to the Punjab

Government a loan for setting up a 
factory to manufacture black tea. But 
there*are some difficulties. W e have 
not heard from the Punjab Govern
ment about the progress of their 
scheme, nor have they demanded the 
money from us.

Shri Hem Raj: May I know whether 
in respect of the scheme which was 
submitted by the Punjab Government 
and which was returned back by the 
Central Government any attempt has 
been made by the Central Government 
co call for a further scheme from the 
Punjab Government?

Shri Satish Chandra: The scheme
originated from the State Government. 
We offered some aid in the implemen
tation of that scheme. But there are 
some difficulties, because the Punjab 
Government now feel that it is not 
possible to have the tea factory in the 
co-operative sector. Many people are 
not coming forward to form co
operative societies.

Supply of Cotton to U.S.A.

*1199. Shri Raghunath Singh: W ill
the Minister of Commerce and Indus
try be pleased to state whether it is 
a fact that Pakistan is gradually re
placing India as a major supplier of 
short staple varieties of cotton to the 
U.S.A.?

The Minister of Commerce (Shri 
Kanungo): Imports of short staple
cotton by U.S.A. have been gradually 
decreasing. Imports from India and 
Pakistan into U.S.A. have also been 
decreasing since 1955-56. It is not a 
fact that Pakistan is replacing India as 
a major supplier of short staple varie
ties. Our exports, however, depend 
on the availability of a surplus after 
meeting the internal requirements.

5TTI fS'pT
m l  h  &  jfr^f %-$fr % v t

Pwrft t  •
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Sfcri Jfanaapo : The imports into USA from India are as follow* :
19 5 4 .3 5  1 7 - 4 1  (in thousands) bales

1935-S6 5 80
1956-57 3-70 „
1957-58 •• 3-2° »

(August to March)

Exports from Pakistan to USA are as follows
1954-55
1955-56
19 56 -57

1957-58 
(August to March)

«ft T»prT«f : VT*T *nT?5

T̂cfT t
sr^fVarrr art s t  f  1 n  w

s f i 'T '11 fn> ' t > i '  fP T T T t  -sft
ttz 5rrt f j y r  f ,  %
stt^ «r*TT ire* w^P^rr *  m * ?  t t  

v r  f y m  eft i w >  m r ?  * s t t  s > t t  
%f t r  ^ r ^ f t  ^  qr s m d [  %

f^ P T  * f r < f T r  W  s p r m  T ift  £  I

«ft VT^-Tnt: 3-*r% sr̂ mr f%m

’ITT # %farsr r e  £
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Shri Damani: May I know whether 
our export of short staple cotton to 
other countries is also affected and, 
if so, to what extent? What steps are 
being taken to improve the position?

Shri Kanungo: The general con
sumption of short staple cotton all 
over tha world has decreased, because 
man made fibre has replaced it, to a 
great extent, and is replacing it.

Shri A. C. Guha: May I know whe
ther it is not a fact that there is still 
a surplus of short staple raw cotton 
in India?

Shri Kanungo: In the lower varieties 
there is always a surplus and we have 
*> keep track of it, because, accord
ing to the nature of the monsoons, 
the crop may be more or less. Therc-

1 1 .2 7  (.in thousan Is) bnles 
22.80 ,,
16 .10
10.30

fore, we have to allow export after 
meeting the internal demands.

Shri A. C. Guha: Is it also not a 
fact that our export is going down?

Shri Kannngo: As I said, the total 
consumption of raw short staple cotton 
is going down all over the world.

Shri Tyagi: What is the explanation 
for the fact that while Pakistan is 
gaining the market, in the same com
modity we are losing it in the USA. 
From the figures it is evident that 
while we have gone down to 3.70 
thousand bales from 17.41 thousand 
bales within three years, Pakistan has 
gone up from 11.27 thousand bales to 
16 thousand bales. They are increas
ing It still for that commodity. Why 
could we also not increase our ex
ports?

Shri Kanungo: The point is that the 
internal consumption of short staple 
cotton in Pakistan is much lower than 
that in India.

Shri A. C. Guha: That does not ex
plain our reduction of export.

Shri Raghunath Singh: We are losing 
th^ market.

Shri Ranga: May I know whether 
our consumption of short staple cotton 
has gone up during these three or 
four years?

Shri Tyagi: No.

Shri Ranga: What is the idea of this?
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Shri Kwnm fo: Short staple cotton 
-ranges between I  inches and below. 
T h e  lowest is Bengal Desi and the 
highest is certain Gujerat varieties. 
~We classify short staple cotton as 3 
inches and below and amongst them 
the lower qualities are usually ex- 
iw rted  and the higher qualities are 
not permitted tor export.

Shri Raghunath Singh rose—

Shri A. C. Gnha rose—

Shri Ranga: The anwer is not satis- 
’factory.

Mr. Speaker: I cannot allow 50
•supplementaries over a question.

Shri Raghanath Singh: We are los
ing the market all over the world as 
far as cotton is concerned.

6x30
same variety o f cotton which was 
being exported previously has gone 
down or not.

Shri Kanungo: I  have tried to ex
plain that the export of cotton is not 
free. It is regulated according to the 
size o f the crop and according to the 
anticipation of internal demand. Inter, 
nal demand is also increasing. There
fore, we are not releasing as much 
as we should do.

Mr. Speaker: Next question.

? TT *T?pr
% ffPT TOT n i  HTO faW I

^rf^r i srst

I*T  t  I
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Mr. Speaker: By a few supplemen
tary questions you are not going to 
increase the market. (Interruption ) 
Hon. Members evidently want to know 
whether the export has gone down or 
whether the internal consumption has 
gone up or whether there is a reduc
tion in both. That is exactly what they 
want to know.

Shri Kanungo: 1 have not got the
-exact figures of internal consumption 
•for all the years, but I can say the 
internal consumption is also going up.

Shri Tyagi: But he says that there
is surplus of this cotton in India

Shri Raghunath Singh rose—

Shri A. C. Gnha: There is a surplus 
•of raw cotton in India.

Shri Prabhat Kar: The hon. Minister 
said that internal consumption in 
Pakistan is less than that in India and 
that is why Pakistan is exporting 
more. Now, the question was whether 
in India the internal consumption has 
gone up during this period.

Mr. Speaker: He has not got the
figures. He said that.

Shri A. C. Gnha: Moreover we want 
to  know whether the export of the

Mr. Speaker: Not orally. The hon.
Member can write to me.

Shri Raghunath Singh: Yes, Sir.

Mr. Speaker: I understand that a
number of hon. Members want to take 
part in this. I f  it is such an important 
matter certainly I would allow discus 
sion over the matter.

Taj Glass Factory Ltd.

“ 1200. Shri Nagi Reddy: W ill the
Minister of Commerce and Industry
be pleased to state:

(a) whether there is any proposal 
from the Government of Andhra to 
the Central Government asking them 
to take over the management of Taj 
Glass Factory Ltd. under Industries 
(Development and Regulation) Act, 
1951;

(b ) if so, when the proposal was 
made; and

(c ) the action taken by Govern
ment so far?

The Deputy Minister of Conuaeree 
and Industry (Shri Satish Chandra):
(a ) to (c ). A  statement is laid on the 
Table of the Lok Sabha.
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Statement

A  suggestion was received in Octo
ber, 19S6 from the late Government 
of Hyderabad that the management of 
Taj Glass Works, Sanatnagar, Hydera
bad, may be taken over by the Central 
Government under Sections IS, 16 and 
18-A of the Industries (Development 
and Regulation) Act, 1951, as the fac
tory was lying closed over long 
periods. After preliminary examina
tion of the case, the Central Govern
ment informed the Government of 
Andhra Pradesh that it could take 
action under the Industries (Develop
ment and Regulation) Act, 1951, only 
when it was satisfied that the trouble 
was entirely due to mismanagement. 
The State Government could not 
establish this fact, and did not press 
the previous request of the Hyderabad 
Government.

Shri Nagl Reddy: May I know whe
ther the factory is now working and 
if so, if that is the reason why the 
Government does not want to take it 
over?

Shri Satish Chandra: The factory is 
not -working. It has been lying closed 
for quite a long time.

Shri Nagi Reddy: May I know whe
ther this factory has been given loans 
by the industrial trust funds and the 
State Bank of Hyderabad and if so, 
how much?

Shri Satish Chandra: That is true.
The Andhra Government is vitally 
interested in this factory. They are 
looking into that matter. 1  do not 
know how far they have subscribed to 
it, but they hold substantial stake in 
this factory.

Shri Nagi Reddy: In the statement 
it is said that the factory w ill be taken 
over only if it was entirely due to 
mismanagement. May I know whether 
the factory has been closed down 
because of mismanagement or other
wise?

Shri Satish Chandra: The factory
bas been closed down due to large

losses which were incurred while it 
was entrusted by the old Hyderabad 
Government to some private indus
trialist tor management. It is not 
possible for the Government of India 
to take over a factory where losses 
exceeding the share capital of the com
pany have accumulated.

Shri Prabhat Kar: In view of the 
fact that lots of money have been 
advanced to this company by the State 
Bank of Hyderabad and the Industrial 
Corporation, may I know whether 
Government takes the responsibility to 
see that these amounts are recovered 
by the Bank and the Corporation?

Shri Satish Chandra: The Andhra
Government is at liberty to run this 
factory. It is technically a sound pro
position and it can be run if  the 
Andhra Government wants to do so. 
I f  some assistance is required from 
the Centre, the matter will be looked 
into.

Shri Prabhat Kar rose—

Mr. Speaker; A ll these are sugges
tions. The hon. Members are anxious 
that it may be taken up. It is left to 
the Hyderabad Government to do it 
or not to do it.

Handicraft Association in India

*1201. Shri Jadhav: W ill the Minis
ter of Commerce and Industry be
pleased to state:

(a ) whether it is a fact that the 
Handicraft Board is undertaking a 
survey of the Handicraft Association 
in India;

(b ) if so, the progress made so far 
in conducting the survey; and

(c) how much money is likely to 
be spent on the survey?

The Deputy Minister of Commerce 
and Industry (Shri Satish Chandra):
(a ) Yes, Sir.

(b ) The Survey Team sponsored by 
the A ll India Handicrafts Board has 
completed the collection of data in

378 A  USD—2.
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regard to associations of workers 
engaged in handicrafts and the dealers 
of handicrafts in Rajasthan, Bombay, 
Uttar Pradesh, Madhya Pradesh, Bihar, 
Orissa, Bengal, Andhra, Madras, Kerala 
and Pondicherry.

(c ) The estimated cost of the survey 
is Rs. 40,000.

Sbri Jadhav: May I know whether 
the report of this survey will be placed 
on the Table of the House?

Shri Satish Chandra: The survey is 
still going on and the Handicrafts 
Board has obviously received past 
reports. The Handicrafts Board has 
entrusted this work to Indian Co
operative Union. They have received 
some reports. When they are submit
ted to the Government by the Handi
crafts Board, we shall examine them 
as also the desirability of placing 
them on the Table.

Import of Foreign Films

*1202. Shri Chan dak: W ill tne Minis
ter of Commerce and Industry be
pleased to state:

(a ) the total Foreign Exchange 
(Sterling, Dollars and .other Curren
cies) spent on the import of foreign 
films during 1956-57 end 1957-58;

(b ) whether any attempt has been 
made to make payments for foreign 
films in Indian Currency; and

(c ) if so, with what result?

The Minister of Commerce (Shri 
Kanungo): (a ) to (c). A  statement is 
laid on the Table of the Lok Sabha.

Statement

(a ) A  statement showing currency- 
wise value of imports of exposed films 
during 1956-57 and 1957-58 is laid on 
the Table of the Lok Sabha. [See 
Appendix V, annexure No. 52.]

(b ) and (c ). The attention of the 
bon. Member is invited to Agreement 
referred to in reply to Starred Ques
tion No. 9 answered in the Lok Sabha 
on the 11th August, 1958. The Rank

Film Distributors of India (P ) L td* 
Bombay, also approached the Govern
ment of India with a request to accord 
similar treatment to import o£ exposed 
films from the U.K. made by them. 
The request was accepted and neces
sary instructions were issued to the 
Licensing Authorities to issue licences 
to this firm also on the same basis as 
applicable to the issue of licences to 
the member companies of the Motion 
Picture Export Association o f America.

Shri Chandak: May I know whether 
any attempt has been made to import 
foreign films on barter against export 
of Indian films? If not, do Govern
ment propose to explore this possi
bility?

Shri Kanungo: To the first part o f  
the question, the answer is in the 
negative. To the second pail, the 
answer is that recently we have set 
up a committee to explore the possi
bility of export of Indian films*

Shrimatl Renu Chakravartty: In
view of the fact that our news reels 
now also cover the international field, 
what is the reason for allowing the 
import of foreign news reels still?

Shri Kanungo: I have only know
ledge of films which aTe permitted! 
The permission in respect of films is 
given by the I. & B. Ministry.

Shri Ranga: Is any effort being
made to study the possibility o f 
restricting as far as possible the import 
of foreign films in view of the fact 
that we have no choice but to import 
quite a lot of film raw materials in  
order to help our own film industry?

Shri Kanungo: Yes, Sir. Under the 
import regulations, restrictions- have 
been put. Also, at present import of 
exposed films is permitted on rupee 
basis to a great extent.

Jute Mills

*1203. Shri Aurobindo Ghosal: W1Q
the Minister of Commerce and Industry?
be pleased to state:

(a ) whether Government has made 
any assessment regarding the Increase
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in profit capacity of Jute mills which 
have modernised their machineries by 
loans from the Central Government; 
and

(b ) i f  so, what is the percentage of 
increase?

H ie Minister of Commerce (Shri 
Kanungo): (a ) and (b ). Presumably
the reference is to loans advanced by 
the National Industrial Development 
Corporation. As these loans have been 
granted only recently, it is too early 
to assess profits.

Shri Aurobindo Ghosal: May I
know if  the Government are contem
plating that any extra profits that 
will be earned by nationalisation and 
modernised machines w ill also be 
shared by the employees?

Shri Kanungo: No, Sir. The Cor
poration collects its interest.

Shri Ramanathan Chettiar: What
is the amount?

Shri Kanungo: The amount so far
sanctioned is Rs. 2.95 crores out of 
which the debtors have drawn up only 
Rs. 1.36 crores.

Evacuee Property in Delhi

+
*12(11 S Shrl S' M ' Banerjee:

* I^Shri Tangamani:

Will the Minister of Rehabilitation 
and Minority Affairs be pleased to 
state:

(a) whether evauee properties were 
allotted in New Delhi without auc
tion;

(b ) if so, the number of such pro
perties; and

(c ) whether this practice still con
tinues?

The Minister of Rehabilitation and 
Minority Affairs (Shri Mehr Chand 
Khanna): (a ) and (b ). A t the time of 
the partition, when evacuee properties 
came undier the control of the 
Custodian, New Delhi, the properties 
were either already in the possession

of the old tenants or, if vacant, were 
subsequently allotted.

(c ) According to our information, 
there is no vacant evacuee properties 
in New Delhi.

Mr. Speaker: Next question.
Shri S. M. Banerjee rose—

Mr. Speaker: The hon. Member
did not rise in his seat earlier.

Shrimati Renu Chakravartty: He
ha., given an answer regarding allot
ment. I just want to know whether 
any evacuee property has been given 
without auction.

1 2  hrs.
Shrl Mehr Chand Khanna: The ques

tion is whether evacuee properties 
were allotted in New Delhi without 
auction. After partition, evacuee pro
perties came under the control of the 
Custodian and they were allotted in 
the years 1947 and 1948. There was 
no question of auction then.

Synthetic Rubber Factory in Assam

*1208. Shrimati Mafida Ahmed:
W ill the Minister of Commerce and 
Industry be pleased to state whether 
Government have approved the propo
sal of the Government of Assam to set 
up a synthetic Rubber Factory in 
Assam?

The Deputy Minister of Commerce 
and Industry (Shri Satish Chandra):
A  proposal from a private party to 
manufacture synthetic rubber from 
natural gas at Nahorkatiya has been 
received through the Assam Govern
ment. It w ill be considered only 
after a proper study about the best 
possible utilisation of Nahorkatiya 
gas has been made.

Short Notice Question 
Indo-Pak. Canal Waters Dispute

+
«  w a  f  shri Raghunaih Singh: 

n A Shri Harish Chandra 
No- 9‘ \  Mathur:

W ill the Minister of Irrigation and 
Power be pleased to state whether it
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is a fact that Pakistan has repudiated 
the Canal Water Pact agreed into by 
India and Pakistan in 1948?

The Minister of Irrigation and 
Power (Hafii Mohammad Ibrahim): 
In August, 1950, more than two years 
after the “ Inter-Dominion Agreement 
of the 4th May, 1948, on the Canal 
Water Dispute” was signed, the Gov
ernment of Pakistan, for the first 
time, intimated that Pakistan had 
accepted this agreement under 
duress, that if the agreement was 
ever binding upon Pakistan it had 
long since expired and that it 
should be regarded as “without present 
effect” . In our reply we informed the 
Pakistan Government that there had 
no suggestion of compulsion at the 
time the agreement was reached, nor 
was any such sugestion made in the 
note that was submitted 3 weeks later 
by the West Punjab Government 
to the Punjab Partition Committee, or 
at any time thereafter. We were 
therefore unable to accept the conten
tion that the Agreement was accepted 
by Pakistan unwillingly and under 
compulsion and informed the Pakistan 
Government that we could not re
cognise any unilateral repudiation of 
an international agreement.

A fter some further correspondence 
the Government of Pakistan were in
formed in September, 1951 that, in 
case they had any doubt about the 
validity of this Agreement, the proper 
course would be for that Government 
to seek a judicial decision from an 
impartial international authority and 
that, in case it desired to follow this 
course, the Government of India 
would be willing to discuss the pro
cedure for such adjudication. No 
reply to this offer has so far been re 
ceived.

As far as the Government of India 
are concerned, the Agreement is in 
operation. It is the only basis under 
which Pakistan canals are being sup 
plied with water through works in 
Indian territory.

Shri Raghunath Singh: May I  know 
whether in spite of the repudiation of 
this agreement by Pakistan, we are

going to continue supply of water to 
Pakistan?

Ha fix Mohammad Ibrahim: That is 
true as we have said in the answer.

The Prime Minister and Minister of 
External Affairs (Shri Jawaharlal
Nehru): The reply is, yes.

Shri Raghunath Singh: There were 
three ad hoc agreements to supply 
water to Pakistan. May I  know the 
date of the last ad hoc agreement to 
supply water to Pakistan and the pay
ment fixed therein?

The Deputy Minister o f Irrigation 
and Power (Shri Hathi): The last ad 
hoc agreement terminated on Slst 
March, 1957, and the amount has to 
be specified for each quarter by the 
Prime Minister of India.

sft fa?
eft

qft f% qTfwTFT % %
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Hafiz Mohammad Ibrahim: A fter
wards there was an agreement on the 
basis of which supply was continued.

Shri Tyagi: From the statement it 
looks that up to 30th September, 195V, 
Pakistan was regularly paying undis
puted water charges. As regards dis
puted ones, I understand that up to 
June, 1950, they deposited the dues in 
the Reserve Bank. Now disputed and 
undisputed—both these charges have 
not been paid. The statement says that 
Rs. 97 lakhs and odd is disputed and 
the amount undisputed is not known. 
May I know what is the total due 
in all from Pakistan?

Hafiz Mohammad Ibrahim: As far
as non-payment of charges is concern
ed, it must have been referred to in 
the question concerned. It is because 
there is some dispute between the 
parties in regard to the calculation of 
the amount due or not due. That 
matter is going on between the two.



6139
Oral Answers  12 SEPTEMBER 1958  Oral Answers

As soon as it is settled, that payment 
will be made.

Shri Tyagi: Am I to take it that
there is no difference ot opinion  and 
it is only the mathematical calcula
tions that are standing in the way?

Hafiz  Mohammad  Ibrahim:  Cer

tainly.

Shri A. C. Guha: In view of the fact 
that  Pakistan  has repudiated'  the 
agreement of 1948, does it not also 
imply that Pakistan has repudiated its 
obligation to make any payment for 
water?  On what basis, In the future, 
we shall ask for payment of dues?

Hafiz Mohammad Ibrahim:  No, no.
As far as repudiation is concerned, it 
is only in words, not in deed.  That 
agreement has been in operation and 
payments have been continuing  and 
supply of water has been continuing. 
Only in words it was repudiated.

Sardar Iqbal Singh:  May I know
what is the constitutional position re
garding these dues when they have 
repudiated that agreement?

Mr. Speaker: The hon. Minister said 
that the repudiation is only oral.

Sbri A. C. Guha: The compliance is 
only on our part.  We have been sup
plying. They have not paid.

Sardar Iqbal Singh: The question is 
this.  According to that agreement, we 
have to take  about  Rs. 1 crore and 
19 lakhs.  What is the position  at 
present when the  Pakistan  Govern
ment has repudiated that agreement?

Hnflg Mohammad  Ibrahim:  After
repudiation they have been admitting 
the validity  of the  agreement  by 
payment.

Shri A. C. Guha: Is it not a fact that 
the World Bank suggested that  our 
obligation to supply water should end 
after five years i.e. in 1959—the World 
Bank suggested  in 1954?  On what 
ground we have been supplying parti
cularly when they  have  repudiated 
the agreement and when they have 
not been making any payment?

Shri Hathi: So far as the period of 
five years is concerned, in 1954, when 
the Bank made the proposals,  it was 
thought or estimated that it may take 
about five years for Pakistan to be 
ready, to arrange for  supplies  of 
water by link canals and other things. 
That was the period roughly estimated 
then in 1954. Subsequently  matters 
went on.  In 1957,  these proposals 
could not be proceeded further. The 
Bank suggested a further co-operative 
approach.  At that time we thought 
that while we are going on supplying 
water to Pakistan, we cannot indef
initely wait when we are ready  to 
receive water.  We have made it clear 
that by 1962 we shall be ready with 
Rajasthan canal and then it may not 
be possible for us  not to utilise the 
water for which we would be ready.
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ûrtr«tT $t,  f% w) 11

% % W   arft  far*

r̂r f? ijwi ̂  ̂ ?rr $—



Oral Answers 12 SEPTEMBER 1958 Oral Answers
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Circulation by Post of Magazines and 
Periodicals

+
|" Shrl Goray:

S. N. Q. No. 10. ^ Shri Nath Pal:
[  Shri Jadhav:

W ill the Minister of Transport and 
Communications be pleased to state:

(a ) whether the attention of the 
Government has been drawn to the 
fact that the strict enforcement of the 
clause 74 of the Post and Telegraph 
guide is causing great hardship in 
the circulation by post of magazines 
and periodicals in the country; and

(b ) if so, what steps the Government 
are contemplating to remove these 
difficulties and to ensure that the 
facilities available at present would be 
continued?

The Minister of Transport and 
Communications (Shri S. K. Pa til):
(a ) Government has received certain 
complaints in this connection.

(b ) The matter is under consider
ation.

Shri Goray: Is the Government
aware of the fact that the circulation 
of magazines has dropped by nearly 
three lakhs of copies during the last 
year?

Shri S. K. Patil: We have no in
formation on that.

Shrl Jadhav: May I know whether 
the major part of these magazines 
Consists of Hindi and other regional 
language magazines?

Shri S. K. Patil: The question asked 
is whether the enforcement of that 
particular rule has created any hard
ship. The rules are meant to be 
enforced.

Shri Goray: For the last so many 
years they were not enforced. Why 
is it the Government is enforcing them 
now after so many years?

Shrl S. K. Patil: The fact that for
some time they were not enforced is 
no justification for their not being 
enforced in future.

Mr. Speaker: Hon. Members are 
anxious to know why they were not 
enforced so long, and why they are en
forced now.

Shri S. K. Patil: When we knew 
that we were making colossal losses 
on this particular score, the time cam' 
for the rules to be enforced. The. 
have no doubt entailed some difficul
ties now, and it is under our examin
ation as to how we shall meet the 
situation.

Shri Hem Barua: May I know whe
ther the enforcement of the rule has 
adversely affected the circulation of 
the journals and magazines? The 
circulation of journals and magazines 
is very poor in this country. Does 
the hon. Minister think that the people 
should be deprived of the benefit of 
these journals and magazines?

Shri S. K. Patil: That question w ill 
arise in future. The enforcement has 
not yet started even, and therefore, 
if last year the circulation has been 
affected, it is not due to this rule 
which has not yet been enforced.

Shri Jadhav: Does the hon. Minis
ter know that when this rule was 
brought into force in U.P., it was 
challenged in the High Court and that 
the High Court has given a ruling 
that the rule should not be strictly 
enforced?
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gtori 8 . K. Patil: Yes, Sir, but not 
that. Borne periodicals have 

gone to the court of law and an in
junction has been issued and tivere- 
jore  that question remains yet there 
under Jthe supervision of the court.

W R ITTEN  ANSWERS TO QUES
TIONS

Acetylene

*1389. Shri T . B. Vtttal Kao: W ill
the Minister oT Commerce and In-
4 iuU> be pleased to state:

(a ) the latest position of indigen
ous manufacture of Acetylene and the 
dbare of the Indian Oxygen and 
Acetylene Co. in it; and

(b ) the estimated total require
ment of Acetylene for the purpose of 
welding when the three new steel 
plants go  into full production?

The Deputy Minister of Commerce 
aad Industry (Shri Satish Chandra):
(a ) The present annual production of 

D i s s o l v e d  Acetylene Gas in the coun
try is about 67 million cubic ft. and 
the share of Messrs. Indian Oxygen 
liim ited Calcutta (previously Messrs. 
Indian Oxygen and Acetylene Com
pany) in this production is about 80 
per c e n t .

(b ) About 130/140 million c-ft- per 
annum.

A ll India Radio

*1197. Shri Kumaran: W ill the
Minister of Information and Broad
casting be pleased to refer to the reply 
jfiven to Unstarred Question No. 284 
<m the 28th July, 1957 and state:

(a ) whether the scheme to con
stitute Advisory Committees at select
ed  stations of the A ll India Radio 
fo r  selection of scripts of plays, songs 
«tc . and advising on programme 
matters has since been implemented; 
and

Kb) il so, at what stations?

The Minister of Information and 
Broadcasting (Dr. Keskar): (a ) and
(b). Not yet. Sir.

Silk Processing Factory in Andhra 
Pradesh

*1204. Shri Snbodh Hansda: W ill
the Minister of Commerce and Indus
try be pleased to state:

(a ) whether it is a fact that silk 
processing factory w ill be set up in 
Andhra Pradesh;

(b ) i f  so, whether the details of the 
project have been worked out;

(c ) the total amount to be spent to 
set up the factory; and

(d ) whether this factory will bs ra n  
in pubh. ;ector or private sector?

The Minister o f Commerce (Shri 
Kanungo): (a ) to (d ). A  statement is 
placed on the Table of the Lok Sabha

Statement

A  scheme for the setting up of a silk 
processing factory in Andhra Pra
desh was approved in February, 1958 
and a total sum of Rs. 49,754 was 
sanctioned to the Andhra State for 
the purpose. The State Government 
have subsequently sent a revised 
scheme for approval, the cost of 
which is Rs. 1,12,510. The details 
of the project are under scrutiny of 
the Handloom Board.

Power Projects in Andhra

*1205. Shri Rami Reddy: Will the 
Minister of Planning be pleased to 
state:

(a ) whether the ceiling limit for 
Power Projects of the Second Five 
Year Plan in Andhra Pradesh has been 
increased;

(b ) i f  so, by what amount; and

(c ) whether any additional funds 
have been provided for rural electri
fication in Andhra Pradesh during
1958-39?
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The Deyntjr Minister o f rhuutaiit 
(Shri S. N. Mishra): (a ) No, Sir.

(b ) Does not arise.

(c ) No, Sir.

Requisitioning of Houses in Delhi

*1206. Shrimati Sucheta Krlpalani:
W ill the Minister of Works, Housiug 
and Supply be pleased to state:

(a) whether it is a fact that some 
houses in New Delhi which were re
quisitioned by Government during 
war time and subsequently handed 
over to foreign Embassies have not 
been so far derequisitioned and pos
session thereof given to their owners; 
and

(b ) if so, the reasons therefor7

The Deputy Minister of Works, 
Housing and Supply (Shri Anil K. 
Chanda): (a ) Yes.

(b ) In some cases the foreign Mis
sions have not yet been able to leafe 
or construct alternative accommoda
tion for themselves. In other cases 
they are negotiating with the landlords 
for the purchase of the properly or 
conversion of the requisitioning into 
a lease.

Jute Mills in Calcutta

*1209. Shri A jit Singh Sarhadi: Will 
the Minister of Commerce and Indus
try be pleased to state:

(a ) whether it is a fact that the jute 
mills in Calcutta are not working to 
their full capacity for want of ade
quate raw materials; and

(b ) if so, what steps are being taken 
in the matter?

The Minister of Commerce (Shri 
Kanungo): (a ) No, Sir.

(b ) Does not arise.

Remittances to India from Hearts of 
Indian Missions Abroad

*1210. Shrl Dinesh Singh: W ill the 
Prime Minister be pleased to state 
whether the Ministry of External

Affairs is considering a proposal to 
do away with statements regarding 
remittances to India which are re
quired to be submitted by Indian 
personnel serving abroad?

The Deputy Minister of External 
Affairs (Shrimati I^akshml Menon):
Yes, Sir.

Price of Bidi Tobacco and Leaves

v1211. Shrimati Renu Chakravarttyr
W ill the Minister of Commerce and 
Industry be pleased to state:

(a ) the extent to which the price 
of btdi tobacco and leaves has in
creased from 1956-58;

(b ) how far the rise in excise duty 
has been responsible for this;

(c ) whether many small business
men and manufacturers have closed 
down their establishments; and

(d) if so, the extent of unemploy
ment caused thereby?

The Deputy Minister of Commerce 
and Industry (Shri Satish Chandra):
(a) to (d). A  statement io laid on the 
Table of the Lok Sabha.

Statement
Ca) The price of bidi tobacco has 

increased by Hs. 20 approximately per 
manund from 1956 to 1958. Infor
mation regarding the price of “bidi"  
"leaves” is not available.

(b ) The increase in the price of 
bidi tobacco is mainly due to the in
crease in excise duty on bidi vari
eties of tobacco.

(c) and (d ). No information has 
been received about the closure c f 
any small business and manufacturing 
establishment consequent upon the 
increase in excise duty on bidi 
tobacco.

Tin Plates for Parking

*1212. Shri Shree Narayan Dasr
Will the Minister of Commerce and 
Industry be pleased to state:

(a ) whether it is a fact that the re
quirements of the food packing indus
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try for cans and containers are not 
being met fully;

(b ) what is the present position of 
demand and supply of tin plates to 
this industry;

(c) whether any representations and 
suggestions on behalf of this industry 
have been received and considered; 
and

(d ) if so. with what result?

The Deputy Minister of Commerce 
and Industry (Shri Satish Chandra):
(a ) to (d ). A  statement is laid on 
the Table of the Lok Sabha.

Statement

Tinplates for the food-packing in* 
dustry are required mainly for pack
ing vanaspati. The demand of the 
Vanaspati Industry is 24320 tons per 
annum. Information is not available 
regarding the exact demand of other 
food packers. The requirements are 
met from indigenous production to 
the extent possible. Imports are 
allowed to consumer-fabricators to 
bridge the gap between the packing 
requirement or capacity whichever is 
less and the indigenous production, 
within the limits of foreign exchange 
availability.

A  suggestion has recently been 
made by the Vanaspati Industry 
that all vanaspati factories, whether 
they have their own fabricating plants 
or not, should be granted quotas for 
their entire packing requirements, in
stead of making allotments only to 
fabricators as is being done now. The 
suggestion is under consideration.

Asylum Given to Phizo by Pakistan

•1213. Shri Hem Barua: W ill the 
Prime Minister be pleased to state:

(a ) whether the escapade and pres
ent asylum given to the Naga rebel 
leader, Mr. Phizo, has been brought 
to the notice of the Pakistan Govern
ment; and

(b ) i f  so, with what results?

The Parliamentary Secretary to the 
Minister of External Affairs (Shri 
Sadath A li Khan): (a) No communi
cation has been addressed to the Pak
istan Government on this subject. 
When, however, it was stated in. 
Parliament that Mr. Phizo had been in 
Dacca, a denial was issued by the: 
Pakistan authorities.

(b ) Does not arise.

Automobile Industry

'  Shri V. C. Shukla:
Shri Ram Krishan:
Sardar Iqbal Singh:
Shri V. P. Nayar:

| Shri Raghunath Singh:
*1214.-4 Shri Tridlb Kumar 

j Chaudhuri:
| Shri P. K. Deo:
| Shri N. R. Munlsamy:

Shri Hem Barua:

W ill the Minister of Commerce and' 
Industry be pleased to state:

(a ) whether a meeting of the manu
facturers of automobiles arid auto* 
motive engines was called by his 
Ministry in June, 1958 to review the 
import programme for the entire auto
mobile industry in the light of the-
current Foreign Exchange situation;
and

(b ) if so, what are the suggestions, 
made in the meeting and the decision 
taken by Government thereon?

The Deputy Minister of Commerce* 
and Industry (Shri Satish Chandra):
(a ) and (b ). A  statement is laid on 
the Table of the .Lok Sabha. [See- 
Appendix V, annexure No. 53.]

Indo-Burma Trade Agreement

Shri Ram Krishan:
Shri Raghunath Singh:
Shri Hem Barua:
Sardar Iqbal Singh:

W ill the Minister of Commerce ancT 
Industry be pleased to refer to the 
reply given to Unstarred Question)
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No. 22 on the 11th August, 1958 and 
state:

(a ) whether the arrangements agreed 
rupon between India and the Burmese 
Economic Delegation to promote trade 
~between the two countries have since 
"been ratified by the respective Gov
ernments; and

(b ) i f  so, the details of these 
arrangements?

The Minister of Commerce (Shri 
.Kanongo): (a ) Not, yet.

(b ) Does not arise.

Anti-oxidant

•me. Shri T. a  VUtal Rao: V/'ill
-the Minister of Commerce and In-
^ os tr j be pleased to state:

(a ) what are the uses of Butylated- 
Hydroxy-Toulene in India at present;

(b ) how much of this anti-oxidant 
been imported in 1957-58; and

(c ) what have been the landed costs 
•and sale prices of Butylated-Hydroxy- 
Toulene?

The Deputy Minister of Commerce 
.and Industry (Shri Satish Chandra):
(a ) This anti-oxidant is not used in 
India at present.

(b ) It has not so far been imported 
on a commercial scale.

,(c) Does not arise.

Cornering of Shares

•< 9 17  Rameshwar Tantia:
\  Shri S. C. Samanta:

W ill the Minister of Commerce and
Industry be pleased to state:

(a ) whether Government contem
plate taking any stepe to check cor
nering of shares of public limited com
panies;

(b ) whether any applications for 
change of directors have beer made 
recently to Government by some 
majority share holders; and

(c ) i f  so, with what result?

The Deputy Minister of Conunerrt 
and Industry (Shri Satish Chandra):
(a ) Yes.

(b ) and (c). A  statement is laid 
on the Table of the Lok Sabha.

Statement

Presumably the Hon’ble Member is 
referring to complaints made under 
section 409 of the Companies Act, 1856 
with a view to preventing change3 in 
the Board of Directors apprehended 
from change of ownership in its shares, 
which, if allowed, would affect prej
udicially the affairs of the company. 
Government has so far received 9 
such applications from directors or 
managing agents in respect of 7 
companies.

Of these, 4 applications were re
jected. In the remaining 5 cases, in
terim orders were issued, directing 
that no resolution passed or action 
taken to effect a change in the Board 
of Directors would have effect unless 
confirmed by the Central Govern
ment. These interim orders weie 
subsequently revoked by Government 
after they were satisfied that, in the 
changed circumstances of the cases 
there was no necessity for making 
final orders under Section 409 of the 
Act.

Minor Irrigation Works

Shri Sanganna:
Shri Mohan Swarup; 
Shrimati Renuka Ray:

^ Sardar Iqbal Singh:

W ill the Minister of Planning be 
pleased to state:

(a ) whether it is a fact that the 
Second Plan allotment of Rs. 63 
crores for minor irrigation works is 
raised to Rs. 83-5 crores following the 
increased emphasis on their develop
ment as one of the steps to increase 
agricultural production;
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(b) if *o> what is the allocation to 
Orissa out o f the increased allotment; 
and

(c) whether the progress of work 
on minor irrigation in Orissa is satis
factory?

The Deputy Minister of Planning 
(Shrl S. N. Mishra): (a ) The allot
ment for minor irrigation works is at 
present Rs. 66 crores. As a result of 
the recent appraisal of the Plan, it 
has been decided to allocate an amount 
of Rs. 28 crores for additional ex
penditure partly on distributary 
channels for major irrigation works 
and partly on minor irrigation works.

(b ) No decision has been taken.

(c ) Yes, Sir.

Indo-Pakistan Trade Agreement

•1219. Sardar Iqt U Singh: Will the 
Minister of Commerce and Industry
be pleased to state how far Pakistan 
is implementing the Indo-Pakistan 
Trade Agreement of 1957?

The Minister of Commerce (Shri 
Kanungo): Some difficulties have
been experienced, especially in re
lation to border trade and the export 
of Indian films. These difficulties are 
proposed to be discussed at the next 
eix-monthly Review Conference.

Rehabilitation of Displaced Persons 
in Midnapore

*1220. Shri Ghosal: W ill the Min
ister of Rehabilitation and Minority
Affairs be pleased to state:

(a) whether Government have any 
scheme for rehabilitating displaced 
persons in the District of Midnapore, 
West Bengal; and

(b) if so, the nature thereof?

The Minister of Rehabilitation and 
Minority Affairs (Shri Mehr Chand 
Khanna): (a ) and (b ) . Apart from the 
general schemes of rehabilitation, the 
State Government are exploring the 
possibilities of settling displaced per
sons from East Pakistan on waste

lands in Midnapore. A  scheme for the 
rehabilitation of 200 families at Kele- 
ghai in Midnapore has already been 
sanctioned. Another scheme for the 
rehabilitation of 1,000 families in 
Garbeta and Salbeni in Midnapore 
District is under consideration.

Shoes for U.S.S.R.

f  Shrl S. M. Banerjee:
*1221. J Shri Tangamanl:

[_ Shri Haider:

W ill the Minister of Commerce and 
Industry be pleased to state:

(a) whether a fresh order for shoes 
has been received from the Soviet 
Union; and

(b) i f  so, the quantity thereof?

The Minister of Commerce (Shrl 
Kanungo): (a ) Yes, Sir.

(b ) It would not be apropriate at 
the present juncture to disclose fur
ther details.

Manufacture o f Road Rollers

*2222 f  Shn Ram Kristian:
' \  Sardar Iqbal Singh:

W ill the Minister of Commerce *»t 
Industry be pleased to state:

(a) the target laid down for the 
manufacture of road rollers during 
the Second Five Year Plan;

(b ) how many licences have so far 
been granted for the manufacture of 
road rollers; and

(c) whether there is any shortage 
of road rollers in India?

The Deputy Minister of Commerce 
and Industry (Shri Saitlsh Chandra):
(a ) No specific target for road rollers 
has been laid down for the Second 
Five Year Plan but the annual de
mand is expected to be of the order of 
400 road rollers by 1960-61.
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(b ) Three.

(c) No, Sir.
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Labour Cooperative Societies, Bombay

1922. Shri Pangarkar: W ill the
Minister of Labour and Employment
be pleased to state the amount allotted 
by the Central Government for assist
ance to Labour Co-operative Societies 
in Bombay during 1957-58?

Deputy Minister of Labour (Shri 
Abid AU ): Rs. 1,46,400 for Forest La
bour Co-operative Societies and Labour 
Contract Societies of Nomadic and 
Semi-Nomadic tribes.

Displaced Persons in Tripara

1923. Shri Dasaratha Deb: W ill the 
Prime Minister be pleased to state:

(a ) the number of displaced per
sons in Tripura who have exchanged 
properties with Pak-Muslims while 
migrating to India;

(b ) whether these exchanges have 
been legalised; and

(c) if not, the result of non-legali
sation of these properties?

The Prime Minister and Minister of 
External Affairs (Shri Jawaharlal 
Nehru): (a ) to (c ). Thirty-two dis
placed families in Tripura had ex
changed their properties with Pakis
tani Muslims during the period upto 
November, 1957. Information about 
exchange of properties, if any, after 
November, 1957 as well as details of 
properties exchanged are not available 
and have been called for from the 
Tripura Administration. The required 
information, when received, w ill be 
laid on the Table of the House.

Film on Pahari Paintings

1924. Shri Hem Raj: W ill the Minis
ter of Information and Broadcasting
be pleased to refer to the reply given 
to Unstarred Question No. 3186 on the 
2nd May, 1958 and state:

(a ) whether the colour film on 
Pahari Paintings (Kangra and other 
valleys) has been completed; and

(b ) if so, when it is proposed to 
release it on the screen?

The Minister of Information and 
Broadcasting (Dr. Keskar): (a ) and
(b). The film has been completed and 
sent to the United Kingdom for mak
ing of colour prints. It is expected to 
be released next year for exhibition.

Pakistanis’ Visit to India

1925. Shri Pangarkar: W ill the Prime 
Minister be pleased to state:

(a ) the number of Pakistani na
tionals from West Pakistan who visited 
India during the year 1958 so far; and

(b ) the number of Indians who visit
ed West Pakistan during the same 
period?

The Prime Minister and Minister of 
External Affairs (Shri Jawaharlal
Nehru): (a ) 40,042 Pakistani nationals 
from West Pakistan visited India dur
ing the period from 1-1-1958 to 
31.7.1958.

(b ) 56,430 Indian nationals visited 
West Pakistan during the same period.

Foreign Trade of India

1926. Shri Pangarkar: W ill the
Minister of Commerce and Industry
be pleased to state the present position 
of gap between India’s import and ex
port trade?

The Minister of Commerce and In
dustry (Shri Lai Bahadur Shastri):
The gap between India’s import and 
export trade during January-June 1958 
was minus Rs. 128 crores. In this 
connection the attention of the Hon’ble 
Member is invited to reply given to 
Unstarred Question No. 1004, answer
ed in the Lok Sabha on the 27th 
August, 1958. The position in regard 
to subsequent months is not yet 
available.

Small Scale Industries in Marathwada 
Region

1927. Shri Pangarkar: W ill the
Minister of Commerce and Industry
be pleased to state:

(a ) the names of Small Scale In
dustries in the Marathwada region of
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Bombay which have been benefited so 
far by the financial aid from the 
Central Government;

(b ) whether Government have re
cently approved some more schemes 
for the development of small scale in
dustries in the above region; and

(c ) i f  so, the details thereof?

The Minister of Commerce and In
dustry (Shrl Lai Bahadur Shastri):
(a ) to (c ): A  statement is laid on the 
Table of the Lok Sabha. [See Ap
pendix V ; annexure No. 56.]

Housing Loans In Himachal Pradesh

1928. Shrl Daljlt Singh: W ill the 
Minister of Works, Housing and Sup
ply be pleased to state:

(a ) the number of persons in Hima
chal Pradesh whom loans were given 
for construction of houses during 
1957-58;

(b ) whether some persons among 
them already own houses;

(c ) whether the amounts given as 
loan have been actually spent on the 
construction of houses; and

(d ) if not, the action taken by Gov
ernment in this regard?

The Deputy Minister o f Works, 
Housing and Supply (Shri Anil K. 
Chanda): (a ) 98 persons were given 
loans for construction of houses in 
Himachal Pradesh under the Low 
Income Group Housing Scheme, 
during 1957-58.

(b ) Yes, 63 out of 98 persons al
ready owned houses. These houses 
were, however, either too small to 
meet the family requirements of the 
individuals or were in a dilapidated 
condition and not fit for repairs. There 
is no objection under Low Income 
Group Housing Scheme to a loan being 
advanced to an individual even if he 
already owns a house provided the 
additional house is intended for his 
bonaflde residential purposes.

(c ) Yes.

(d ) Does not arise.

Labour Disputes

1929. Shri Onkar Lai: W ill the
Minister of Labour and Employment
be pleased to state:

(a ) the total number of labour dis
putes which have occurred in cement 
factories during 1957-58 in Rajasthan;

(b ) the nature of such disputes; and
(c ) the action taken thereon?

The Deputy Minister o f Labour 
(Shri Abld A ll):  (a ) Four.

(b ) They generally related to in
crease in wages, leave, working con
ditions, retrenchment, etc.

(c ) A ll these disputes have been 
referred by the State Government to 
the Industrial Tribunal for adjudica
tion.

Naga Hostiles

1930. Shrimati Maflda Ahmed: W ill 
the Prime Minister be pleased to state 
the number of Naga Hostiles who 
surrendered during the period from 
the 15th May, 1958 to 15th August, 
1958?

The Prime Minister and Minister of 
External Affairs (Shri Jawahartal 
Nehru): 202.

Industrial Development of Orissa

1931. Shri Kumbhar: W ill the Minis
ter of Commerce and Industry be
pleased to refer to the reply given 
to Unstarred Question No. 1407 on the 
18th March, 1958 and state:

(a ) the amount spent by the Orissa 
State Government out of the total al
lotments made by the Central Govern
ment for the development of various 
industries in that State during the 
First and Second Five Year Plan pe
riod; and

(b ) the names of fhe industries and 
the places where these have been lo
cated?

The Minister of Commerce and In
dustry (Shrl Lai Bahadur Shastri):
(a ) and (b ). Complete information is
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not yet available and will be laid on 
the Table as soon as it is received from 
the State Government in the desired 
form.
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Employment Exchanges

1934. Shri S. C. Godsora:  Will the
Minister of Labour and Employment
be pleased to state the total number 
of registrants who have been provid
ed employment by the Employment 
Exchanges so far?

The Deputy Minister  of  Labour 
(Shri Abid All): The  number  of 
placements effected upto the end of 
July, 1958 was 29,32,378.
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Export ot Cloth

J  Shri Ram Krlshan:
^Sardar Iqbal Singh:

W ill the Minister o i Commerce and
Industry be pleased to state:

(a ) whether any scheme has been 
prepared for promoting the export of 
-cloth; and

(b ) i f  so, the nature of the scheme?

The Minister of Commerce and 
Industry (Shri Lai Bahadur Shastri):
(a ) and (b ). The House has been 
kept informed of the measures so far 
"taken by Government and by the 
•Cotton Textile Export Promotion 
Council for promoting the export of 
-cotton cloth. Government has under 
•consideration certain other measures 
the details of which w ill be announced 
shortly.

Unemployment Relief Fund 
f  Shri Ram Krlshan:

1936. J Shrl Supakar:
(_ Shri Hem Barua:

W ill the Minister of Labour and 
Employment be pleased to state:

(a ) whether Government has decid
ed to impose levy for the creation 
o f  an Unemployment Relief Fund;

(b ) if so, the nature of the levy to 
be imposed; and

<c) the other features of the 
scheme?

The Deputy Minister of Labour 
(Shri Abld AU ): (a ) No.

(b ) and (c ). Do not arise.

Resolutions Passed by I.N.T.U.C.

1937. Shri Ram Krishan: W ill the
Minister of Labour and Employment 
be pleased to refer to reply given to 
Unstarred Question No. 48 on 11th 
February, 1958 and state:

(a ) whether the resolutions passed 
by Indian National Trade Union 
Congress have since been examined; 
and

(b ) if so, the nature of the decisions 
taken by Government?

The Deputy Minister of Labour 
(Shri Abid AU ): (a ) Yes.

(b ) The main resolutions included 
setting up of wage boards, joint 
councils of management, steps for 
avoiding closure of mills, extension of 
E.S.J. Scheme to families of members, 
early finalisation of the integration of 
Social Security Schemes, enactment of 
National Housing Act and legislation 
for transport workers, etc. Among 
other items most of these items also 
came up for discussion at the 10th 
Session of the Tripartite Indian 
Labour Conference held in May, 1958. 
and steps are being taken to imple
ment the recommendations of the Con
ference. The question of legislation 
for transport workers to regulate 
their service conditions w ill be dis
cussed at the next meeting of the 
Standing Labour Committee.

State Trading Corporation of India 
(Private) Limited

1938. Shrimati Parvathi KAshnan:
W ill the Minister of Commerce and 
Industry be pleased to state:

(a ) whether it is a fact that the 
State Trading Corporation has framed 
rules and regulations concerning the 
appointment, terms of service, leave, 
posting etc. of its employees;

(b ) the total number of officers and 
employees working in the State Trad
ing Corporation;

(c ) the number of officers and em
ployees who have been declared per
manent; and

(d ) the labour laws governing the 
employees of the Corporation?

The Minister of Commerce and 
Industry (Shrl Lai Bahadur Shastri):
(a ) Yes, Sir.

(b ) Officers: 143. Other employees: 
1027. Total: 11Y0.

(c ) The question of making confir
mations amongst the Corporation’s 
staff is under consideration.

(d ) The information is being collect, 
ed and w ill be placed on the Table of 
the House.
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UW  Income Group H w iln f Scheme
19X9. Shri D. C. Shanna: W ill the 

Minister of Works, Housing and 
Supply be pleased to state the pro
gress made upto the 31st August, 1958 
in regard to the Low Income Group 
Housing Scheme, state-wise?

Tb« Deputy Minister of Works, 
Bousing and Supply (Shri Anil K. 
Chanda): A  statement indicating the
progress made in each State Union 
Territory, under the Low Income 
Group Housing Scheme, from its 
inception in November 19t>4 till the 
end Of June, 1958, is laid on the Table 
of the Lok Sabha. [See Appendix V, 
annexure No. 57.]

Vegetable Oil Factories
1940. Shri Rameshwar Tantia: Will

the Minister of Commerce and Indus
try be pleased to state:

(a ) how many vegetable oil factories 
are idle in the country at present; and

(b ) whether any steps are being 
considered for the working of these 
factories?

The Minister of Commerce and In
dustry (Shri Lai Bahadur Shastri): (ai
The G overnm ent o f India are not 
aw are of any vegetable oil factory 
lying idle in the country, except for, 
four oil mills reported to have been 
tem porarily closed down in U.P dur
ing the last three or four months, 
either due to disputes amongst part 
nerx or on account of shortage of o il
seeds.

(b) A s no factory is known to be 
lying idle except the four mentioned 
above which are closed tem porarily, 
the question of taking steps to w oik  
idle factories does not arise.

Development of Malnad Area
1941. Shri Shivanan.iappa: Will ilio 

Minister of Planning be pleased to 
state:

(a) whether the Mysore Govern
ment have requested for Central assis
tance for the development of Malnad 
area; and

(b ) if so, the steps taken by the 
Government of India to extend finun- 
178 A  LSD—3.

cial assistance for this development 
scheme?

The Deputy Minister of Planning
(Shri S. N. Mishra): (a) and (b).
Schemes for the development of the 
Malnad area form part of the State 
Plan and there has been no occasion 
for a separate reference from the 
Mysore Government on this subject 
In March 1958, the Mysore Govern
ment constituted a Development 
B ir.rl for the Malnad area.

Liver Extracts
1942. Sardar Iqbal Singh: Will the 

Minister of Commerce and Industry
be pleased to state:

Ca) the names of the companies 
producing liver extracts; and

(b ) the total production of liver 
extracts injections and orals separate
ly in the last five years?

The Minister of Commerce and 
Industry (Shrl Lai Bahadur Shastri):
(a ) and (b ). A  statement giving the 
required information is laid on the 
Table of the Lok Sabha. |See A p 
pendix V. annexure No. 58 1

Rock Salt

1943. Sardar Iqbal Singh: W ill the 
Minister of Commerce and Industry
be pleased to state:

(a) the names of the places in India 
where rock salts deposits have been 
discovered;

(b ) the quantity of deposits at each 
place; and

(c) the steps taken to exploit these 
mines?

The Minister of Commerce and 
Industry (Shri Lai Bahadur Shastri):
(a ) Mandi Salt Mines in Himachal 
Pradesh are the only known source 
of rock salt in India.

(b ) The deposits of rock salt in 
these Mines are estimated to be capa
ble of yielding 66,000 tons of refined 
salt per annum for at least ten years.

(c) Hitherto, the average annual 
production of rock salt at the Mandi 
Mines has been about 1 3 lakh mds. 
To exploit the mines on a proper and 
scientific basis and increase produc
tion. the work of sinking two shafts

Written Answers 616412 SEPTEMBER 1958
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at an estimated cost of Rs. 13'61 lakhs 
is in progress at the quarries at 
Drang, and the construction o f new 
tunnels and installation of an electri
cal compressor for excavation and 
drilling is proceeding at the quarries 
at Gumma.

Availability of Graphite in Punjab

1M4. Sardar Iqbal Singh: W ill the 
Prime Minister be pleased to state:

(a ) the estimated quantity of 
graphite, if any, available in Punjab; 
and

(b ) the quantity of graphite now 
being extracted annually?

The Prime Minister and Minister of 
External Affairs (Shri Jawaharlal 
Nehru): (a ) and (b). Deposits of
Graphite are known to occur in a thjn 
irregular band of schist on a hill in 
Punjab. Its exploitation is quite un
economical and no estimates of its

reserves have, therefore, been made. 
No Graphite is being extracted from 
this area.

Import of Tobacco

1945. Shri Tridib Komar Ckstttnni:
W ill the Minister of Commerce and 
Industry be pleased to state the 
quantity of unmanufactured pipe to
bacco and qigar wrapper tobacco 
ported from the U.S.A. and other 
countries since 1955-56, country-wise 
and year-wise?

The Minister of Commerce and In
dustry (Shrl Lai Bahadur Shastri):
Prior to January, 1957, tobacco was 
classified in the Indian Trade Classi
fication under two heads, namely 
Manufactured Tobacco and Unmanu
factured Tobacco with certain Sub
heads under the former. The import 
of unmanufactured tobacco during the 
years 1955-56 and 1956-57 (April—De
cember. 1956) was as follows:

Country

Cevlon 
U.S. A.
Ot he r  countr i es

T o t a i .

1955-56

Quantity Value

I'm ’ 000 (in ’ 000
Ihs.; Rs.)

5,59 10,94
26,19 1 ,15,64
5.39 1,9*

37.17 I .2N.56

1956-57 <Apr.—Dec. I95<>)

Quantity Value

On ’ 000 (in ’ 000 
lab;..' Rs.)

4.93 9-02
1 1 , 1 3 51.68
4,26 4,22

20,32 64,92

From January, 1957, tobacco is 
classified under the same two heads, 
but with a number of Subheads under 
both the heads, two of them under the 
head “unmanufactured tobacco” being 
(1 ) tobacco unmanufactured for cigars

and cheroot, and (ii) tobacco unmanu
factured of manufacture of mixtures 
for pipes. Import figures for tobacco 
unmanufactured for cigars and cheroot 
from January, 1957 onwards were as 
follows:—

Quantity in lbs. Value in ’ 000 of Rs,

Jan-March’ 57 1957-58 1958-59
Quantity Value Quantity Value Quantity Value.

(April-June)

Tobacco unmanufactured 
for cigars and cheroot 

U.S.A. N.A. 4 N.A. 23
Burma 2,12,80 j 1 78*40 4
Pakistan, Hast . 7,20 fa 29,83 2

@ Negligible.
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There have been no imports under 
“tobacco unmanufactured tor manu
factured of manufacture of mixtures 
for pipes” , during that period.

Communal Claah in Sted

IMS. Sardar Iqbal Singh: W ill the 
prime Minister be pleased to state:

(a) •whether Government have re
ceived a report about the communal 
clash in Sind; and

(b) if so, its details?

The Prime Minister and Minister of 
External Affairs (Shri Jawaharlal
Nehru): (a ) and (b ). According to
press reports, as a result of an errone
ous rumour that a Muslim woman had 
been abducted by Hindus, several 
Hindus were attacked and their 
houses ransacked in Mirpursakro 
Tehsil in district Thatta in West 
Pakistan. Some Hindu sadhus (faqirs) 
were also tortured and 12  of their 
women and 18 children taken away.

In a Press Note issued on the 10th 
June, 1958, the Government, of 
Pakistan, however, denied reports of 
this incident.

International Labour Organisation

1947. Sardar Iqbal Singh: Will the 
Minister of Labour and Employment
be pleased to state:

(a) whether international Labour 
Organisation has prepared a report on 
the ‘World Employment Situation’ ; 
and

(b ) if so, the salient features there
of?

The Deputy Minister of Labour 
(Shri Abid A ll): (a ) A draft Report
on “The World Employment Situa
tion” has been prepared by the Inter
national Labour Office.

(b ) The draft Report has in parti
cular focussed attention on the cur
rent recession in the United States 
and has analysed the causes and their 
effects on other countries. It also 
contains a few suggestions for action 
at the national and international level 
for combating unemployment.

Non -Self-Governing Territories

IMS. Sardar Iqbal Singh: Will the 
Prime Minister be pleased to lay a 
statement showing:

(a) the main features of the recent 
report on Committee of Information 
from Non-Self-governing Territories; 
and

(b ) whether this report has been 
considered by the General Assembly?

The Prime Minister and Minister of 
External Affairs (Shri Jawaharlal 
Nehru): (a) The latest report of this 
Committee deals with various aspects 
of social, economic and educational 
conditions in Non-self Governing 
Territories. It notes some advances 
made in certain Territories in the ex
tension of community development, 
the growth of trade unions and co
operatives etc. In the economic field 
the report mentions the progress made 
in planning and research in (he econo
mic development of most of the Terri
tories. On education, the report notes 
that there has been little change in 
the rates of illiteracy since 1956 and 
draws the attention of the Administer, 
ing Authorities to earlier recommen
dations for the setting up of univer
sal and free schooling systems.

(b ) This report is expected to be 
considered by the General Assembly 
at its session opening on 16th Septem
ber, 1958.

Scholarships Offered by I.L.O

1949. Sardar Iqbal Singh: Will the 
Minister of Labour and Employment 
be pleased to state:

(a ) whether I.L.O. has offered any 
scholarships to study labour manage
ment in some foreign countries;

(b) if so, the names of persons sent 
under this scheme and names of the 
countries to which these persons were 
sent; and

(c) the nature and duration of their 
study?
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The bepoty t t n W v  « (  L lbtar
(Shri AMd A ll):  (a ) Yes, the IX.O. 
have awarded two fellowships for 
participation in the labour manage
ment relations study tour.

(b ) Sarvashri N. M. Vakil of the 
Employers' Federation of India and 
Moti Lai Jain of the Indian National 
Trade Union Congress are participat
ing in the study tour. They w ill be 
visiting Geneva, United Kingdom an-! 
the Federal Republic of Germany.

(c ) The field of study is labour 
management relations in the United 
Kingdom and the Federal Republic of 
Germany. The participants will study 
in:

Geneva . t—6 September, 1958

6 Sept ember — [K Oct obcr .  19 58
United
Kingdom

Federal
R public (if
Germany iX Octob.r—K Nine nber, 1958

Geneva 8— 22 November, 1958.

Trade with West African Countries

1950. Sardar Iqbal Singh: Will the 
Minister of Commerce and Industry
be pleased to state:

(c ) The folowing steps have been 
taken to increase trade with West 
African countries:—

( i )  An Export Promotion Officer 
of the Cotton Textiles Export 
Promotion Council has been 
stationed at Lagos (Nigeria), 
to look after the interest of 
our textiles in those markets.

( ii )  The Engineering Export Pro
motion Council, Calcutta have 
sent out (31-8-58) a delega
tion to West African countries 
to explore possibilities for 
sale of our engineering goods 
in those markets.

Ciii) A  Trade-cum-Goodwill Dele
gation from Ghana visited 
India during December. 1957— 
January, 1958. The Delega
tion was shown different in- 
<dustrial units in the country 
so as to give them an idea 
about the goods in respect of 
which India could meet their 
requirements.

( iv ) An Assistant Commissioner 
attached to our High Com
missioner in Ghana is being 
posted at Lagos. He will 
look after our commercial 
interests in Ghana a« weii as 
in Nigeria

(a) the present trade position with 
West African countries,

(b ) the important items of exports 
to and import from these countries 
during the last three years; and

(c ) the steps taken to increase the 
trade with these countries?

The Minister of Commerce and 
Industry (Shri Lai Bahadur Shastri) :
(a) and (b). A  statement is laid on 
the Table of the Lo1i Sabha. [See Ap
pendix V, annexure No. 59.]

(v ) Indian Exhibitions were 
organised at Accra (.Ghana) 
and Lagos (Nigeria) during 
the year 1956.

Films Division

1951. Sardar Iqbal Singh: Will the 
Minister of Information and Broad
casting be pleased to state:

(a) whether Films Division has 
drawn up any scheme for arranging 
regular shows of Indian documentaries
in big cities;
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(b ) the names of such cities; and
(c ) main features of the scheme?
The Minister « f  Information and

Board casting (Or. Keskar): (a ) to
(c). Regular shows of documentary 
films and current newsreel are being 
held since December, 1957 at the Film* 
Division Auditorium, Janpath, New 
Delhi, Similar shows were also 
arranged at Bharatiya Vidya Bhavan, 
Bombay, for one month. Efforts arf 
being made to arrange for regular 
shows of documentary films in other 
big cities of India.

Cottage Industries

1952. Sardar Iqbal Singh: Will the 
Minister of Commerce and Industry
be pleased to state:

(a ) whether the Punjab Govern
ment have submitted a scheme to Cen
tral Government for Carpet Weaving 
Industry, Pashmina Industry and 
1’hulkari Industry;

(b ) if so, the details of these 
schemes:

(cl whether Government have con
sidered these schemes;

(d) if ;,o, with what result; and
(e ) ihe help given or proposed to 

be given by the Central Government 
in this regard?

The Minister of Commerce and 
Industry (Shri Lai Bahadur Shastri):
(a ) Yes, Sir.

(b ) to (e). A statement is laid on 
the Table of the Lok Sabha. I,See 
Appendix V. annexure No. 60.1

Trade Agreements
._5,  f  Shri Hem Raj:

Shri Pangarkar:
Will the Minister of Commerce and 

Industry be pleased to refer to the 
reply given to Unstarred Question 
No. 2495 on the 16th April, 1958 and 
state:

(a ) countries with which Trade 
Agreements have been renewed 
during 1958-59 so far; and

(b ) whether copies o f these Agree
ments w ill be laid on the Table?

The Minister of Commerce and 
Industry (Shri Lai Bahadur Shastri):
(a ) Trade Agreement with Finland, 
Rumania and Indonesia have been 
temporarily extended or renewed 
during 1958-59. In addition, a new 
Trade Agreement with Afghanistan 
has also been concluded.

( b ) Copies of these Trade Agree
ments/Letters Exchanged have already 
been supplied to the Parliament 
Library.

Tea Industry

1954. Shri Hem Raj: W ill the Minis
ter of Commerce and Industry be
pleased to state:

(a ) the various items of improve
ment in the tea industry on which 
the Tea Board has spent its funds 
upto July, 1958; and

(b ) the amount spent by it from 
March to July, 1958 on such items?

The Minister of Commerce and 
Industry (Shri Lai Bahadur Shastri):
(a ) and (b ). The Tea Board was 
constituted with the effect from the 
1st April, 1954. A ll the activities of 
the Board are directed towards the 
improvement of the tea industry. A 
statement showing the expenditure 
incurred by the Tea Board since 1954- 
55 is laid on the Table of the Lok 
Sabha. [See Appendix V. annextwe 
No. 61.1

Bettiah Refugee Camp

1955. Shri Bibhuti Mishra: Will the 
Minister of Rehabilitation and Minori
ty Affairs be pleased to state:

(a ) whether it is a fact that the
land purchased at high prices at
Berihari, P. S. Bagha and at
Dhumatnr, Maintanr P S. for rehabili
tating displaced persons of the Bettiah 
Camp is of low fertility;

(b ) if so, whether any enquiry has 
been made; and

(c ) the result thereof?
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The Minister o i Rehabilitation «ad  
Minority Affairs (Shri Mehr C ktsl 
Khanna): (a ) to (c ). Land has been
purchased at Berihari and Dhuraatnr 
at prices ranging from Rs. 200 to 
Rs. 450 ger acre, which according to 
the State Government is the normal 
price of land in the area. Some dis
placed persons have complained that 
these lands are of low fertility and 
the State Government have been asked 
to inquire into the matter.

Rehabilitation of Displaced Persons 
in Tripura.

1956. Shri Daaaratha Deb: W ill the 
Minister of Rehabilitation and Minori
ty Affairs be pleased to state:

(a ) whether any part of land of 
Kayami Taluk No. 14|34 of Kamalpur 
Division (in Tripura) hag been ac
quired by Government for the rehabi
litation of displaced persons;

(b ) if so, how many peasant 
families have been affected by such 
acquisition of land:

(c ) whether any compensation has 
been paid to the owners of such ac
quired land; and

(d ) if not, when such compensa
tion is expected to be paid to the 
owners of land?

The Minister of Rehabilitation and 
Minority Affairs (Shri Mehr Chand 
Kbanna): (a ) Yes.

(b ) 25 families.

(c ) and (d ). Fifteen of the owners 
have already been paid full compen
sation and the compensation of the 
remaining ten has also been worked 
and can now be paid on demand.

Displaced Persons In Uttar Pradesh

1957. Shri S. M. Benerjee: Will the 
Minister of Rehabilitation and Minori
ty Affairs be pleased to state:

(a) whether the UJP. Government 
have agreed to rehabilitate displaced 
families from East Pakistan;

(b ) if so. whether any aid is likely 
to be given by the Centre; and

(c ) the names of places where these
families are to be rehabilitated?

The Minister of Rehabilitation and 
Minority Affairs (Start Mehr Chand
Khanna): (a ) In addition to 1,000
families of displaced persons from 
East Pakistan already settled in 
Nainital Tarai area, the Government 
of U.P. agreed to take 3,000 families 
for rehabilitation in that State.

(b ) As usual, the expenditure on 
the rehabilitation of displaced persons 
will be borne by the Government of 
India.

(c ) The schemes, so far sanctioned, 
provide for rehabilitation in the Dis
tricts of Nainital, Pilibhit, Gorakhpur 
and Kheri.

Handloom Industry in Maharashtra

1958. Shri Assar: W ill the Minister 
of Commerce and Industry be pleased
to state:

(a ) whether it is a fact that Hand
loom Industry in Maharashtra, especi
ally in Ichalkarangi is in unsatisfac
tory condition and thousands of hand- 
looms are being closed;

<b) if so, the reasons thereof; and
(c ) whether Government contem

plate to set up any inquiry board to 
show ways and means of improving 
the situation?

The Mintater of Commerce and 
Industry (Shri Lai Bahadur Shastri):
( a) No, Sir.

(b ) and (c). Do not arise.
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Ambernath Woollen Mills

1961. Shri Assar: Will the Minister
of Rehabilitation and Minority Affairs
be pleased to refer to the reply given 
to Unstarred Question No. 1852 on the 
31st March, 1958 and state:

(a ) whether the Ambernath Woollen 
Mills has been sold on full payment 
or on instalment basis; and

(b ) what are the terms and condi
tions of the sale?

The Minister of Rehabilitation and 
Minority Affairs (Shri Mehr Chand 
Khanna): (a ) Instalment basis.

(b ) The broad terms and conditions 
ot the sale are tha't Shri Rajnath has to 
pay Rs. 30-00 lakhs in advance and the 
balance in seven equal annual instal
ments with interest @  4J per cent on 
the amount outstanding from time to 
time. The property shall remain mor
tgaged with the Government so long 
as as full price has not been paid. 
The payment can be made either in 
cash or by adjustment ot the compen
sation payable either to Kanwar
Rajnath or to such other displaced 
perrons holding verified claims as 
assign their claims to him.

Ratafaa Road Market in Delhi

1962. Shri Fangarkar: W ill the
Minister of Works, Housing and 
Supply be pleased to state:

(a ) whether there is any proposal 
before the Government to shift the 
Raisina Road Market (Opposite P. 
Block) elsewhere in Delhi under 
Interim Plan of Delhi;

(b ) if so, when the proposal will 
be carried out; and

(c ) if the reply to part (a ) is in the 
negative, whether repairs are being 
carried out in the flats, latrines and 
bath rooms and compounds in the 
market?

The Minister of Works, Housing and 
Supply (Shri K. C. Reddy): (a ) There is 
no proposal immediately under consi
deration for the shifting of the Raisina 
Road Market nor is there any provi
sion for such a shift in the Interim 
General Plan. However, as the new 
office buildings which are coming up 
in the neighbourhood of the Market 
contain provision for Canteens and 
Co-operative Stores, and the Raisina 
Road market will eventually become 
redundant, it may have to be 
demolished.

(b ) No decision has been reached.

(c) The market building and its 
compound etc. are being kept in good 
repair by the C.P.W.D. Recently the 
Medical Officer of Health suggested 
that certain additions and alterations 
be carried out to the eating houses in 
the M -’-ket building. This is being 
looked into.

Machinery for Sugar Factories

1963. Shri Jadhav: W ill the Minis
ter of Commerce and Industry be
pleased to state:

(a ) how many units of machinery 
for sugar factories were imported 
during the last three years; and

(b ) from which countries the 
macinery was imported?
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The Minister of commerce and 
Industry (Shri Lai Bahadur Shastri):
(a ) and (b ). 'A  statement showing 
country-wise import of sugar manu
facturing and refining machinery 
during 1955 to 1958 ( January-June) is 
laid on the Table of the Lok Sabha. 
[ See Appendix V, annexure No. 62.]
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Accidents in Mines

1965. Sardar Iqbal Singh: W ill the 
Minister of Labour and Employment
be pleased to state:

(a ) the number of accidents which 
took place in coal mines during the 
period from 1st March to 31st August,
1958 month-wise.

tb j the number of casualties; and
(c) the amount of compensation paid 

during the sam e period?

The Deputy Minister of Labour 
(Shri Abid A li): (a ) The number of 
accidents in coal mines month-wise 
during the period from the 1st March 
to the 31st July, 1958 is given below. 
These figures are provisional. The 
figures for August., 1958 are not avail
able.

Number of accidents.
Month —----------------------

Fatal Serious.

M a r c h  16 i ,B 5
A p r i l  . . .  2 3  2 , 5 2
M a y  . . .  33 2̂ *5
Ju n e . . .  1 3  2 ,5 8
jUl) xo 1,17
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'(b ) 91 killed and 1196 injured 
(figures provisional).

(c ) Information is not available.

Industrial Committee on Inland 
Transport Services

1966. Sardar Iqbal Singh: Will the 
Minister of Labour and Employment
be pleased to refer to the reply given 
to Starred Question No. 424 on the 
24th February, 1958 and state:

la ) whether the Industrial Com
mittee on Inland Transport Services 
has since been constituted:

(b ) if so. the names of All-India 
Organisations from which representa
tives have been taken;

(c ) the date fixed for the first meet
ing of the Committee; and

(d ) the subjects that will bp dis
cussed at this meeting?

The Deputy Minister of Labour 
(Shri Abid A ll): (a ) Not yet

(b ) to (d). Do not arise.

Film Production with Soviet 
Assistance

1967. Sardar Iqbal Singh: Will the
Minister of Information and Broad
casting be pleased to stale:

(a) whetner any project in film 
production has been taken up with 
the Soviet assistance;

<b) names of such films produced 
so far; and

(c ) the nature of assistance given 
by the U.S.S.R.?

The Minister of Information and 
Broadcasting (Dr. Keskar): (a ) to (c).
Only one documentary was produced 
jointly with a studio under the Soviet 

' Government entitled ‘Dawn Over 
India’. It was shot in the country by 
Russian technicians with the assistance 
of the staff of the Filins Division. It 
was processed and edited in U.S.S.R. 
with the assistance of two technicians 
o f th« Films Division. The expenses

of the Russian technicians while in. 
India were borne by the Government, 
of India and of the two Indian techni
cians while in U.S.S.R. by the Soviet 
Government.

Government has no information! 
regarding the number of films under
taken by private film producers in 
collaboration with the Government o f 
U.S.S.R. As no prior permission of 
Government is necessary for the 
shooting or preparation of such films, 
statistics have not been kept or- 
gathered about it.

Trust Territory

1968. Sardar Iqbal Singh: Will the-
Prime Minister be pleased to state:

(a) whether report has been sub
mitted to the Trusteeship Council 
regarding the Trust territory of 
Ruanda-Urundi;

(b ) if so. the main features of the 
report;

ic ) whether Trusteeship Council 
hai considered this report; and

(d ) if so. to what effect’’

The Prime Minister and Minister- 
of internal Affairs (Shri Jawaharlal
Nehru): (a) Belgium is the Adminis
tering Authority for the trust territory 
of Ruanda-Urundi. As provided in 
the Charter of the United Nations, 
Belgium submits annual reports to the 
General Assembly on Ruanda-Urundi 
based on a questionnaire formulated 
by .he Trusteeship Council. These 
reports are considered by the General 
Assembly and also by the Trusteeship 
Council.

The last report submitted by 
Belgium on Ruanda-Urundi was for 
the year 1956.

(b ) This report gives information 
on the political, economic, social and 
educational advancement of the 
inhabitants of Ruanda-Urundi.

(c ) The Trusteeship Council consi
dered this report in New York from 
30th January to 26th March, 1958.
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(d ) The Trusteeship Council adopt
ed a number of recommendations on 
the conditions prevalent in Ruanda- 
TJrundi. The effect of those recom
mendations w ill become known only 
from the future annual reports of the 
Administering authority and of the 
United Nations Visiting Missions 
which may visit this area.

Automatic Looms

1969. Sardar Iqbal Singh: W ill the
Minister of Commerce and Industry
be pleased to refer to the reply given 
to Starred Question No. 370 on the 
22nd November, 1957 and state:

(a) the names of the textile mills 
•which have been given permission to 
instal automatic looms on the specific 
condition that the output of these 
looms would be reserved for export 
purposes; and

(b ) the number of automatic looms 
installed in each mill?

The Minister of Commerce and 
Industry (Shri Lai Bahadur Shastri):
<a) and (b). A  statement is laid on 
the Table of the Lok Sabha. [Sec 
Appendix V, annexure No. 63.]

Hmdloom
Handicrafts
Sericulture
Coir
"Khadi and Village Industries

Women Emyiojrett in AU India Badki

1970. Sardar Iqbal Singh: W ill the 
Minister of Information ana Broad
casting be pleased to state the number 
of women employees who are serving 
at present in each Station o f A ll India 
Radio?

Tbe Minister of Information sad 
Broadcasting (Dr. Keskar): A  state
ment showing the number of women 
employees at each Station of A ll India 
Radio as on 31-7-1958 is laid on the 
Table of the Lok Sabha. [See Appen
dix V, annexure No. 64.]

Cottage Industry in Orissa

V971. Shrl B. C. Mullick: WiU the 
Minister of Commerce and Industry
be pleased to state:

(a) the amount of money allocated 
to Orissa for the improvement of 
cottage industries during the Second 
Five Year Plan; and

<b) the amount spent so far year- 
wise?

The Minister of Commerce In
dustry (Shri Lai Bahadur 8haatri):
(a ) the amount of money allocated 
to Orissa for the improvement of cot
tage industries during the Second 
Five Year Plan is:—

Rs. in  90 Lakhs 
Rs. 20 oo „
Rs. 6 o o  ,,
Rs. io o  „
Rs. 20800 .,

•This allocation has ru>i yet been finalised and is only provisional.

(b) The amount spent during 1956- 
57 and 1957-58 is as follows:—

19J6-57 l»57-5*

«>79>949
1,36,980

37>*87
*4>*50

7»7S«6*i
3 ,4 8 ,3 10

if .31.196

15.49.939
2,58^*05
<>90,382
*4.*5®

1 ,86,716
*4*40,J3f 
l8.09.755

In d u stry

Handloom
Handicrafts
Sericulture
Coir
••Khadi Traditional 
••Khadi Ambar 
•♦Village Industries.

( * *  Indicates disbursement figures).
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Employees’ Provident Fund Act

M7t. Shri Anthony Filial: W ill the 
Minister of Labour and Employment 
be pleased to lay a statement show
ing:

(a ) the names of industries in the 
public sector to which the Employees’ 
Provident Fund Act has been made 
applicable so far: and

(b ) the names of the industries in 
the public sector to which the cover
age of the said Act is proposed to be 
extended?

The Deputy Minister of Labour 
(Shri Abkl A !)):  (a ) The Employees’
Provident Funds Act 1952 does not 
now make any distinction between 
industries in the Public and the Pri
vate Sector.

(b ) The question of covering further 
industries under the Act is under 
consideration—when any further in
dustries are covered, these will be 
covered both in the Private and Public 
Sector
Loans to Jute Mills for Rationalisation

1974. Shri Anrobindo Ghosal: Will
the Minister of Commerce and Indus
try be pleased to state:

(a ) whether the unemployment 
potential has been taken into consi
deration by Government before they 
granted loans to jute mills for their 
rationalisation; and

(b ) if so, what?

The Minister of Commerce and 
Industry (Shri Lai Bahadur Shastri):
(a ) and (b ). No loans have been 
granted to jute mills for rationalisa
tion. Policy regarding rationalisation 
of Jute Industry is governed by the 
Resolution adopted in this House on 
10th September, 1954.

Khwlt Gramodyof Bhavan

1975. Shri S. M. Banerjee: W ill the 
Minister of Commerce and Industry
be pleased to state:

(a ) whether the Delhi Shops and 
Establishments Act, 1964 is applicable

to the Khadi Gramodyog B ha van, New 
Delhi*.

(b ) whether this Udyog is registered 
under the said Act; and

(c) if not, the reasons for the same?

The Minister of Commerce and 
Industry (Shri Lai Bahadur Shastri):
(a ) It is not clear whether the Delhi 
Shops and Establishments Act, 1954, 
would be applicable to the Khadi- 
Gramodyog Bhavan. New Delhi.

(b ) Nb, Sir.

(c ) The matter is still under the 
consideration of the authorities 
administering the Delhi Shops and 
Establishments Act, 1954.

Evacuee Property in Punjab

J~ Shri S. C. Samanta:
197fc- (_ Shri Subodh Hansda:

Will the Minister of Rehabilitation 
and Minority Affairs be pleased to
state:

(a ) the number of brick-built and 
kucha houses that were available as 
evacuee property in East Punjab and 
elsewhere; and

(b ) the number of families to whom 
such houses have been allotted’

The Minister of Rehabilitation and 
Minority Affairs (Shri Mehr Chand 
Khanna): (a) and (b ). The value of 
urban evacuee property is estimated 
at Rs. 100 crores. The number of pro
perties involved is about 2,75,000. The 
collection of detailed information as 
required in the question, it is con
sidered, will involve time and labour 
which will not be commensurate with 
the results likely to be achieved.

Research on Implementation of Land 
Reforms

1977. Shri Vajpayee: Will the Minis
ter of Planning be pleased to state:

(a ) whether the Research Pro
grammes Committee of the Planning
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Commission propose to launch a, pro
gramme of research on the implemen
tation oi  land reforms;

(b ) whether any note on the design 
and technique for carrying out the 
investigations have been prepared; and

(c ) if so. the details thereof?

.The Deputy Minister of Planning 
(Shri S. N. Mishra): (a ) Yes. Sir.

(b ) Yes. Sir.

(c ) Note, embodying the scope, 
design and synopsis for these investi
gations is placed on the Table of the 
Lok Sabha. [See Appendix V, an
nexure No. 65.1

Dramatic Troupe

1978. Shri Balasaheb Patil: Will
the Minister of Information and Broad
casting he pleased to state-

(a) whether it is a fact that Govern
ment propose to have a departmental 
dramatic troupei and

(b ) if so, the details of the proposal?

(a') and 'b''.

1956 -57  . . . . .

195~-<;K

fawr w; s'Vmff
*  w? 3*rVr

’**** srmvr : WT
wrfrTO n«rr ^«rtn vr,
fT 'T T  %iV<| f o r

(t ) *»rr If fo  ^rr^rrr
% <rfr«r*fV w’T mPwrci

(fd^rs, r̂*rr, tjTst 
n  w vitt

ifT *  % f jr f  ^?fpl WlfarT
T̂ fT t  ;

The Minister of Information and
Broadcasting (Dr. Keskar): (a ) and
(b). It is not proposed to have a 
regular departmental dramatic troupe. 
A  proposal is under consideration to 
have a few drama artists in the Song 
and Drama Division of A ll India Radio 
to form a nucleus of a troupe for the 
purpose of trying out new plays and 
staging model performances of approv
ed plays, intended for Five Year Plan 
publicity.

Steel for Small Scale Industries 
f  Shrl A tit Singh Sarhadi: 

\ 9 h r i Daljit Singh:
Will the Minister of Commerce and 

Industry be pleased to state:
(a ) how much quantity of steel was 

demanded by the Punjab State as a 
minimum requirement of the small 
scale industries in 1956-57 and 1957-58; 
and

(b ) the quantity of steel allotted for 
Mnall scale industries during the same 
period?

The Minister of Commerce and 
Industry (Shri L.al Bahadur Shastri):

Quantity Quantity
asked for a!l'>ttetl

Ions Tons

46.S0’  16,100

43.000 8,150

( ® r )  q f e r  s t . ? ft

^ T T  in

vTfaror h«»t a w
5m*V) ( * )  (* * ) .
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5WJrT VT’fr *W t »



Written Answers IS  S K P n Q IB St 1SS8 Written Answerx 6t t t

few ertM nu  in B o n in ; State

1981. Shri Jadhav: Will the Minister 
o f  Commerce and Industry be pleased 
to state:

(a ) what is the number of power- 
looms in the State of Bombay up-to* 
date;

(b ) where they are located with a 
break-up of number of poweriooms at 
each place;

•(c) the number of poweriooms at 
the end of the year 1956;

(d ) the number of poweriooms per
mitted to be installed in that State 
during the years 1957 and 1958 with 
their location; and

(e ) how many of them have been 
permitted for individuals and the num
ber of poweriooms allowed to the Co
operatives?

Thr Minister of Commerce and 
Industry (Shri Lai Bahadur Shastri):
(a ) to (e ). A  statement is laid on the 

Table of the Lok Sabha. rSec Appen
dix V. .innexure No. 67. ]

Building Grants for Displaced Persons

1982. Shri A  jit Singh Sarhadi: 
W ill the Minister of Rehabilitation and
Minority Affairs be pleased to state:

(aj the number of displaced land 
allottee' without residential houses, 
who have been given building grants 
m compliance with the provisions of 
Rule 57 of Displaced Persons Compen
sation and Rehabilitation Rules, 1955. 
and

(b ) the amount so given9

The Minister of Rehabilitation and 
Minority Affairs (Shri Mehr Chand 
Khanna): (a) and (b). No amount has 
so far been given as building grant 
under Rule 57.

Export of Films to Japan

19*3. Shri Daljit Singh: Will the
Minister of Commerce and Industry
be p’ eased to state:

(a ) the number of films exported to 
Japan during 1958 so far; and

(b ) how this export compares with 
that of 1957?

The Minister of Commerce and 
Industry (Shri Lai Bahadur Shastri):
(a ) and (b ). A  statement is laid on 
the Table of the Lok Sabha.

Statement

Exposed cinematographic films ex
ported to Japan in the six months 
January-June 1958 and in the corres
ponding period of 1957 were as under:

( i q «;8 J a n .- J u n e ' 1957 ( J a n .- J u n e )

feet feet

Standard 35 mm. Nil 17.106

Sub-standard 19.60 | 38,218

Note:— 1. Exports of films are shown 
in trade statistics in terms of feet 
and not of number.

2. Figures for months later than 
June 1958 are not available.

Khadi Co-operatives in Punjab

1984. Shri Daljit Singh: Will the
Minister ol' Commerce and Industry
be pleaded to state the amount spent 
so far in the Punjab State out of the 
total allotment made by the Central 
Government during 1958-59 for the 
Khadi Co-operative Society in that 
St at'.'9

The Minister of Commerce and 
Industry (Shri Lai Bahadur Shastri):
There is no specific allotment made 
specially for Khadi Co-operatives in 
any State. Financial assistance is 
given on the basis of demands and 
performance to only such Khadi Co
operative Societies as are “certified” 
by the Certification Committee of the 
Khadi and Village Industries Commis
sion. There is only one Khadi Co
operative Society in the Punjab, which 
has been “certified" recently.

Unsold Stock of Handloom Goods

1985. Shri Daljit Singh: Will the
Minister of Commerce and Industry
be pleased to state the present stock



W rit*tn A iuw fr< 12 fiJEPTKMSMBIl 1958 Written. A n*w* n  ■ 6190

of unsold handloom goods in private 
sector and irt co-operative sector in 
Himachal Pradesh?

The . Minister of Commerce and 
industry (Shri Lai Bahadur Shastri):
Information is being collected and w ill 
be laid on the Table of the Mouse.

Export of Films to West Germany

1886. Shri Daljit Singh: W ill the
Minister of Commerce and Industry
be pleased to state:

(a ) the number of films exported 
to West Germany during 1958 so far; 
and

(b ) how their exports compare with 
khe figures of 1957?

The Minister of Commerce and 
Industry (Sh?i Lai Bahadur Shastri):
(a ) and (b). A  statement is laid on 
the Table of the Lok Sabha.

Statement

Exposed cinematographic films ex
ported to West Germany in the six 
months January-June, 1958 and in the 
corresponding period of 1957 were as 
under:—

19SS (Jan.-Junrj 1957 Jan.-June'i

i\.".U feet

Standard 35 nm. 15,000 11,000

Sub-standard . 1,000 31,000

Note:— 1 . Exports of films are shown 
in trade statistics in terms of feet and 
not of number.

2. Figures for months later than 
June, 1958 are not available.

Embassy Building in Eire

19*7. Shri S. A. Mehdi: Will the
Prime Minister be pleased to state:

(a ) whether the Embassy Building 
m Eire is being furnished;

<b) if so, the amount so far spent;
and

(c ) the amount to be spent during 
this financial year?

The Prime Minister and Minister of 
External Affairs (Shri Jawaharlal
Nehru): (a ) Yes.

(b ) £961-16-3 up to 31st Avgust, 
1958. In addition, used furniture o f 
the book value of £1531-7-2 which 
became surplus to the needs of the 
Indian High Commission, London has 
been transferred for use in the 
Embassy in Dublin, under book debit.

(c ) The budget provision on this 
account for the financial year 1958- 
59 is £800, of which £47-2-4 has been 
spent so far.

Internationa) Commission for Supervi
sion and Control in Indo-China

1988. Shri Dinesh Singh: W ill the
Prime Minister be pleased to state:

(a ) how many cases of complaints 
or irregularities were brought to the 
notice of ( 1 ) Viet Minh authorities and 
(ii) Viet Nam authorities by the 
I.C SC. during the last six months; 
and

(b ) how many of them were dealt 
with satisfactorily?

The Prime Minister and Minister of 
External Affairs (Shri Jawaharlal 
Nehrn): (a ) ( i )  Five.

(ii )  146.

(b ) None has so far been finally 
disposed of.

Raw Material for Medicines

1989. Shri Daljit Singh: W ill the
Minister of Commerce and Industry
be pleased to state the value of the 
raw material imported by the manu
facturers of medicines from the 1 st 
January to th2 30th June, 1958?

The Minister of Commerce and 
Industry (Shri Lai Bahadur Shastri):
‘Raw materials for manufacture o f 
medicines' is not classified as such in 
the Import Trade Classification, and 
therefore the figures of actual import 
during the period 1st January to the
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30th /one, 1MB cannot be furnished. 
However, attempts w ill be made to 
give the figures of import of the basic 
raw materials that are required in the 
manufacture of medicines if  they are 
specified. In this connection it may 
be stated that the requirements of 
raw materials for the manufacture of 
medicines were estimated at Rs. 530 
lakhs during the period January-June. 
1956, and that on that basis it may 
perhaps be assumed that the import 
of these raw materials during the 
period in question was of that order.

Material for Film Industry

1990. Shri Daljit Singh: W ill the
Minister of Commerce and Industry
be pleased to state the value of the 
imported material required by the film 
manufacturers during 1958-59?

The Minister of Commerce and 
Industry (Shri L.al Bahadur Shastri):
Government have no information about 
the value of imported raw materials 
required by the film manufacturers 
during 1958-59.

Handicrafts in Himachal Pradesh

1991. Shri Daljit Singh: Will the
Minister of Commerce and Industry
be pleased to state:

(a) whether any handicrafts are 
being developed in.the Himachal Pra
desh under the guidance of the A ll 
India Handicrafts Board; and

(b ) if so, the number of persons 
who have been employed and their 
average earning per head?

The Minister of Commerce and 
Industry (Shri Lai Bahadur Shastri):
(a ) No handicrafts industry is being 
developed in Himachal Pradesh under 
the direct supervision of the A ll India 
Handicrafts Board. Schemes prepared 
by the Himachal Pradesh Administra
tion for the development of handi
crafts are scrutinised by the Handi
crafts Board and approved on the 
recommendations of the Board.

(b ) The schemes which have been 
*0 far implemented comprise training 
in handicrafts, which do not envisage 
direct employment of persons.
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P n w  Attaches

1993. Stud J i( i4 W i Awasthi: Will
the Prime Mlalster be pleased to state:

(a ) the number of Press Attaches 
in the Indian Missions abroad;

(b ) the number of those who know 
the language of the country where 
they are stationed; and

(c ) the measures taken to make the 
Press Attaches stationed abroad to 
learn the national language of the 
country of their posting?

The Prime Minister and Minister of 
External Affairs (Shri Jawaharlal 
Nehru): (a ) to (c). There are three 
categories of Publicity Officers in our 
Missions abroad, designated as Public 
Relations Officers, Press Attaches and 
Assistant Press Attaches. The total 
number of officers of all categories is 
52, out of whom 28 are conversant 
with the language of the country 
•where they are posted, and the re
maining have acquired a working 
knowledge of the language involved.

According to the needs of the 
Service, each Publicity Officer is 
allotted a foreign language in which 
he is required to pass a prescribed 
examination. On passing this exami
nation. the tuition fees paid by the 
•officer are reimbursed to him. Lump 
■sum awards are also made when Publi
city Officers pass an examination of 
an advanced standard in an additional 
foreign language.

Technical Officers of the Ministry of 
Information and Broadcasting

1934. Shri Jagadish Awasthi: Will
the Minister of Information and Broad
casting be pleased to state:

(a ) the number of gazetted and 
non-gazetted technical officers under 
•various categories in the Ministry of 
Information and Broadcasting with 
over three years service to their credit 
-on the 1st August, 1958; and

(b> the number of such officers who 
have been made quasi-permanent?

The Mints ter o f ta tm u U aa  im i  
Broadcasting (Dr. Keskar): (a ) and
(b ). A  statement, giving the necessary 
information is laid on the Table of 
the Lok Sabha. f See Appendix V
*nnexure No. 68.]

Nangal Fertilisers and Chemicals 
(Private) Limited

1999. Shri Daljit Singh: W ill the
Minister of Commerce and Industry
be pleased to state:

(a) the number of assistants and 
clerk' in various departments of the 
Nangal Fertilizers and Chemicals 
(Private) Ltd.. as on the 31st July, 
1958;

(b ) the number of employees among 
them who are on deputation;

(c) the number of oustees among
them; and

(d ) the number of Scheduled Castes 
among them?

The Minister of Commerce and 
Industry (Shri Lai Bahadur Shastri):
(a ) Assistants: 43

Clerks: 241.

(b ) Nil.

(c ) Assistants: 1.
Clerks: 65.

(d ) Nil

Ministerial Staff in the Ministry ef 
Commerce and Industry

1996. Shri Daljit Singh: Will the
Mimstc • of Commerce and Industry
be pleased to state:

(a) the number of assistants and 
clerks working in this Ministry at 
present; and

(b) the number of employees among 
them belonging to Scheduled Castes?

The Minister of Commerce and 
Industry (Shri Lai Bahadur Shastri):
(a ) and (b ). A  statement is laid on 
the Table of the Lok Sabha.
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No. No.
Working Belonging to 

Poms in| Scheduled
Ministry Castes

Assistants a,*7 13

Upper Division 
Clerks i>»5 2

Lower Division
Clerks 4.09 13

7,JJ 28

Indian Traders abroad

1997. Start Jholan Slnha: W ill the
Minister of Commerce and Indurtry
be pleased to state:

(a ) the steps, if any, taken during 
the Jast live years to protect the 
interest of the Indian Traders abroad 
by his Ministry in collaboration with 
the Ministry of External Affairs; and

(b ) the extent to which the Indian 
Traders have been benefited by these 
steps?

The Minister of Commerce and 
Industry (Shri Lai Bahadur Shastri):
(a ) A  statement is attached.

Statement

Among others, the Government of 
India have taken the following major 
steps to protect the interest of Indian 
traders abroad:—

(i )  Trade agreements/arrange
ments have been concluded 
with 28 countries. In addition 
treaties of friendship, com
merce and navigation have 
been concluded with 15 coun
tries.

( i i )  Trade delegations have been 
sent abroad from time to time 
to explore foreign markets for 
Indian goods. Trade delega
tions from foreign countries

178 LSD— 4.

have also been invited to India 
to see for themselves the goods 
which India could supply to 
them countries.

(iii) Trade offices have been 
opened in 16 countries during 
the last 5 years to look after 
our commercial interests.

(iv ) Exhibitions and fairs have 
been organized in foreign 
countries from time to time.

(v ) Show rooms/Trade Centres 
have been set up in 29 coun
tries.

(v i) 13 Export Promotion Coun
cils have been set up to pro
mote the export of specified 
goods.

(v ii) Import and export policies 
have been shaped from time 
to time with a view to pro
moting exports from India.

(b ) It is difficult to make an assess
ment. But there is reason to believe 
that the efforts made by Government 
have proved beneficial.

Nuclear Tests

Shri Ram Krishan:
Shri Daljit Singh:

W ill the Prime Minister be pleased 
to state:

(a ) whether it is a fact that many 
countries have agreed conditionally to 
suspend nuclear weapon tests;

(b ) i f  so, the names of such coun
tries and conditions thereof (country- 
wise);

(c ) whether any countries have 
actually suspended nuclear weapon 
tests; and

(d ) if so, the names of such coun
tries?

The Prime Minister and Minister ot 
External Attain (Shri Jawaharlal
Nehru): (a ) to (d). Until the present, 
three countries—U.S.A., U.S.S.R. and 
U.K.—have tested nuclear weapons.
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The relevant statement* o f these three 
countries regarding the suspension of 
testa are laid on the Table o f the Lok 
Sabha. [See Appendix V, annexure 
No. 68.]

Industrial Development

im »  / S h r i Rami Reddy:
\  Shri DaUit 8lach:

W ill the Minister of Planning be 
pleased to lay a statement showing:

(a ) the amount proposed to be spent 
on the major industries in the public 
sector during the Second Plan period;

(b ) the amount proposed to be spent 
on the major industries in the private 
sector during the Second Plan period;

(c ) the break-up of these amounts 
State-wise;

(d ) industries in regard to which 
the amounts in parts (a ) and (b ) are 
proposed to be spent; and

(e ) the location of these industries?

The Deputy Minister ot Planning
(Shri S. N. Mishra): (a ) to (e ). A
statement is laid on the Table of the 
Lok Sabha. [See Appendix V, an
nexure No. 70.]

12.14 hrs.

DEATH OF SARDAR SAMPURAN 
SINGH

Mr. Speaker: I  have to inform the 
House of the sad demise of Sardar 
Sampuran Singh, who passed away at 
Jullundur on the 10th September, 
1958, at the age of 72.

Sardar Sampuran Singh was a 
Member o f the former Central Assem
bly in the year 1946.

I  am cure the House w ill join with 
me in conveying our condolences to 
the family of Sardar Sampuran Singh.

The House may kindly stand in 
silence for a minute to express its 
sorrow.

The Member* then stood in  silence 
for a minute

Shri BraJ Raj Stagh (Ffcroaabad):
May I  submit that it was in the 
papers yesterday? Why was it  not 
brought to the notice of the House 
yesterday?

Mr. Speaker: Hon. Members are also
equally alert. I  do not know why 
Hon. Members did not bring it to my 
notice yesterday. W e are doing it to 
the best of our ability. I f  any hon. 
Member noticed it he might have 
brought it to my notice. Hon. Mem
bers cannot shirk their responsibility 
also.

Mr. Speaker: Papers to be laid on 
the Table.

The Minister of Rehabilitation and 
Minority Affairs (Shri Mehr Chand 
Khanna): With your permission I
want to make a statement. You had 
given me permission.

Mr. Speaker: Let me finish papers 
to be laid on the Table.

12.16 hn.

PAPERS LA ID  ON THE TABLE

S ta t e m e n t s  re: d a m a g e  t o  B h a k r a  
a n d  K a d a m  D a m s

The Minister of Irrigation a s l  
Power (Halls Mohammed Ibrahim):
I beg to lay on the Table a copy of 
each of the following papers :

(1 ) Statement regarding damage 
to the Central Spillway Wall 
of the Bhakra Dam. [Placed 
in Library. See No. LT-914/ 
58.]

(2 ) Statement regarding damage 
caused to Kadam Dam in 
Andhra Pradesh. [Placed ta 
Library. See No. LT-81B/56-3
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A l  Tttlrtr*'— ot State in the Minis- 
try Hobm Affairs (Shri Datar): I  
toeg to lay on the Table, under sub
jection (2 ) o f Section 3 of the A ll 
India Services Act, 1951, a copy of 
qgnfr ot the following Notifications :

( 1 )  G.S.R. No. 764 dated the 6th 
September, 1958. -

(2) G.S.R. No. 765 dated the «th 
September, 1958 making cer
tain amendment to the Indian 
Police Service (Uniform) 
Rules, 1954. [Placed in 
Library. See No. L.T-916/ 
58.]

C o ir  I n d u s t r y  ( R e g is t r a t io n  a n d  
L ic e n s in g )  R u l e s

The Deputy Minister ot Commerce 
and Industry (Shri Satish Chandra):
I beg to lay on the Table, under sub
section (3) of Section 26 of the Coir 
Industry Act, 1953, a copy of the Coir 
Industry (Registration and Licensing) 
Rules, 1958 published in Notification 
G.S.R. No. 47 dated the 22nd Feb
ruary, 1958, [Placed in Library. See 
No. LT-912-58.]

A m e n d m e n t s  t o  C o m p a n ie s  (C e n t r a l  
G o v e r n m e n t 's )  G e n e r a l  R u l e s  

a n d  F o r m s

Shri Satish Chandra: I beg to lay
on the Table, under sub-section (3) 
of Section 642 of the Companies Act, 
1956, a copy of Notification No. G.S.R. 
750 dated the 30th August, 1958 mak
ing certain further amendments to 
the Companies (Central Govern
ment's) General Rules and Forms, 
1056. [Placed in Library. See No. 
LT-913/68.]

MESSAGE FROM RAJYA SABHA

Secretary: Sir, I  have to report the 
following message received from the 
Secretary o f Rajya Sabha :

of Urgant PwbHc Importance 
“ In accordance with the provi

sions o f sub-rule (6)  of rule 162 
of the Rules o f Procedure and 
Conduct o f Business in the Rajya 
Sabha, I  am directed to return 
herewith the Estate Duty 
(Amendment) Bill, 1958, which 
was passed by the Lok Sabha at 
its sitting held on the 1st Septem
ber, 1958, and transmitted to the 
Rajya Sabha for its recommenda
tions and to state that this House 
has no recommendations to make 
to the Lok Sabha in regard to 
the Said Bill.”

12.17 hrs.

CALLING  ATTENTION TO MATTER 
OF URGENT PUBLIC IMPORTANCE

R esults  or t a l k s  held  bet w e e n  t h e  
P r im e  M in is t e r s  or I n d ia  a n d  P a k is 
t a n  o n  th e  9t h  a n d  IOt h  S eptem ber , 

1958.

Shri S. M. Banerjee (Kanpur): 
Under rule 197 I  beg to call the atten
tion of the Prime Minister to the fo l
lowing matter of urgent public import
ance and I request that he may make 
a statement thereon:

“Results of talks held between 
the Prime Ministers of India and 
Pakistan on the 9th and 10th 
September, 1958.”

The Prime Minister and Minister of 
External Affairs (Star! Jawaharlal
Nehru): Mr. Speaker, as the House 
knows the Prime Minister o f Pakis
tan visited Delhi at our invitation. 
He came here on the 9th of this month 
and left yesterday morning.

In the course of his stay here, we 
had talks with each other in regard to 
border problems principally. A t the 
end of his stay here, a statement a 
brief statement, was issued which has 
already appeared in the daily press 
this morning. I f  you wish I can lay 
a copy o f that Statement on the Table.

Mr. Speaker: Yes.
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Murl I m W W  M tn u  That itite - 
ment state* that a number o f border 
problems relating to the extern  region 
have been solved, or agreements have 
been arrived at. Some other matters 
•till remain for further consideration, 
and some procedures have been laid 
down.

I am not quite sure if  it w ill be 
easy for me to explain, and for the 
House to understand, the specific bor
der problems of villages here and 
there. Nevertheless, I  shall endeavour 
to refer to them.

In the eastern region there was a 
boundary dispute between West 
Bengal and Pakistan, between the 
district of Murshidabad and the dis
trict of Rajshahi including the thanas 
of Nawabganj, Pakistan, and Shiv- 
ganj, which was earlier, in the pre- 
partition days, Malda District. This 
was No. 1 of the Bagge Award.

I might mention here that just 
before the actual partition took place, 
Mr. Justice Radcliffe was appointed 
to determine the exact line of parti
tion of the frontier. He did so, and 
that was very largely accepted, but 
some disputes arose as to the inter
pretation of the Radcliffe Award. 
Some time thereafter, another tribu
nal was appointed presided over by 
Mr. Justice Bagge and having a Judge 
from India and a Judge from Pakis
tan. This Bagge Tribunal consider
ed the disputes in the eastern region, 
and made certain recommendations 
or awards rather. Again, most of 
these were accepted and acted upon. 
But, unfortunately, some doubts 
•till persisted, and some arguments and 
controversies went on in regard to 
some areas, and that has continued all 
these years. So, on this occasion, we 
considered Some o f these disputes still 
persisting. And one of the decisions 
arrived at was in regard to this, what 
is called, Bagge Award No. 1, which 
I  have just related, and another one, 
Bagge Award No. 2 between West 
Bengal and Pakistan, concerning the 
common boundary between a point on 
the River Ganges where the channel

at the river Malabhanga takes of 
according to the Radeli/fe Award and 
the northernmost point where the 
channel meets the boundary between 
tiie thanas of Daulatpur and Karimpur; 
this has been decided previously; it 
has been settled that exchange of 
these territories should take place by 
the 16th January.

Then, there was a dispute called the 
Hili dispute, also between West Ben
gal and Pakistan. Pakistan gave up 
or dropped this dispute, and, there
fore, the position has been decided 
and remains in favour of India.

The fourth was the Berubari Union 
No. 12 . That is also between West 
Bengal and Pakistan. It was decided 
to divide the area under dispute by 
half and half, half going to India and 

; half going to Pakistan.

The next one is about two Cooch- 
Behar chitlands, on the border of 
West Bengal, which, it has been decid
ed, should go to West Bengal.

The next was some disputes about 
that border between the 24-Parganas 
in Khulna and the 24-Parganas in 
Jessore. It was decided ag&in here 
that the mean position should be 
adopted in both these, taking the 
river Ichamati as a guide, that is, as 
far as possible, pursuing this river. 
These are in regard to the border dis
putes between West Bengal and 
Eastern Pakistan.

Then comes the dispute between 
Assam and Eastern Pakistan. These 
was the Bholaganj dispute. In re
gard to this, Pakistan gave up its 
claim.

Then, there are the two rivers, the 
Piyain river and the Surma river. It 
has been decided to have a demarca
tion made according to notifications 
made, that is, previous notifications; 
therefore, we cannot be sure where 
this demarcation w ill be, but ft has 
been decided that wherever the de
marcation may be, fu ll facility of
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navigation dwuld be  given to both 
that is in regard to navigation 

in the*e rivers.

Then, we go to the Tripura-Pakis- 
t«n border.  There was a small bit of 
territory, a tew acres, near the rail
way, where  the  railway  passes. 
We have agreed to give  this small 
territory to Pakistan  because  it is 
near their railway.

Another Tripura  dispute is about 
the Feny river.  This has been de
cided to be dealt with  separately, 
ftie course is being laid down.

There is one thing more, which has 
been long causing us, and I  believe 
Pakistan, a  great deal  of  trouble. 
These are the Cooch-Behar enclaves. 
The Cooch-Behar State had little bits 
of territory all over, and  some of 
those fell in Pakistan and  some in 
India on partition, as  Cooch-Behar 
State itself.  Therefore, the result  is 
that we have some territory in Pakis
tan, little enclaves, little islands, and 
they have some here, which is very 
awkward.  They  cannot  deal with 
their territory inside India, and  we 
cannot deal with our territory inside 
Pakistan.  In fact, nobody deals with 
those territories.  In law, we cannot, 
in practice, we cannot, and they are 
just odd bits, usually the  home of 
smugglers and other  fugitives from 
the law.  So, it has been decided ulti
mately that we should just exchange 
them, that is, our Cooch-Behar terriy 
tory in Pakistan goes to Pakistan, and 
their enclaves in India come to India.

All these change's involves some ex
changes of territory; in some  cases, 
India gains a little territory,  and in 
others, they gain it.  These are more 
or less the decisions arrived at.

Then, I might mention  those pro
blems that are left over for decision. 
One is the Patharia hill reserve forest 
in the eastern region.  According to 
us, of course, that belongs to us. But 
there has, nevertheless, been some dis
pute there.  We have decided that 
we should ask the two  conservators

of forests, that is, of Assam and of 
East Pakistan, together with the two 
Chief Secretaries, to* meet to  draw 
up provisionally some  line  there, 
even previous to a settlement of that 
dispute, so that there might not be 
friction.  As a matter of fact, nobody 
lives in this forest.  Disputes  arise 
because of timber;  people go over 
in the other area.  So, in order to 
avoid this overlapping, some tempo
rary line may be  drawn till  such 
time as we can settle that matter.

Then, there is another matter, and 
probably one of the more important 
ones in Assam, on the  Assam-East 
Pakistan border.  This was also re
ferred like the Patharia reserve forest 
to the Bagge  Tribunal.  This is in 
regard to the course of the Kushiyara 
river.  The Bagge Tribunal  decided 
about  the course of the Kushiyara 
river, but, according to  us,  some 
points have not been cleared up and 
are due to some confusion about maps 
etc.  And this point has remained. It 
is an area, containing, I believe, or 
consisting of, about 30 villages. That 
is in our possession at  present, and 
has been, in fact, all along in our 
possession.  These will  have  to be 
decided, that is, both these  matters 
which pertain to the eastern region— 
in fact, these are the only matters per
taining to the eastern region—have to 
be decided still, apart from  one of 
the small ones.

On the western side, the points to 
be determined are these; in effect we 
did not decide anything  about the 
west  There are the Suleimanki and 
Hussainiwala areas.  Both deal with 
headworks, canal  headwords.  It  is 
not a question of any large area, but 
nevertheless, dealing with  how the 
headworks are  to be  worked, and 
who should have  the  bunds.  And 
they are of certain  importance not 
in area but otherwise.  In regard to 
these two, we have suggested that the 
two Secretaries should  consult their 
respective engineers the two Secre
taries meaning  the  Commonwealth 
Secretary of India and the  Foreign
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[Shri Jawaharlal Nehru]
Secretary of Pakistan, and after joint
consultation with the engineers, should 
report to us. Then, there is a small 
area o f three villages in the Lahore- 
Axnritsar bonder, Sarja Marja etc. 
And another matter which we had 
not considered was in dispute. But, 
nevertheless, Pakistan has referred to
that. It is___ No, I  beg your pardon.
There is one matter which concerns 
Chak Ladheke, a small tongue of land 
there in the Punjab area. Then, there 
is Chadbet in Kutch; Pakistan raised 
this question two or three years ago; 
and we did not do anything; we 
thought that there was no dispute 
about it, and we sent them a rather 
lengthy reply to which their answer 
really came about ten days ago, after 
two years. Anyhow, because they 
claimed something, this is also a mat
ter to be considered. Therefore, the 
position is this. Quite a number of 
matters which were leading to irrita
tion between the two countries have 
been disposed of. Naturally, that is 
a matter for satisfaction, for each 
little thing creates confusion on the 
border and people there suffer.

In regard to one—which might be 
called somewhat—bigger matter, of
Assam, that is, following the course of 
the river Kushiyara, that is yet to be 
considered by us. The Patharia 
Forest question is really not a diffi
cult one, but because the one to which 
1 have just referred, the “Kushiyara’ 
has not yet been settled. Pakistan 
wanted to attach that also for consi
deration in future. On the western 
aide, there are these headworks etc. 
and sane bits of land.

We thought, and we still think, that 
the best course to decide any re
maining matter, which cannot be 
decided by talks between ourselves, 
<s to refer it to some independent 
oarty—tribunal—to decide, because 
there is no other way. Either we 
<*nme to an agreement ourselves or 
ask aomebody else to advise and we 
w ill accept whatever decision n  arriv
ed at, whether it is in our favour or

against us. For the present, the
Pakistan Prime Minister was not 
agreeable to this being done in re
gard to one particular matter. But 
the matter is open for consideration. 
In our statement that has appeared in 
the Press, it is said that these matters 
are reserved for future consideration 
between us.

There are two other things. One 
is that we have said in regard to the 
exchange of small territories that we 
do not want migration from them, as 
far as possible, and we advise the 
people to continue living where they 
are............

An Hon. Member: It is impossible.

Shri Jawaharlal Nehru:......... and
accept the country to which they will 
now belong. In any event, it is not 
a question of large numbers. But we 
see no reason why this idea of people 
migrating should be encouraged there.

Further, we have said that we hope 
to keep in touch with each other and 
try to reduce the areas of difference 
in this way and find out some way 
of deciding the points that remain. 
On the whole, therefore, I  think that 
the result of our meeting has been 
satisfactory.

I also lay on the Table a copy of 
the communique issued after the 
talks. [Placed in Library. See No. LT- 
917/58.]

Shrimati Rena Chakravartty
(Basirhat): May I  ask one question 
on a point of information? I want to 
know whether any discussion took 
place regarding exchange of prisoners. 
We had heard that on the 9th there 
would be exchange o f prisoners. But 
except in Tripura, we have not beard 
of any exchange o i those who have 
been arrested along the borders.

Shri Jawaharlal N eb n : M y im
pression was that the exchange of



§a*rt CaUim/ Attmtikm  U  S E PTX K B IS  2988 to Matter o f Urgent 6308
N U ie  IrnfporUmc«

prisoners had taken place. I  really 
do not know if  it  has actually taken 
place.

fDutaatt Mena Chakravartty: 
Those who were arrested and taken 
away—have they all been released?

Shri Jawafiarlal Nehni: 1 w ill try
to find out. The lists exchanged bet
ween Pakistan and India about pri
soners were not identical, that is to 
say, according to us, i f  they had 15, 
according to them, they had only 10. 
The admitted ones were released. In 
regard to the others, those that are 
mentioned in our lists, we w ill try 
and find out. Those that were men
tioned in both the lists were released. 
There is no doubt about their re
lease. The point is of finding them 
out

Shrimati Beau Chakravartty: The
hon. Prime Minister knows that we 
have been trying to negotiate for 
certain people along the 24-Parganas 
border who were arrested over the last 
five or six months. They have not yet 
been released. That was why I 
asked this question.

Shri Jawaharlal Nehru: I do not
know about some old prisoners, how 
they are affected. The hon. lady 
Member says that they were arrested 
six months ago. Anyhow, I w ill try 
to find out and let her know.

Shrf Hem Barua (Gauhati): On a 
point of information. . . .

Mr. Speaker: It is not usual to ask 
questions after a statement is made in 
reply to a ■ Calling Attention notice. 
Hon. Members w ill kindly read the 
statement of the hon. Prime Minister.

Shri A. C. Guha (Barasat): I want 
e  clarification just in regard to one 
village Turkergram. It was under 
Pakistan occupation. Nothing has 
been stated about that. What is the 
position of Turkergram village?

Shri N. E. Ghosh (Cooch-Behar): 
Half o f Beru Bari is going to be given

to Pakistan- That portion is inhabit
ed by 10,000 people who migrated 
from Pakistan and who were rehabili
tated there. What w ill happen to 
them? In the exchange of enclaves, 
could that not be adjusted?

Shri Jawaharlal Nehru: Half of 
what? I could not follow  what the hon. 
Member said.

Shri N. R. Ghoah: When the en
claves were exchanged, we were to 
get a bigger area as our enclaves are 
much bigger than theirs. We are now 
going to make over half of the Beru 
Bari to them. This half is actually 
inhabited by 10,000 refugees who mig
rated from Boda and other areas now 
in East Pakistan. They had rehabili- 
ted themselves there by their own 
efforts. These people are going to be 
refugees again.

Shri Jawaharlal Nehru: I cannot
answer that question.

The first question presumably re
lates to the so-called Cooch-Behar en
claves.

Shri A. C. Guha: No, Sir. It is not 
in Cooch-Behar enclaves.

Shri N. R. Ghoah: Half of Beru
Bari is being given to Pakistan. This 
is in the Jalpaiguri Thana. This por
tion was alleged to belong to Pakistan. 
When this area was being given to 
Pakistan, could this not have been 
adjusted against the surplus area 
which we were to get by the exchange 
of enclaves without making a gift of 
the surplus area to Pakistan? What 
will happen to these 10,000 refugees?

Shri Jawaharlal Nehru: The hon. 
Member, when he uses the word ‘en
claves’ refers to Cooch-Behar en
claves. It is true that the area of the 
Cooch-Behar enclaves is about 11 
square miles of territory or so. There 
is more o f it in the enclaves we give. 
But in some of the other enclaves that 
I have referred to, we get more land 
from Pakistan. It has been, to some 
extent, adjusted, not precisely and
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exactly. W e get more to aarae of 
4kese exchanges and they get more in 
others. There is no other way oI 
coming to an agreement.

Shri N. R. GOfoeh: That portion ac
tually was not occupied by any 
refugees, but this portion of Beru 
Bari is inhabited by refugees.

Baja Mahendra Praia? (Mathura): 
May I  ask why did not the hon. Prime 
Minister take advantage of this op
portunity to settle the broader ques
tion, and do away with the frontiers 
altogether?

Some Hon. Members rose—

Mr. Speaker: I  am not going to allow 
any questions.

Shri Raghnnath Singh rose—

Mr. Speaker: Order, order. Hon.
Members know that after a Call A t
tention Motion has been answered, 
there are no questions allowed. I f  
any hon. Member has got a doubt and 
wants to ask some questions, 1  will 
allow them later on in the usual 
course; the questions w ill come up if 
they are of very great importance.

*ft rv»rm  ftqr (vTO^reft) .- w rc r  
if  V t f  WTFT B̂FTT

J I VT'TT
| %  Jft

I*T f W  *C<
2TTf*ir $*r *ft»r *PT’f  f w r  q r jhrt 
v x  v rt I

8hurt Jawaharlal Nehrm: I  do not 
quite know whether the hon. Member 
wanted a debate on this, on what I 
have read out. The hon. Member also 
wanted debates on one or two other 
matters in the course of the last half 
hourl I  do not know what there is 
to debate. «bout this. O f course, if the 
House wants to have any more clari
fication. I  am prepared to give it. But 
the House w ill realise that we have 
some to an agreement and I  have to

honour that agreement—w e bave to
honour that agreement. I f  X have
made mistakes, I  can be oensured. But 
I  bave got to honour it, *o tax as X 
am concerned.

fa ?  : m
$ i tpftfrr 3  5 *  ff*%  {

aft arrtSV ^  *f ?*r
5^5 vn^r % I 5*T vV f f t i e

v^ rr ^  ^  i n
'IT^f $ I

Mr. Speaker: Order, order. This is
unusual of Shri Raghunath Singh.

Shri Jawaharlal Nehru: Surely a
debate in the House is the worst pos
sible medium to give suggestions for 
future negotiations. 1  do not under
stand why hon. Members want a dis
cussion on this like that on the canal 
waters. One does not, when one has 
to deal with another country, have 
a public debate as to how to negotiate.

ĴT . . . .
Shri Tyagi (Dehra Dun): On a point 

of order on the clarification (Interrup
tion*). According to the Constitution, 
no territory of India could be trans
ferred out without the sanction of this 
House. I, therefore, want a clarifica
tion on this issue as to whether all 
these agreements arrived at shall be 
put before the House for obtaining the 
approval of the House.

Shri Jawaharlal Nehru: That is a
constitutional matter which the hon. 
Member has raised. So far as boun
dary adjustments are concerned, all 
these are interruptions or the like of 
the Radcliffe Award or the Bagge 
Award. I  do not think this would 
require any such thine. It may, I  do 
not know how far; but so far as the 
Cooch-Behar enclaves are concerned, 
they might, perhaps, require a kind 
o f reference. I  shall ask my col
league, the Law Minister to look Into 
that.
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CO»R*CTlON o r  ANSWER TO  
8TARBJED QUESTION No. 013

T h t M ln litw  of KdubUttattn aad 
Minority Affairs (Shri Metar C h «M  
D um a*): Sir, in reply to starred 
question No. 913, replied by me on the 
4th September, 1968, the word 
•Ramins’ was used. It was placed in 
inverted commas and had reference to 
the revenue records. This has caus
ed some offence in certain quarters. 
The word was inadvertently used and 
I wish to offer sincere regrets. The 
word may be changed to “by mem
bers of Schedule Castes and Back
ward Classes".

CORRECTIONS OP ANSWER TO 
STARRED QUESTION No. 232

The Deputy Minister of External 
Affairs (Shrbnatl Menon):
With your permission, Sir, I wish to 
make a correction in the reply that 
was given by the Prime Minister to 
one of the supplementary questions 
arising out of Starred Question 
No. 232, asked by Shri H. N. Mukerjee 
and Shri Haider on the 19th August, 
1958, regarding National Sample 
Survey Schemes.

To a supplementary question put by 
Shri Haider regarding the Indian 
Statistical Institute, Calcutta, the 
Prime Minister replied that this Insti
tute is an autonomous body with 
senior officials o f Government on its 
Governing body.

The correct position is that the 
Government of India have representa
tion on the Governing Body of the 
Research and Training School of the 
Indian Statistical Institute. There is 
no such body as the Governing Body 
o f the Institute.

l&tt him.

BUSINESS o r  THE HOUSE
The Minister mt Parliamentary 

Affairs (Shri Satya Narayan SinhaH
With your permission, Sir, I  rise to 
announce that Government Business 
in this House for the next week w ill 
consist of:

(1) Consideration and passing o f 
the Merchant Shipping Bill,
1958.

(2) Discussion and Voting on the 
Supplementary Demands for 
Grants in respect of the 
Budget (General) for 1958-59.

(3) Consideration and passing:

International Finance Corpora^ 
tion ( Status, Immunities 
and Privileges) Bill;

Supreme Court Judges (Condi
tions of Service) Bill;

High Court Judges (Conditions 
of Service) Amendment 
Bill.

(4) Discussion of the following 
matters w ill also come up on 
the dates mentioned:

( i )  Report of the Advisory 
Committee on Slum Clear
ance on a motion to be mov- 
ed by Shri Rajendra Singh 
and others on 15th Septem
ber at 3 p.m.

(ii )  Planning Commission's 
Memorandum on the Ap
praisal and Prospects of the 
Second Five Year Plan on 
a motion to be moved by 
the Minister for Planning 
on 17th and 18th Septem
ber.

IX-45 tax*.

STATEMENT RE: OIL EXPLORA
TION

The M bW er of Mines aad OU (Shri 
K. D. Malavlya): Sir, as the House is 
aware we have been exploring for
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oil in different parts of the country 
over the ln t  2 }  years end b  this we 
have followed a policy of selective 
.dispersal o f activities rather than con
centrating at one place. The House 
may recall that drilling has been go
ing on at Jawalamukhi, and more re
cently at Hoshiarpur. In the West 
Bengal Gangetic plain also the Indo- 
Stanvac project had undertaken drill
ing operations. Recently drilling was 
commenced in the Cambay area by 
the O il and Natural Gases Commis
sion.

I deem it my duty to report to the 
House that at the Cambay site we 
have penetrated into what appears to 
be an oil bearing stratum. A  small 
underground structure was indepen
dently delineated by our Indian 
specialists at a depth of 3,000 ft. some 
five miles north-west of Cambay. 
{.Shri Tyagis Very good.) There were 
exposures of marine rocks and gas 
around the fringe of the basin. It 
was thought that this was a region of 
marine sedimentation and a decision 
was taken to test the structure by 
drilling to a depth of 10,000 ft.

A fter the necessary preparations, 
drilling operations were started on 
25th July, 1958 with a Russian Ural- 
mash-3D turbo drill and a depth of 
£368 ft. was reached on the morning 
o f the 3rd September when drilling 
was stopped for taking electro-logging 
data. On 4th instant when the drill
ing mud was circulated in the morn
ing, thin films of dark brown oil were 
seen to come to the surface with the 
return mud. When the casing was 
lowered on the 8th and mud circula
tion resumed, oil started to reappear 
and flowed with the mud in a continu
ous stream for about 15 minutes. The 
pressure of the drilling mud at the 
bottom of the hole was about 190 
atmospheres suggesting that the oil 
was under considerable pressure.

While there is reason for cautious 
optimism on the basis of the results 
obtained so far, it w ill be necessary to 
continue fairly intensified drilling

and testing for a period o f roughly 
3 to 12 month* before we can be cer
tain as to whether we have struck a 
commercially exploitable oilfield. The 
fact remains that the discovery of oil 
in this region has enormously increas
ed the possibilities in this part of the 
country which remained neglected 
hitherto.

We propose to increase the number 
of drills in this area as also in some 
of the other promising areas so as to 
speed up the work. We are extreme
ly fortunate to strike oil at such 
shallow depth in an unknown virgin 
area within a short time and at negli
gible cost and the credit goes to the 
hard work, determination and enthu
siasm of our young Indian engineers. 
We are also indebted to the Russian 
and Rumanian experts who re help
ing us in our work.

As the House is already aware, at 
Jawalamukhi despite our meeting with 
the normal hazards of drilling, we 
were fortunate enough to strike gas 
recently and the drill-hole there is 
being further developed and our In
vestigations continue.

I w ill take the earliest opportunity 
to report to the House any further 
development that comes to our notice 
from these areas.

12.48 hr*.

ELECTION TO COMMITTEE

E s t im a t e s  C o m m it t x e

Shri B. G. Mehta (Gohilwad): Sir, 
I beg to move:

“That the. Members of this 
House do proceed to elect in the 
manner required by sub-rule ( 8) 
of Rule 254 read with sub-rule 
( 1 ) of Rule 311 of the Rules of 
Procedure and Conduct o f Busi
ness in Lok Sabha, one Member 
from among themselves to serve
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as a member o f tb« Committee on 
Brtbwrtec for the unexpired por
tion of the term ending on 30th 
April, 1988, otoe Shri J. Rameah- 
w ar Rao resigned."

Mr. Spttktr: The question la:

"That the Members of this 
House do proceed to elect in the 
manner required by sub-rule (S) 
o f  Rule 204 read with sub-rule 
( 1 ) of Rule 311 o f the Rules of 
Procedure and Conduct o f Busi
ness in Lok Sabha, pne Member 
from among themselves to serve 
as a member of the Committee on 
Estimates for the unexpired por
tion of the term ending on 30th 
April, 1959, vice Shri J. Ramesh 
war Rao resigned.”

The motion was adopted.

18.484 hrs.

HIGH COURT JUDGES (CONDI
TIONS OF SERVICE) AMEND
MENT BILL*.

The Minister of Home Affairs 
(Pandit G. a  Pant): Sir, I  beg to 
move for leave to introduce a Bill 
further to amend the High Court 
Judges (Conditions o f Service) Act, 
IBM.

The motion was put and adopted.

Pandit G. B. Pant: Sir, I introduce! 
the BUI.

12.49 hrs.

DELHI RENT CONTROL B ILL

Mr. Speaker: The House w ill now 
resume further discussion on the 
following motion moved by Shri 
Datar on the 10th September, 1958, 
namely:—

“That the Bill to provide for 
the control of rents and evictions, 
and for the lease o f vacant pre
mises to Government, in certain 
areas in the Union Territory of

Delhi, be referred to the Joint 
Committee of the House consisting 
of 45 members; 30 from this Houaa, 
namely Shri Radha Raman, 
Choudhry Brahxn Perkash, Shri 
C. Krishnan Nair, Shri Naval 
Frabhakar, Shrimati Sucheta 
Kripalani, Shrimati Subhadra 
Joshi, Shri N. R. Ghosh, Shri 
Vutukuru Rami Reddy, Dr. P. 
Subbarayan, Shri Kanhaiyaial 
Behrulal Malviya, Shri Krishna 
Chandra, Shri Kanhaiya Lai Bal- 
miki, Shri Umrao Singh, Shri 
Kalikfl Singh, Shri T. R. Neswi, 
Shri Shivram Rango Rane, Shri 
Chandra Sh anker, Shri Bhala 
Raut, Shri Phani Gopa'l Sen, Sar- 
dar Iqbal Singh, Shri C. R. 
Basappa, Shri B. N. Da tar, Shri 
V. P. Nayar, Shri Shamrao Vishnu 
Parulekar, Shri Khushwaqt Rai, 
Shri Ram Garib, Shri G. K. Manny, 
Shri Uttamrao L. Patil, Shri 
Subiman Ghose, Shri Banamali 
Kumbhar and 15 members from 
Rajya Sabha;

that in order to constitute a 
sitting of the Joint Committee the 
quorum shall be one-third of the 
total number of members of the 
Joint Committee;

that the Committee shall make 
a report to this House by the first 
day of the next Session;

that in other respects the Rules 
of Procedure of this House relat
ing to Parliamentary Committees 
w ill apply with such variations 
and modifications as the Speaker 
may make; and 

that this House recommends to 
Rajya Sabha that Rajya Sabha do 
join the said Joint Committee and 
communicate to this House the 
names of members to be appointed 
by Rajya Sabha to the Joint Com
mittee.”
Yesterday, Shri Mulchand Dube got 

up in the end. I was prepared to 
allow him to speak before calling 
upon the hon. Minister to reply. Shri 
Dube.

*Publi«hod in the Gazette o f  India Extraordinary Part I I —Section 2, dated 12-9-58, 
t  Introduced with the recommendation o f  the President.
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Wad M*tcfcanil JPgfce (Farrukhabad)
U r. Speaker. my .hon. friend, Shri 
N iw I  Pqbhaktr told us that in Karol 
Bagh purree or premium to the ex
tent of Rs. 90,000 or Rs. 40,000 were 
paid and received in respect o f build* 
ings which could not have cost more 
than Rs. 121000.

U -M  bn .

[Mat. Deputy-Sfzaxzr in the Chair]

I  also heard from others that the 
same practice has been prevailing in 
Chandni Chowk and also in Con
naught Place. This business of pug- 
ree is an evil which has been preva
lent in this city for a considerable 
time. I  expected some provision to 
be made in the Bill so that this vioi- 
ous practice may be stopped for all 
time to come. I find there is no pro
vision in the Bill for that. A ll that 
is stated here is that pugree is some
thing prohibited. In case it is proved, 
it w ill have to be refunded. I  sub
mit it is not sufficient. I  am told that 
the land-lords and tenants both some
times share the pugree so received. 
Sometimes, it happens the land-lord 
takes away the whole of it and some
times the tenant takes the whole of 
it. This is done by entering into an 
agreement or partnership which is 
fictitious to circumvent the law and 
make it appear that he is taking a 
partner and not sub-letting the build
ing. A  provision has been made in 
the B ill in in respect of such partner
ships which may be entered into after 
August 1998. In the case of such 
partnership, the Bent Controller may 
presume that it is a case of sub-let
ting. There does not seem to be any 
provision for such partnership which 
has taken place long before the Act 
comes into force or long before 
August, 1958. My submission is that 
something should be done with regard 
to this also and this provision may be 
applied to partnerships which might 
have taken place during the last 20 
or SO years.

These ia another anomaly, not in 
the ;B111 exactly, hut in  Delhi. Tharc 
are two kinds at properties.and two 
clasaes o f tenants: tenants occupying 
buildings for residential purposes and 
those occupying for non-re tidentdal 
and commercial purposes. There dees 
not seem to be -any provision for the 
ejectment of tenants occupying a 
building for the latter purposes. I  
think it should be on the same lines. 
Whatever justification might have 
been there for keeping this distinc
tion in the past, it does not seem to 
be good now. I  hope the Joint Com
mittee w ill see whether it is not 
possible to have only one class of 
tenants. The remedy that I  have 
thought o f for eradicating the evil 
practice of pupree ."whether it is for 
residential or non-residential purposes, 
is this. A ll buildings whether for 
commercial or residential purposes 
should be allotted by an officer. Every 
tenant vacating a building should be 
required to give notice in writing to 
that officer that he is vacating it from 
such and such date and the same 
obligation may be placed upon the 
owner also so that he may also give 
the same information to the au thored 
officer. A fter that information is 
given, the officer, whether the Rent 
Controller or somebody else, should 
be enabled to allot the house to tne 
people who apply for it and who 
seem to be most in need of it. So 
long as they do not make some pro
vision for the allotment of houses by 
a particular authority, this evil sys
tem of pugree is not going to stop.

Yesterday, one of the points raised 
was that sufficient incentive is not 
being given to land-lords to build 
houses. With regard to that, I  
told that there are about 250 arrivals 
every day and they want to settle 
down in Delhi. It is obviously not 
possible for the Government to pro
vide houses for these immigrants___
( Interruptions.)

Shri V. P. Nayar (Quilon): There 
is no quorum, Sir.
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Mr. Depaty-Bpeaker: Order, order. 
Zt has been brought to my notice that 
there is no quorum.

gkrt V. F. Nayar: Mot merely quo
rum; not even half the quorum.

Mr. Depnty-Speaker: The Bell is
being run—now there is quorum.

Shri Molchand Dnbe: This figure
cannot be said to be an exaggerated 
figure but seems to be correct from 
the fact that the population of Delhi 
has risen about five-fold during the 
last 10 or 15 years. Therefore, that 
figure seems to be correct. Since it 
does not seem to be possible for the 
Government to provide accommodation 
for all these people who are coming 
every day, some kind of incentive has 
to be given to landlords to build 
houses. Is there sufficient incenti /e 
or not? I submit that the incentive 
provided in the Bill is quite sufficient. 
With regard to the houses constructed 
before 9th June, 19SS the provision is 
that the rent should be the same for 
about seven years. The BiU also 
provides that these rents should be 
frozen and they would not be allow
ed to be raised. In the case of pre
mises constructed on or alter 9th 
June, 1955, the provision is that the 
basic rent w ill be that rent for which 
the building has been rented for the 
first time and that will continue for 
five years. It is a sufficient incentive 
and it cannot be said that this is no 
sufficient incentive for the landlords 
to construct houses.

The provision in the B ill for the 
decision of disputes by the Rent Con
troller is much better than what it 
was in the BiU which we have Just 
passed. It was the estate officer that 
was invested with all the powers in 
such cases for the eviction of un
authorised occupants of the premises. 
Now it is the Rent ControUer al
though the Rent ControUer has to 
follow the same procedure as that of 
the Small Cause Court The question 
is whether this is the proper way to 
proceed. I  submit that the same tiling 
could have been achieved by appoint

ing more smaU cause court Judges 
who could deal with this problem also. 
It does not seem to me quite proper 
that any kind of case, where the 
rights of the citizens are involved, 
should be decided by an officer other 
than a court of law. I  hope the Joint 
Committee w ill decide this question 
also.

There is yet another point on nrhich 
I want a clarification from the hon. 
Minister: whether court fees w ill be 
payable in the case off disputes and 
appeals. I  have not been able to find 
any provision in this Bill with re
gard to court fees. Even if court fees 
are to be paid, I submit that in the 
case o f tenants who pay a small rent, 
there should be no court fee charged.

I hope the hon. Minister w ill look 
into these matters and w ill make suit
able amendments when the Bill is in 
the Joint Committee. As the BiU is 
going before the Joint Committee, I 
do not propose to take the time of the 
House, taking you through the BiU 
and explaining the whole scheme. 
This is all that I have to say on this 
BUI.

13 hrs.

The Minister of Home Affairs 
(Pandit G. B. Pant): Sir, I regret 
that I  could not be personally present 
to Usten to the speeches delivered by 
hon. Members on the motion which is 
under consideration. The motion aska 
for reference of the Delhi Rent Con
trol BiU to a Joint Committee. A1J 
the matters that have been mentioned 
here and the suggestions that have 
been made w ill no doubt receive the 
attention of the Joint Committee. If 
there are any loopholes to be plugged 
or any defects to be removed, I  think 
the Joint Committee w ill be glad to do 
the needful in that regard. The mat
ter, though local, is of considerable 
importance. It affects almost every
one living in Old Delhi and many 
of those living in New Delhi.

My coUeague placed before the 
House the salient features of the BUI
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in hi* opening speech. I  do not think 
that in view of the tact that it is only 
a motion for reference to Joint Com* 
mittee an elaborate speech is called 
tor from me. Questions relating to 
tenancy are always somewhat ticklish. 
It  is not easy to find an ideal solution 
to determine the relationship between 
landlords and tenants. Yet consider
able thought having been given on this 
Bill, I  submit that every attempt has 
been made to face these embarrasing 
problems in a straightforward way 
and on the whole the solutions embo
died in the Bill should be considered 
to be satisfactory. There has been 
a considerable variety—and if I nay 
■ay so— also disparity of opinions and 
views in this House. That 13 but 
natural; in a Bill of this kind every 
one cannot be expected to look at the 
issue from the same angle. Govern
ment has, however, tried to place be
fore itself the welfare of the com
munity as a whole. We do not assume 
that there is any real class conflict 
between the two sections, whether 
here or anywhere else. Ultimately the 
interest of all are common and the 
best method of ensuring the welfare 
-of both sections lie in looking at the 
questions in a detached and dispas
sionate way. That attempt has been 
made.

I  may just say that the main pro
blems about tenancy relate to security 
of tenure and security in regard to 
fairness of rents. Both these have 
been attempted and I do not think that 
there is any real or genuine ground 
for any grievance in any quarter. It 
has been said by some of the hon. 
Members here that it is a pro-landlord 
B ill; some others have said that the 
interests of landlords have not been 
properly and adequately taken care of. 
I should say that the provisions in the 
B ill are intended primarily to serve 
the interests of all in a fair, equitable 
and reasonable way and if one looks 
at the question from that stand-point 
he will, I  hope, be good enough to 
confirm what I  am saying.

Sir, the tenants have been given 
greater security of tenure by this BUI 
than they have under the Act o f 1903. 
I  wonder i f  the sections in the parent 
Act have been studied by everyone 
and I  am not sure if  the provisions 
have been compared either. Under the 
new Bill the clauses relating to eject
ment on the ground of nuisance which 
was very vague and likely to cause 
considerable difficulty have been 
omitted.

A  number of safeguards have been 
provided. When a person seeks to 
eject a tenant on the ground of the 
premises being needed by him for his 
own use there used to be formerly a 
right vested in him for seeking such 
ejectment not only on the ground that 
he needed the house for himself, but 
also on the ground that he needed it 
for his own family. It has now been 
circumscribed and such claim can be 
made only on the ground that the 
house is needed for his own personal 
use and not for his family. That. I 
think, goes a long way in protecting 
the tenant against ejectment on this 
ground.

Not only this. I f  a person seeks 
ejectment on this ground and if he lets 
the house again any time during the 
three years after such ejectment then 
he is not only liable to be turned out 
of the house, but also be subjected to 
prosecution for such breach of the 
undertaking given by him and the 
tenant is to be given time when the 
order of ejectment is passed for not 
less than six months for continuing in 
possession. I  think this is a reasonable 
and an adequate safeguard.

Again, when a tenant is to be eject
ed for the misuse of the premises a 
notice has to be served on him to 
remove the cause which has given rise 
to such a complaint, and i f  he complies 
with that request then he cannot be 
ejected. There was no such provision 
in the past Similarly, when a  pro
prietor wants a house far reconstruc
tion or for additions and alterations.
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then ha cannot get a decree lor eject
ment unless he proves to the satisfac-
tlon ot tbe Controller that he has got 
necessary resources and that It w ill be 
in public interest that such recon
struction should be allowed. So in 
every w a y  attempt has been made to 
safeguard the interests and the con
tinuity of possession of the tenant.

Then about rent. Formerly, when
ever there was a suit for arrears of 
rent the tenant was required to pay 
the entire amount down at once. Now 
it has been provided that if  the tenant 
pleads that the rent is excessive, then 
the Controller w ill fix what he con
siders to be standard or reasonable 
rent tentatively and the tenant w ill 
be required only to pay that rent and 
not the entire amount.

It has also been prescribed under 
this Bill that for the money received 
by the house-owner he has to give a 
receipt, and i f  he declines to give the 
receipt the money can be deposited 
directly with the Controller.

I may just mention that no specific 
suggestion has been made about any 
particular clause. Of course, when 
one thinks in terms of nationalisation 
or the like, all these provisions pale 
into insignificance. But what does 
nationalisation or socialisation in this 
regard imply? Nobody would sug
gest that there should be confiscation 
of house property; anyway, that is not 
permissible under our Constitution.
And in the existing circumstances, 
when we require every rupee that we 
can possibly collect for developmental 
purposes, would it be .wise to spend 
crores and crores, arabs and arabs, in 
acquiring houses of a ramshackle type? 
And, what would be the advantage? 
Apart from any question of theory, 
these matters have to be looked at from 
a practical aspect and howsoever zeal
ous we may be about any particular 
ideology or creed, we have to see how 
ter In the existing circumstances we 
can proceed.

The Government has stated its posi
tion with regard to bousing authorita

tively in this House. The Second Five 
Year Plan has earmarked Rs. 84- 
crores for housing purposes inclusive 
of the amount that may be needed 
for the improvement of slums etc. But 
if  you are to acquire, perhaps, one 
MohaLIa o f Delhi, it may absorb the 
whole of the Rs. 84 crores. Where is- 
the money to come from? So, if w e  
think in terms of nationalisation, the 
provisions of this Bill, of course, fall 
far short of that; but if we are anxi
ous to make an arrangement which 
will be helpful to the tenants and, at- 
the same time, not lead to any con
sequences which w ill come in the way 
of further expansion, then this Bill, 
I think, attempts to achieve that ob
jective.

A  lot has been said here by some 
hon. Members about the procedure 
prescribed in the Bill for the disposal 
of cases which w ill come within the 
purview of this Bill. They do not- 
seem to be aware of the fact that be
fore this Bill was framed the Minis
ters—firstly the Works, Housing and' 
Supply Minister, and later I too—bad 
some conference with the representa
tives of landlords as well as of ten
ants. Then a committee was appoint
ed of the representatives of both under 
the chairmanship of the Chief Com
missioner. Certain agreed conditions 
were reached, and one of them was- 
this, that civil courts which had been: 
seized of such cases in the past should 
now be replaced by some whole-time 
officers selected from judicial service 
or possessing judicial experience, who* 
would dispose of all such disputes in' 
an expeditious manner. In fact, there 
has not been so much of inconvenience, 
trouble and loss to the parties by the 
actual matters in dispute as by the 
prolonged nature of the proceedings in 
courts. It has not only resulted inr 
loss, but has also been the cause of k  
great deal of bitterness between the 
landlords and the tenants.

It was also agreed that there should- 
be only one appeal and a reference 
thereafter only on a point o f law. 
That agreement that was readied has 
been embodied in this BiU. In the
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circumstances, I do not see why 
procedure which those who know 
where the shoe pinches have practi
cally asked us to adopt should be ob
jected to by any hon. Member o f this 
House. We cannot and would not like 
to so against the joint wishes of both 
parties.

Again, these representatives of both 
parties have also agreed that there 
should not be sub-letting in any shape 
or form. They also agreed to what 
I  have just said about the procedure 
that should be adopted in case of 
arrears of rent. In fact, there were 
seven points on which they reached 
an agreement. It was only after we 
could not persuade the representatives 
to agree to other matters that were 
in dispute that it became necessary 
for us to examine the whole position 
ourselves, and then to introduce this 
'Bill.

The ejectment cases, in a way have 
not been too many here. Delhi has a 
very large number of houses; their 
number would come to something 
'between 2J lakhs to 3 lakhs, and while 
a good number of them—perhaps, one- 
third or thereabout—belong to Gov- 
emment, the rest are private. But, 
so far as I can remember, the num
ber of ejectment suits in a year has 
■not exceeded 5,000—I am saying 
roughly. I cannot vouch for the 
figure, but that does not indicate that 
there is too much of an effort to eject 
people through the courts. I f  other 
methods are adopted, well, I am not 
aware of them, and they would not 
■come within the purview of this law. 
But we wish that no tenant be ejected 
from his house except for very ade
quate reason. O f course, non-pay
ment of rent has always been regard- 
•ed as one of such reasons everywhere, 
and the parties also had agreed, but 
•even in that matter, we have provid
ed some safeguards. So, to call it a 
landlord Bill and to say that it is 
anti-tenant is, I  submit, not fair and it 
-la not justified.

Then thare is the bask question 
which we have to consider. Delhi is 
a growing city. Its population is in
creasing every day. I  have got the 
figures before me which indicate that 
its population stood at about four 
lakhs in 1911; rose to 9 lakhs in 1941, 
17 lakhs in 1951 and is now about 23 
lakhs. The urban population, I think 
is about 18 lakhs or 19 lakhs. There are 
roughly about one lakh families who 
have no housing accommodation at 
present in Delhi and who need it. Well, 
the resources of Government are limit
ed. Two things are necessary if  this 
problem of a tremendous magnitude 
has to be solved satisfactorily. Ttoe 
scarcity in the matter o f accommoda
tion has been further aggravated. The 
disparity between the supply and de
mand has become much wider than it 
used to be in the past. What is the 
remedy? How are you going to get 
over it? Obviously, the Government 
cannot build houses for all, because, 
as I  said, our resources are limited, 
and we make use of it firstly for the 
improvement and replacement of 
slums. So far as other needs are con
cerned., other ways have to be found. 
The Government has suggested cer
tain methods. It gives loans; in some 
cases it gives subsidies also, but even 
then, only the fringe of the question 
can be touched that way.

Now, if any provision has to be 
made and even if  a fraction of this 
demand has to be met, then a con
structive attitude has to be adopted. 
As hon. Members can easily see, there 
are two things which have to be borne 
in mind. One of them is this: that
at least the existing accommodation 
should not deteriorate—the houses 
that exist should not be allowed to 
tumble down or collapse—and they, 
should be kept in proper order. In 
order that the houses may be kept 
in proper order, the landlord or the 
house proprietor has to be given such 
rent as would enable him to do so. 
Everybody knows today that Hie vatae 
of the rupee has gone down. Every
body also knows that buildiag costs



fy x j P *0»* A**1* Control B ill 12 SEPTEMBER 1888 Delhi Rent Control Bill 6aat

have gone up. The cost of building 
materials has increased enormously, 
and so have the charges of construc
tion. The bill that the Government 
has to pay for repairs has doubled or 
trebled in recent years. So, we have 
to see to it that the houses are main
tained and are properly repaired, for 
it is a social problem. It is not only 
a matter affecting the tenant or the 
landlord but we need house's and 
something has to be done in order to 
keep these houses in a fit state of re
pair. But whatever we do must be 
fair.

According to the 1952 Act,—I w ill 
not go into details— the rent that was 
assessable was generally 74 per cent 
of the capital cost of construction and 
the land on which the building stood. 
Well, certain calculations were made— 
different categories of houses which 
were built before 1939, before 1944, 
before 1947, and so on. A ll of them 
were considered and the position with 
regard to each was fully examined, 
and then the rates were fixed so as to 
see that the rent amounted generally 
to 71 per cent of the capital cost.

Now, the changes that have taken 
place since are known to hon. Mem
bers. What is the net amount left for 
the house owner after he has made the 
repairs, that is not directly at issue. 
But you have to provide for such an 
amount as w ill at least ensure in a 
reasonable way and to a reasonable 
extent that repairs w ill be carried out 
and the houses w ill be properly main
tained. In view of the changes that 
have taken place during this interval, 
in view of the shortage in the num
ber of houses existing, and in view 
of the fall in the value of money and 
the rise in prices, I  do not think a 
ten per cent increase in the rents can 
be regarded as being excessive. A 
man who is paying R~. 10 w ill have 
to pay Rs. 11, and one who is paying 
Rs. 100 w ill have to pay Rs. 110. Well, 
one may say that those who have to 
pay the rent w ill also have to bear 
the burden of these prices which 
178 A  LSD—5.

have risen, butf with respect to every
thing else he has to bear the burden. 
We do not want him to bear the bur
den to the same extent. It is hardly 
five or 10 per cent of the increase that 
has taken place, and it must be re
membered that among the house
owners too there are poor people; 
there are widows; and there are also 
others. A ll houses are not palaces 
all houses are not big. So, if the 
house-owners do not get enough to 
enable them to maintain their houses, 
then, the social problem will become 
still more acute. Everybody knows, 
that interest charges have risen and 
that the cost of maintenance has also 
risen. Whoever has a house knows 
as to how much he has to spend on 
the repairs of his house—-what he had 
to pay in 1950 and 1951 and what he 
has to pay now. So, this increase of 
10 per cent need not be grudged. It 
w ill be used and it w ill be necessary 
for the repairs, and then, apart from 
other burdens that the house-owner has 
to carry in this regard, about repairs 
etc., he has also to pay house-tax. The 
present rate of house-tax is 10  per 
cent. In the Municipal Corporation 
Act it has been provided, that the tax 
may be raised to 20 per cent. Where 
the house-owner has to pay the tax, 
the whole of the 10  per cent w ill be 
absorbed by the increase in houso- 
tax alone apart from anything else. 
So, we think that this provision is 
reasonable.

Then there is the question of new 
houses. About that it must be accept
ed that the real solution can be found 
in having new houses in as large a 
number as possible. The Government 
has tried to make provision for the 
low-paid classes. So far as Class IV 
employees are concerned, it is ex
pected that by the end of this year, 
housing accommodation will have been 
provided for about 60 per cent of the 
employees belonging to that class.

But as I said, there are about a lakh 
of families and about 1,000 families 
come to Delhi every month with the 
intention of staying here permanently. 
So, we have to encourage the
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construction of new houses. In 1962, 
when the Act was passed, it was pro
vided that the houses constructed be
tween June, 1951 and June, 1955 would 
be allowed complete freedom for seven 
yean; the house-owners could charge 
any rent they like; they could evict 
the tenants if they chose to do so. 
They had the freedom to deal with 
the tenants if  they chose to do so. 
but now we have imposed restriction 
on them also. We have said that 
while the undertaking given in respect 
of the rent may be respected to the 
extent that the rents that are now 
being fixed by mutual agreement w ill 
continue for this period, after that the 
rent w ill be fixed at the uniform rate 
which is applicable to other houses; 
i.e. 74 plus O'75 or 8^ per cent. In
all other respects, these houses too
w ill come within the purview of this 
Act.

About the houses built after 1955, 
we have proposed that they should 
be allowed freedom to fix their rents 
by agreement with the tenants and
such rents w ill prevail for five years. 
But in other respects, the arrange
ment w ill be subject to the provi
sions of this Act and after five years, 
the rent payable w ill be not more than 
H  per cent. Everybody knows I 
think that the rents that are charged 
by those who construct new houses 
are high, but we have given holiday 
almost for five years for new indus
tries in the matter of depreciation 
charges, income-tax and in so many 
other things, so that new industries 
may be established. In the case of 
new houses, perhaps 8J per cent, w ill 
not provide a very tempting incentive.

An Hon. Member: What about
pugree?

Pandit G. B. Pant: For that a very 
strict provision has been made that 
no pugree w ill be payable. I f  any
body receives any pugree, not only 
he w ill have to refund the pugree, but 
also he w ill have to pay double that 
amount and he is liable to be sentenc
ed to imprisonment.

Shri Braj Raj Siagb (Firozabad): 
He would not have recovered the 
whole cost of the construction within 
the period of five years allowed 
under the Act.

Pandit G. B. Pant: I think if it had 
been possible for everyone to realise 
the whole of the cost, then thousands 
of houses would have been construct
ed in Delhi between 1951 and 1955; 
but they were not. But if  you get 
thousands of houses constructed and 
if after five years you are able to 
make use of those houses tor the 
poorer section of the community, fix
ing the rent at a rate not higher than 
8J per cent., do you really gain or 
lose? For, if no houses are construct
ed for five years, you do not get any
thing even after five years. But if 
people invest something and get 
something out of it and if after five 
years, those who w ill occupy these 
houses need not pay mofe than 8J per 
cent., it should not be regarded as a 
bad bargain from the social welfare 
point of view. So, this arrangement 
has been made with a view to have 
more of housing accommodation. I f  
we do not do anything, then it w ill be 
difficult to have more buildings 
erected.

Everybody knows also that some of 
the tenants, who are in a position to 
do so, when they sub-let, get some
times three or four times the amount, 
which they have to pay as rent them
selves, so that if you are to look at 
the question from the supply and 
demand point of view, the rents w ill 
be much higher than what are being 
paid today. That is why these con
trols have been introduced, but still 
there is a limit beyond which you 
cannot regulate the laws of supply and 
demand. We should do things in such 
a way that we w ill be able to adjust 
things together and also to safeguard 
the interest of the people in general 
and at the same time not do anything 
that w ill further aggravate the exist
ing difficulties. So, these provisions 
have been made with a view to en-
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encourage housing and I  hope it is rea
lised by every hon. Member of this 
House that above all what we need is 
the preservation o f the existing 
houses and the building of more 
houses. The existing houses w ill be 
kept in good repair. I f  they are not, 
it is open to the tenant to spend up 
to one month’s rent himself on the 
repairs of the house. But if  special 
repairs are called for, he can approach 
the controller and get permission to 
make such repairs at a cost that may 
go upto two years’ rent. So, special 
provisions have been made for keep
ing the houses in good repair. I f  a 
tenant does not receive that treat
ment at the hands of the landlord to 
which he is entitled, then it is open 
to him to approach the controller and 
as I said, the cost of repairs can go up 
to the rent that may be payable for 24 
months. Taxes etc. w ill have to be 
paid by the house-owner and the en 
tire amount may be used for repairs.

So, I submit that the Bill has been 
prepared with great care and the 
existing conditions, the principle for 
which we stand, the supreme objec
tive of the service of the people and 
the welfare of the community have 
all been kept in view. I hope this 
House w ill pass this motion unanim
ously.

Shri Br*J Raj Singh: I  want to have 
a clarification.

Mr. Deputy-Speaker: This is only 
being referred to a Select Committee. 
A ll these things can be taken up sub
sequently. We are not deciding just 
now.

Shri Jadhav (Malegaon): In clausc 
' ( 20) it is stated: “Recovery of posses
sion in case of tenancies for limited 
period". What is this “ limited 
period” . It has nowhere been defined 
and wide powers are given to the 
landlord.

Mr. Depaty-Speaker: I  am sure,
that shall be considered by the Select
Committee.

Pandit G. B. Pant: A  limited period 
is a period which is not unlimited. 
It may be a year or six months or 
two years. For that permission w ill 
be necessary.

Mr. Deputy-Speaker: The question
is:

“That the Bill to provide for toe 
control of rents and evictions, and 
for the lease of vacant premises 
to Government, in certain areas 
in the Union Territory of Delhi, 
be referred to a Joint Committee 
of the Houses consisting of 45 
members; 30 from this House, 
namely, Shri Radha Raman, 
Choudhury Brahm Perkash, Shri 
C. Krishnan Nair, Shri Naval 
Prabhakar, Shrimati Sucheta 
kripalani, Shrimati Subhadra 
Joshi, Shri N. R. Ghosh, Shri 
Vitukuru Rami Reddy, Dr. P. Sub- 
barayan, Shri Kanhaiyalal Bheru- 
lal Malviya, Shri Krishna Chandra, 
Shri Kanhaiya Lai Balmiki, Shri 
Umrao Singh, Shri Kalika Singh, 
Shri T. R. Neswi, Shri Shivram 
Rango Rane, Shri Chandra Shan- 
ker, Shri Bhola Raut, Shri Phani 
Gopal Sen, Sardar Iqbal Singh, 
Shri C. R. Basappa, Shri B. N. 
Datar, Shri V. P. Nayar, Shri 
Shamrao Vishnu Parulekar, Shri 
Khushwaqt Rai, Shri Ram Garib, 
Shri G. K. Manay, Shri Uttamrao 
L. Patil, Shri Subiman Ghose, 
Shri Banamali Kumbhar,

and 15 members from Rajya 
Sabha;

that in order to constitute a sit
ting of the Joint Committee the 
quorum shall be one-third of the 
total number of members of the 
Joint Committee;

that the Committee shall make a 
report to this House by the first 
day of the next Session;

that in other respects the Rules 
of Procedure of this House relat
ing to Parliamentary Committees 
w ill apply with such variations 
and modifications as the Speaker 
may make: and

V
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that this House recommends to 
Rajya Sabha that Rajya Sabha do 
join the said Joint Committee and 
communicate to this House the 
names of members to be appoint
ed by Rajya Sabha to the Joint 
Committee.”

The motion was adopted.

13-41 hrs.

MERCHANT SHIPPING B ILL

Mr. Deputy-Speaker: The House
w ill now take up the Merchant Ship
ping Bill, 1958, as reported by the 
Joint Committee. As the House is 
aware, 8 hours have been allotted for 
all the stages of the Bill. I would 
like to take the sense of the House a? 
to how these 8 hours are to be dis
tributed among the various stages o' 
the Bill.

Shri NansJUr Bharucha (East Khan- 
desh): May I point out that there are 
nearly 200 amendments to this Bill? 
Eight hours w ill be required to dis
cuss the amendments alone. Some 
of them are most controversial.

Mr. Deputy-Speaker: That should
have been taken up at the meetirg 
of the Business Ad. isory Committee.

Shri Braj Raj Singh: (Firozabad):
It was taken up.

Mr. Deputy-Speaker: Then, the
discretionary power of the Speaker is 
there.

Shri Naushlr Bharucha: At that time 
there were only 60 amendments. 
Now there are nearly 200 amend
ments.

Mr. Deputy-Speaker: We will pro
ceed now. I f  necessary, we can ex
tend the time.

Shri Naushlr Bharucha: In the cir
cumstances, I  submit, the general dis
cussion should not be less than six 
hours.

Mr. Deputy-Speaker: On the onp
hand, the hon. Member says that now 
the amendments have swelled up to 
200 and odd and so more time is re
quired for the amendments; on the 
other hand, he says that more time 
should be allotted for general dis
cussion.

Pandit Thakur Das Bharffava
(Hissar): I would submit that out of
the 8 hours, 5 hours may be allotted 
for general discussion and 3 hours for 
the rest.

Shri Braj Raj Singh: As you right
ly said, the allotted time can be ex
tended by one hour. Since five hours 
have already been allotted for 
general discussion, now it w ill come 
to six hours.

Mr. Deputy-Speaker: We might say, 
for the present: 5 hours for general 
discussion and 3 hours for the rest. 
In case necessity arises, Speaker can 
at his discretion increase it by one^ 
hour. The time-limit for speeches, as 
usual, will be 15 minutes for Mem
bers and 30 minutes for leaders of 
groups.

The Minister of Transport and Com
munications (Shri S. K. Patil): Mr.
Speaker. . . .

Mr. Deputy-Speaker: I am Deputy
to him.

Shri S. K. Patil: I am sorry. Sir,
I beg to move:

“That the Bill to amend and 
consolidate the law relating to 
merchant shipping, as reported by 
the Joint Committee, be taken into
consideration.’ ’

I shall now proceed to briefly 
examine some of the changes that have 
been brought about by the Select 
Committee on the original proposals 
that were there. The Bill that tas 
now emerged as a result of the deli
berations of the Select Committee Is a
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distinct improvement over the original 
draft, inasmuch aa it enlarges the 
scope o f the Bill and gives it the emo
tional content that it needed. For 
the first time in our history as a free 
country, we are bringing on the 
national register our Indian ships, our 
own ships, without national flag fly
ing on them, and our flag on these 
ships w ill gloriously fly on the high 
seas of the world and w ill carry our 
message of peace, prosperity t*nd 
goodwill to all peoples of the world.

By enacting the Indian Shipping 
Act, we are putting into effect, in 
howsoever small a measure, our re
solve and determination to make 
India a maritime country. I hsve 
advisedly used the expression “mari
time country” and not “maritime 
power” , as other powers are conven
tionally called. The difference 
is obvious. Our flag will 
neither be preceded, nor followed, by 
any national desire to spread our 
power to any part of the land outside 
our frontiers. Our ships are primarily 
meant to carry our cargo, export and 
import to and from all parts of the 
world. We want to build up relation
ship of friendship and mutual under
standing with every other country, and 
that is why our ambition is limited to 
make our country as big a maritime 
country as we can, but not a maritime 
power in the sense in which it is con
ventionally understood.

Now, the Bill when it was introduc
ed on the 14th February, 1958, was 
intended to revise and consolidate all 
the laws in force in India relating to 
merchant shipping. Its scope was very 
much limited. The Bill, as it has now 
emerged from the Joint Select Com
mittee, has two outstanding features, 
namely, the promotional and develop
mental aspects o f the merchant marine. 
This has been reflected in the Long 
Title of the Bill, which gives us the 
emotional content and also the deve
lopmental activities which we propose 
to bring about. That reads as follows:

“to foster the development and 
ensure the efficient maintenance 
of an Indian mercantile marine 
in a manner best suited to serve 
the national interests and for that 
purpose to establish a National 
Shipping Board and a Shipping 
Development fund to provide for 
the registration of Indian ships 
and generally to amend and con
solidate the law relating to mer
chant shipping.”

There was a persistent desire ex
pressed by many hon. Members that 
we should have a preamble to the 
Bill, giving it the emotional content. 
Since this House has now given up 
having preambles to the Bills, we 
have embodied this emotional con
tent in the long title which I have 
read to you just now.

The main features of the develop
ment aspects are the establishment of 
a National Shipping Board and the 
establishment of the Shipping Deve
lopment Fund. The shipping interests 
in the country had all along demand
ed that the shipping policy of the 
country should be more representa
tive than what it was before. We 
have responded to this legitimate de
mand and included a provision in the 
Bill to establish a National Shipping 
Board. The Board w ill be advisory 
and will deal with matters relating 
to Indian shipping, including its de
velopment and such other matters 
arising out of the Act as might be 
referred to it for advice. The advisory 
character of the Board, however, does 
not limit the possibilities of its func
tioning as a great helpful factor in 
influencing the shipping policy of our 
country. The very composition of the 
Board—it w ill consist of not more 
than 21 members including five Mem
bers of Parliament—is a guarantee 
that its counsels should be treated 
with the respect that they deserve.

A  provision has been made that the 
Board shall include an equal number 
o f persons representing ship-owners 
and seamen. The Central Government 
shall nominate one of the member*
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ot  the Board to be its Chairman. It is 
Government’s desire that by conven
tion a practice w ill be established that 
the Chairman shall ordinarily be a 
non-official person.

Another important feature of the
Bill is the provision regarding the
shipping development fund on a sta
tutory basis. As this House is aware, 
Government had recently decided to 
set up this fund on a pro-forma  basis 
because there were some constitu
tional difficulties in making it a sta
tutory body. The provision in the
Second Five-Year Plan has been fully
utilised, but in view of the rising cost 
it has become apparent that more 
funds w ill have to be provided if the 
target laid down in the Plan is to be 
achieved. A  fund has accordingly 
been established so that some addi
tional finance may be available on a 
continuous basis for the development 
of shipping. The fund would be main
tained from the amounts received in 
repayment of loans already given and 
by the interest accruing thereupon. 
It is hoped that annual contributions 
will also be available for this fund 
from the Consolidated Fund of India 
Opportunity has been taken to give 
a statutory basis to this fund by in
cluding this provision in this Bill. 
The fund will be drawn upon for 
granting loans and financial assist
ance to shipping companies for acqui
sition and maintenance of ships and 
w ill be administered by a small com
mittee. Its accounts w ill be laid before 
the Parliament from time to time.

Perhaps the most important feature 
of the Bill is the definition o f an 
Indian ship. The discussion on this 
point was accompanied, i f  I  may say 
so, by a mild but positively helpful 
and constructive criticism. I am 
obliged to the hon. Members for the 
helpful manner in which they have 
really guided the deliberations of 
the Joint Committee on this particu
lar point. As a result of the delibera
tions of the Joint Committee it has 
now been decided to amend the origi
nal decision eo as to provide that

only Indian nationals or Indian com
panies which satisfy a certain criteria 
would in future be able to own 
Indian ships. The principle criteria 
laid down in this B ill for this purpose 
are five. They are—

(1) Not less than 75 per cent 
of the share capital o f the com
pany should be held by citizens 
of India.

(2) Not less than three-fourths 
of the total directors of the com
pany should be Indian nationals.

(3) The Chairman of the Board 
of Directors and the Managing 
Director, if any, shall be citizens 
of India.

(4) The Managing Agents, if 
any, of the company shall be 
Indian nationals or if a company 
is the managing agent, the com
pany shall also satisfy the ?ame 
requirements.

(5) The principle place of busi
ness of the company shall be in 
India.

As the hon. Members w ill see from 
the minutes of dissent appended to 
the Report, a certain section of the 
Joint Committee felt that larger than 
25 per cent of foreign participation 
should be allowed. There are also 
other members who felt equally 
strongly that no foreign participation 
should be allowed in view of the 
special position of the shipping in
dustry. The provision that has finally 
been made by the Joint Committee 
appears to be very practical and a 
reasonable compromise in that it w ill 
enable limited foreign participation 
and yet keep an effective control of 
Indian ships predominantly in Indian 
hands. This is also in consonance with 
the policy decision of our Govern
ment announced in 1947.

A  brief explanation of the Govern
ment’s position in this regard is neces
sary to claar the doubts which may
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lurk in the minds of hon. Members 
who desire *  larger foreign participa
tion. I  can at once grant that those 
who want larger participation mean 
well by Indian shipping but the ques
tion is whether it w ill be a wise 
move. On this point this House has 
got to decide once for all. They are 
afraid that our target of the Second 
Five Year Plan, viz., 900,000 GRT 
would not be reached without ade
quate foreign participation. We have 
to remember quite a number of im
portant factors in this connection. The 
shipping target could be reached by 
several ways. Important among them 
are; firstly, if we find enough internal 
resources and also foreign exchange 
on our own, then surely we can do it 
ourselves and we have not got to 
look to anybody else for reaching our 
targets; secondly, securing foreign 
exchange by international loans—that 
is another way because we have been 
taking loans for many development
al projects of our country; and third
ly by allowing more equity capital 
from outsiders, in other words larger 
foreign participation.

Now, the last to my mind is a very 
risky proposition. Shipping is not like 
any other industrial enterprise where 
foreign participation may not prove 
to be an inconvenient or even a dan
gerous factor sometimes. Shipping is 
the very life and soul of a nation. It 
is also in times of emergency the 
second line of defence for a country. 
The existence of any outside or fore
ign element in our national shipping 
is bound to prove a very irksome 
factor in the long run. The Govern
ment have wisely decided to avoid 
this contingency by limiting foreign 
participation to only 215 per cent. 1 do 
not know how far even this 25 per 
cent may be utilised since in the la5 t 
ten years experience has shown that 
it has not been utilised. Ever since 
1947 that limit of 25 per cent has 
been there but nobody has availed of 
it during all this long period.

Everybody knows that we have not 
Sot foreign exchange just at present

for the completion of our target of
900.000 GRT. The course that is open 
to us is international loans at & rea
sonable rate of interest and on terms 
and conditions which are mutually 
acceptable. Such loans are forthcom
ing and I  expect no difficulty in pro
cessing them in time for the comple
tion of our targets. As it is we have 
come very near the target point. 
During the last two years we have 
been adding annually substantial ton
nage to our fleet. We have to add 
somewhere about 160,000 GRT for the 
completion of the target. Really 
speaking, it is somewhere about
120.000 GRT, but I am adding 40,000 
GRT because by that time some ships 
w ill go out of commission, i.e., the 
old ships. Therefore, this figure of
160.000 GRT in order to complete the 
target of 900,000 GRT. This also in
cludes, as I said, a bit of shipping 
that wilT go out of commission by old 
age. It should, therefore, be remem
bered that the consideration of reach
ing the target should not be an over
balancing factor in fixing the percen
tage of foreign participation. I am 
quite sure that with the provision 
that we have made now, we shall be 
able not only to complete the target, 
but also, I  hope, to exceed it.

There are quite a few other im
provements in the B ill as reported by 
the Joint Committee, particularly, 
attention has been paid to amend
ments, the object of which is to 
assist our seaman. A ll revenues from 
fines imposed on seamen are to be 
utilised for the welfare of seamen. I 
would give the House with your per
mission a few figures for their con
sideration because these figures w ill 
help them in the deliberations on 
this Bill.

The total tonnage of the Indian 
ships today which is actually func
tioning or is in operation is 621,060 
GRT. Total number of ships is 39. In 
coastal trade there are 84 ships and 
in overseas trade there are 55 ships. 
Our revenue from overseas trades 
and which means the earnings in
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foreign exchange, are increasing year 
alter year and last year, that means 
in 1956-57, we reached a target ol 
Rs. 17'88 crores. The target by March 
1961, i.e., by the end of the Second 
Five Year Plan, as I said, is 900,000 
GRT. To make a net addition ol 
about 300,000 GRT during the Second 
F ive Year Plan, we have ordered both 
in the public sector and in the private 
sector ships which w ill bring the total 
as I said, only 120,000 GRT short of 
the target. To that 1 have added
40,000 GRT more in order that even 
those ships that w ill go out of com
mission would be taken care of. 
Therefore, our problem is, during the 
next two years, we must secure by 
loan or otherwise tonnage which w ill 
be the equivalent of 160,000 GRT. 
That completes our Second Five Year 
Plan, or a target of 900,000 G.R.T. 
Monetary provision made was Rs. 37 
crores—Rs. 17 crores for the private 
sector and Rs. 20 crores for the pub
lic sector. The entire provision has 
been fully committed. Loans to the 
extent of Rs. 14 crores have been 
sanctioned so far to private sector 
companies.

14 hrs.

A  word about sailing vessels. This 
is also a considerable factor in ship
ping. The number of vessels existing 
at present is 1500,— one cannot be very 
accurate to the last ship so far as 
sailing vessels are concerned— of 
which about 200 are engaged in over
seas trade. The volume of cargo lifted 
is about 2 million tons. There is a 
provision o f Rs. 40 lakhs in the 
Second Plan for mechanisation of 
selected units of sailing vessels. These 
are some of the figures which I have 
placed before the House.

As I  say, this is the first time that 
we are having this enactment. It has 
been a voluminous enactment with 
461 clauses. I am not surprised that 
there are up to now as many as 200 
amendments. Possibly more w ill be 
forthcoming. I  am glad about the

interest that hon. Members are taking 
in this business. I can tell them one 
thing. The Government share the 
anxiety ol this House, much snore 
so, I, if I may say so, peraunally. 1  am 
not satisfied with a target of 900,000 
tons, when 1  say that we want to 
make India a maritime country. Such 
a vast country like ours with 4000 
miles of sea line, needs many more 
ships than that. Therefore, our en
deavour would be, to see not only 
that the target should be reached, but 
the target should be exceeded. Some
times in my enthusiasm which is not 
always shared by facts, I  really run 
even farther than the expectation of 
many hon. Members that it should be 
given to us to see within a very short 
time, within our living memory or in 
our own time, to reach a target of 

million tons. That would really 
make India a maritime country, a 
thing of pride which really we aim 
at. That being the aim, we have got 
to see how easily we can reach that 
aim and what are the methods that 
we can employ and therefore we must 
make a big beginning. I daresay that 
in having this Bill as it has now em
erged after the deliberations of the 
Joint Committee, we have given a 
kind of a Bill of which the country 
should be proud, which lays the 
foundation truly and well for a mer
cantile marine which has been always 
a dream and which w ill be in the 
realm of finality in the next 10 or 
IS years.

Mr. Deputy-Speaker: Motion moved:

“That the Bill to amend and 
consolidate the law relating to 
merchant shipping, as reported by 
the Joint Committee, be taken 
into consideration.”

To this consideration motion, I  
have received notice of an amend
ment from Shri Tridib Kumar Chau- 
dhuri.
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Shri Tridlb Ktunar Chaadbarl
(Berhampur): Yes, Sir. I  am moving
it.

Mr. Depnty-Speaker: There is
another amendment by Shri U. C. 
Patnaik. He is not here. That is not 
moved. Shri Tridib Kumar Chaudhuri 
may move his amendment.

Shri Tridib Komar Chandhnri: I
beg to move:

“That the Merchant Shipping 
Bill, 19̂ 58 as reported by the Joint 
Committee, be recommended to the 
same Joint Committee with instruc
tions to make necessary alterations 
in Parts II, III and IV  of the Bill 
relating to the constitution of the 
National Shipping Board, Gener
al Administration and the Ship
ping Development Fund so as to 
confer greater powers and execu
tive authority to the National 
Shipping Board in the sphere of 
general administration and the 
administration of the Shipping 
Development Fund and to report 
by the end of the first week of 
the next Session of Lok Sabha.

It is a matter for deep gratification 
that we have been able to place this 
Bill on the legislative anvil. It is no 
pleasure for me that I have to move 
this amendment which, if accepted, 
would delay the passage of the Bill 
by some time. I want this Bill to be 
passed with godspeed. But, unfortu
nately, the Bill, as it has emerged 
from the deliberations of the Joint 
Committee, alters the entire scheme 
of the Bill. I f  you look at the pream
ble and the long title of the Bill, you 
will find that the entire preamble and 
long title have been inserted by the 
Joint Committee and they had no 
place in the original Bill. Two impor
tant things that the Bill, as it has 
emerged from the Joint Committee 
proposes, to which the preamble also 
refers, are the formation of a Nation
al Shipping Board and the creation of 
a National Shipping Development 
Fund and also the constitution of a 
National Shipping Development Fund

Committee for the administration of 
that Fund. To my mind, the general 
picture of the entire scheme of the 
Bill and the entire scheme o f 
administration of the merchant 
marine as envisaged in the origi
nal Bill has been altered fundamentally 
as it is now proposed in the report o f 
the Joint Committee. I f  I  may refer you 
to Part I II  of the present Bill as re
ported by the Joint Committee, you 
w ill And and it was the scheme of the 
original Bill also, that all powers of 
administration of merchant marine 
was concentrated in the hands of a 
single officer, the Director General of 
Shipping. Now, when the Joint Com
mittee proposes the formation of a 
National Shipping Board, as the pre
amble says that we should have for 
the development of the merchant 
marine and for the efficient mainte
nance of the merchant marine, best 
suited to our national interest and 
all that, it can be legitimately expect
ed that all these powers at least 
should be wielded not by a single
offirer, but by the Board which is
now being proposed. But, as the hon. 
Minister has told us, it has nothing 
but advisory powers. It can only 
advise. Of course, the Minister has
assured us that because Members o f
Parliament w ill be represented in 
the Board and shipping interests and 
other interests connected with ship
ping would be represented in this 
Board, its advice would be given du»* 
weight by the Government. In this 
regard, I feel that the Government has 
not done justice either to this House 
or to the interests of merchant ship
ping themselves.

Part II of the Bill, as I have al
ready said, concentrates all power* 
of administration in the hands of the 
Director General of Shipping. A  study 
of the Bill shows that under various 
provisions Government propose to 
arm themselves with extensive powers 
over the industry which is desirable. 
I support those powers, as for ins
tance, over the acquisition and regis
tration of ships, their movements and 
disposals, the cargoes that they shall
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cany, freights and all that. A ll the 
powers that are necessary for the de
velopment and for the administration 
and effective maintenance of a mer
chant marine should be in the hands 
o f the Government, but I would like 
to understand wny these powers are 
sought to be concentrated in the 
hands of a single officer.

I f  we look at the railway adminis
tration, there we have at least a 
Board, a committee of technical offi
cers to generally preside over ;he 
administration of the entire railway 
system of India. We have also heard 
that the postal administration is pIso 
going to be handed over to a board 
and that Government is considering 
that proposal. Then why, at this parti
cular moment when we are thinking 
of codifying our law regarding the 
merchant marine, when as the hon. 
Minister of State said when spe-iking 
on this Bill we are determined to 
make it a vehicle of power on our 
onward progress with regard to mer
chant marine, when it comes to ;hr» 
administration of those powers, iht-y 
are going to introduce nothing but 
what may be called the virtual dic
tatorship of a single officer?

I may refer in this connection to 
the Merchant Marine Act of the Unit
ed States of 1936 which may be re 
garded as a landmark in the history 
of the development of the merchant 
marine in that country. I  wish the 
Government would take a lesson 
from the way that the American Go
vernment proceeded to develop their 
merchant marine in terms of that Act. 
By that Act they originally created 
a Maritime Commission. The powers 
of the merchant marine administration 
were not entrusted to any single offi
cer or to any Minister of the Cabi
net or the Secretary of Commerce 
who is in charge of these things, but 
it was handed over to a Board in 
which different interests were repre
sented, and they were given exten
sive executive powers. O f course, sub
sequently it was changed into the

Federal Maritime Commission, but 
that makes no fundamental differ
ence, and that is only a change in 
nomenclature. Some technical changes 
were introduced, but the fundamental 
principal was there, and the admin
istration was entrusted to a body of 
technical experts and representatives 
of various interests, and this body was 
invested with executive power under 
the terms of the Merchant Marine 
Act.

Here Government comes with a 
make-believe sort of proposal. They 
say in the preamble that they are 
creating a National Shipping Board, 
as if to give us the idea that now they 
have created a board and that this 
board w ill see to the development of 
the merchant marine, but as a mat
ter of fact, this board would be noth
ing but a facade, nothing but a screen 
behind which that particular officer, 
in whose hands dictatorial powers ar<» 
concentrated, w ill work. He w ill hav; 
all the powers but no responsibility.

Shri Naushir Bharucha: He will not 
have any power. It is only advisory. 
Nobody will have any power.

Shri Tridib Kumar Chaudhuri.
Anyway, whatever powers are given 
to the Director-General of Shipping 
should have been given to the Nation
al Shipping Board that is proposed 
here, instead of making it an advi
sory body.

Then there is the Shipping Deve
lopment Fund, and the committee 
constituted for the administration of 
that fund. Here, if you look at clause 
16, it seems ridiculous what power* 
are entrusted to this committee. Thi? 
w ill be simply an accountants’ com
mittee. A ll rules and everything w ill 
be made by the Government as to 
how this fund w ill be administered. T 
fail to understand why a committee 
has been created here, and it seems 
to me it was simply to create the izr.- 
pression that these two bodies—the
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Shipping Development Fund Com
mittee and ■ the National Shipping 
Board—w ill be the real bodies which 
would really administer this Act and 
look to the development of the na
tional merchant marine. As a matter 
o f fact, there is nothing of that sort. 
That is why I  have proposed that all 
these relevant parts of the R ill shou'd 
be re-examined by the Joint Com
mittee and they should take into con
sideration the fact that the entire 
scheme of the Bill as proposed origi
nally changes if we envisage that this 
Board and this Committee would ad
minister merchant shipping in this 
country.

Apart from this aspect, I take this 
opportunity to refer to the general 
policy as enunciated in the preamble 
of the Bill. I  do concede that in this 
preamble there is some recognition of 
the need for the development of our 
merchant marine, but I am greatly 
disappointed that it contains no defini
tion of our national objectives so far 
as merchant marine is concerned. I 
just now referred to the speech of 
hon. Shri Raj Bahadur. He said that 
he wants to make this Bill a vehicle 
of progress on our onward march.

An Hon. Member: Shri S. K. Patil.

Shri Tridlb Kumar Chaudhuri: Shri 
Raj Bahadur made a speech earlier. 
I know that he is Shri S. K. Patil. I 
am an old Member and I am old 
enough to know who is who here.

Shri Raj Bahadur: I want that to be 
done.

Shri Tridlb Kumar Chaudhuri: Any
way, neither the preamble nor the 
detailed clauses of the Bill actually 
contain any instrument by which it 
can be really made a real vehicle of 
the onward march or onward pro
gress of our merchant marine. It simply 
codifies certain laws. As I said at 
the outset, it is a matter of gratifica
tion that we have been able to put 
this measure on the legislative anvil, 
but it has not been done in the right 
spirit.

I  have tried to follow the various 
amendments that have been proposed 
to this Title, and if  I  may anticipate 
my hon. friend Shri Raghunath Singh, 
I  would commend his amendment for 
the consideration of this House. 
Again, I  would ask the Minister to 
take a leaf from the preamble of the 
Merchant Marine Act of the United 
States. There, in the preamble they 
have set forth specifically and in a 
detailed manner what should be the 
national objectives of their country, 
so far as development of merchant 
marine is concerned. I f  I  may quote 
Sardar Patel, Sardar Patel once said 
that merchant marine is the back
bone of the development of a country 
like India which has come to be a 
maritime country. When we consider 
any Merchant Shipping Bill, a vision 
conjures up before our eyes o f the 
days when India was really a mari
time power; again, a vision conjures 
up also of the days to come when 
India will be a maritime power. But, 
unfortunately, neither in this Title nor 
in this Bill do we find any enuncia
tion of that policy.

The only thing for which I con
gratulate Government is with regard 
to the development of Indian ship
ping, but even in that regard, when 
we shall consider the clauses, I hope 
I shall have an opportunity to refer 
to that matter. It is only in regard 
to the definition of Indian shipping, 
perhaps, that Government have taken 
a step forward; though it may not be 
as big a step as we wanted it to be, 
still it is a big step forward, and for 
that, I  congratulate Government. 
Although that is a very important 
matter, yet, in this connection, that is, 
particularly in connection with the 
amendment that I have proposed, that 
is a secondary consideration. I would 
ask the hon. Minister to take into 
consideration this fact that with the 
proposal to constitute a National Ship
ping Board for the development of 
Indian shipping, and the constitution 
o f a National Shipping Development 
Fund Committee for the same purpose, 
the entire scheme of the Bill changes 
or should change; and he should find
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it possible to take into serious con
sideration the points that I have made 
that instead of letting one officer to 
administer all the powers invested 
under this Bill, and which Govern
ment want to take under the clauses 
of this Bill, let him entrust it to a 
competent committee which would re
present technical experts, the different 
interests connected with merchant 
shipping, and if necessary, as has al
ready been proposed, it might contain 
a number of Members elected by this 
House or the other House of Parlia
ment also. But let this shipping body 
be a real board with real powers to 
develop merchant shipping and to 
achieve the objectives that we have 
all in view.

Mr. Deputy-Speaker: Amendment
moved:

“That the Merchant Shipping 
Bill, 1958 as reported by the Joint 
Committee, be recommitted to the 
same Joint Committee with 
instructions to make neces
sary alterations in
Parts 11, I II  and IV  of the B i l l  
relating to the constitution of the 
National Shipping Board, General 
Administration and the Shipping 
Development Fund so as to confer 
greater powers and executive 
authority to the National Ship
ping Board in the sphere of 
general administration and the ad
ministration of the Shipping Deve
lopment Fund and to report by the 
end of the first week of the next 
Session of Lok Sabha” .

Both the motion and the amendment 
are now before the House.
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“ that it is registered in India, 
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VFqrft i « i ^
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^fr<T*FT ^ P f r  % <$V3ZX $  I 
f3RT ST TFT^T.tft- ?WT «Tr3T

f  i jt? ̂  jp^'r «ft fa*r m  m *  
nrizH *  ?£*«> * v f t  ^  v r  
gsrar fcrtr | i h *r?

t  :

“  ‘Indian ships’ should denote 
shipping owned, controlled and 
managed by the nationals of 
India.".

ft ^ ,7 *
fkn ^rz f*r# 4 i ^  k 'CT'Tr grr
sfo-jft ^ i f?nrr

«ri fa> s*r
£ ws  fi^rr =rr ^ fj i

*T™PT ^ MY W*r=T JT3T t̂
i j q  n st£_ f+'^i «rr 

ftp ’T£ t t  fftJT-r £>Tr ?
:TT‘T? 5TqT •vfr f% cfV ?*rr £

=*nf^ i *r  q-? fr^gT^r «rr :

“ship owned, controlled and 
managed by the nationals of 
India.” .

r̂rsft >jtt spjt ?fer?r W\r fspHt
f̂r ^  sptt ifr h ^  'TTt i f*rfa*rr 

% ^rs-sT ■htt «fr %  Ssnfrzt srrc; 
*jt *̂r jfN- i nspr f̂t *rnrg-
*  fa w fen t r -  f ^ T  i #  i  frsr-r
ftrPTT- % f ^ f  ^|pT $TT 3FTV ftfî TT *7T I 

>T :

“Though 25 years have elapsed, 
there is no reason to think that 
this definition does not equally 
hold good now.” .

5 T̂ snpTT the founder of one com
pany and the father of another com
pany both came to the same view. 
«>flf «PV <Ff7 wWVfaOH «ft I Wf^T 'TTT-
fefargw ?t*TT ^rrff* i *rnr sft

Committee on Private 6 -5  
Members’ Bills and 

Resolutions

f ^ M H  ^  VTtrirrrr f  ^tpt w*t nrr 
|  %  f?rf 'Eifr^ qrefe faqgre f̂rsrr 

i

'3T9’ irVTTT % I *i *n *l̂ [ 
fTTTr srrf, jft »nr#^2- ^  ^  fap 

'K - % ? ?  # %  ? r  ^rsfTcrr *nr j$fr
i ’T ffrx  vt wn

wist f ,  sfr f 'B T  ?^r #  « w f ^  

?3ff r̂n: ? «.^vs

¥T ^<r^n f c r r  a r m  $< ^  t f e -

JPt *TTiTT i t w f e
% ^  T̂HT f * —

“At least 76 per cent of the 
shares and debentures of 
companies should be held 
by Indians by their own right.”

| ^  J I #% f  fa  % I

(A t this stage the hon. Member 
waved his hand and exhibited the 
papers in his hand).

Mr. Deputy-Speaker: This would
not go into the record! The hon. 
Member might continue on the next 
day as it is now time to take up the 
Private Members’ Business.

14.30 hrs.

COMMITTEE ON PRIVATE MEM
BERS’ B ILLS AND RESOLUTIONS

T w e n t y - s i x t h  R e p o r t

Shri Supakar (Sambalpurj: I beg
to move:

“That this House agrees with 
the Twenty-sixth Report of the 
Committee on Private Members’ 
BiJls and Resolutions presented to 
the House on the 10th September, 
1958.”
Mr. Deputy-Speaker: The question 

is:
“That this House agrees with 

the Twenty-sixth Report of the 
Committee on Private Members’
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Bills and Resolutions presented to 
the House on the 10th September, 
1858.”

The motion was adopted.

14.31 hrs.

RESOLUTION RE: FORMATION OF 
A  N ATIO N AL COUNCIL OF 
IND IAN  YOUTH—contd.

Mr. Deputy-Speaker: The House w ill 
now resume further discussion of the 
Resolution moved by Shri Panigrahi 
on the 30th August, 1938 regarding 
formation of a National Council of 
Indian Youth.

Out of 2 hours allotted for the dis
cussion of the Resolution, 1 hour and 
54 minutes have already been taken 
up and 6 minutes are left for its fur
ther discussion today.

Dr. Melkote is not present. There
fore I shall call the hon. Minister. 
Perhaps the House would like to ex
tend the time by a few minutes, be
cause in six minutes we cannot finish 
it. I take it that that is the pleasure 
of the House.

Some Hon. Members: Yes.

The Minister of Education (Dr. K. L. 
Shrimali): Mr. Deputy-Speaker, the
resolution, as has been moved by the 
hon. Member, envisages two things in 
setting up the National Council of 
Indian Youth and Central Board of 
Youth Welfare. In the first place, it 
is desired that all the political parties, 
all shades of opinion should be brought 
together in a central organisation for 
the guidance of the youth; secondly, it 
is also envisaged that there should be 
a central organisation.

With regard to both these aspects I 
think the approach to the problem 
of the youth is basically wrong. I 
would like the House to imagine

political groups with different politi
cal ideologies, members belonging to 
the Jan Sangh and the Communist 
Party and the Congress Party, all 
coming together and sitting up in a 
central organisation for the guidance 
of the youth. I wonder whether an 
organisation o f this kind can come to 
any definite opinion or can draw up 
any clear-cut programme for the 
guidance of the youth.

Secondly, when we set up a central 
organisation like this, there is a cer
tain risk involved— and we should not 
overlook that risk—that a central 
organisation might lead to some kind 
of regimentation of the youth.

Our approach to this problem so far 
has been that we want to make a non
political approach as far as the youth 
of the country are concerned. We also 
want to decentralise our activities for 
the guidance of the youth.

I agree with the hon. Member that 
there is a real need in our country 
to mobilise the youth of the country 
for national development and for 
national reconstruction. It is also 
true that so far it has not been pos
sible for us to release the creative 
energy of the youth for national re
construction. We have also not yet 
fully realised the full potentiality of 
the youth of the country. Our 
approach however is non-political, 
we want to decentralise the activities 
for the guidance of the youth, and so 
I am unable to accept this resolution.

I would, however, like to submit 
that the hon. Member Shri Panigrahi 
is not fully informed when he says 
that since Independence no positive 
steps or practical measures have 
been taken by Government to assist 
the youth in the development of the 
country. He may be right when he 
says that adequate steps have not 
been taken; but it is not correct to



sty that we have not taken any posi
tive steps.

In the brief time at my disposal I 
would like to enumerate the various 
measures which the Government have 
taken for the guidance of the youth. 
And if one would only look at the 
various efforts which have been made, 
I am quite sure that the hon. Member 
himself would say that certain posi
tive steps have been taken and certain 
definite efforts have been made.

Well, Sir, we have been giving 
grants for youth leadership and drama 
camps in order to give training to 
teachers in youth welfare work. 
Universities are being given assistance 
to organise holiday camps for stu
dents. Grants are being paid to 
schools and colleges to enable small 
batches of students to undertake 
tours throughout the country, to 
satisfy the artistic, cultural and emo
tional needs of the students. And the 
House is aware that we have been 
organising, year after year, the Inter- 
University Youth Festival which has 
been very popular in our country and 
which has aroused great interest 
among the youth of the country. In 
addition to this, we have been trying 
to set up a number of youth hostels; 
and I would like to inform the House 
that we have offered grants to State 
Governments to cover the entire cost 
of constructing youth hostels. Assis
tance has also been offered to volun
tary organisations for equipping 
youth clubs and centres. The House is 
aware that every year we have been 
giving grants to Bharat Scouts and 
Guides, and we have also given grants 
to the Bharat Scouts to send their 
delegations abroad; and we are assist
ing them to develop a National Deve
lopment Centre with headquarters at 
Pachmarhi.

6*55 Resolution re: Formation o f a Natio z i l  6 2 56  
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in order to inculcate a sense of dignity 
of manual labour among the students, 
grants have been given to voluntary 
organisations, schools, colleges and the 
N.C.C. Directorate for holding labour 
and social service camps in villages 
throughout the country. During the 
current year a sum of Rs. 42-3 lakhs 
w ill be paid as grants for these camps. 
Those hon. Members of the House 
who have had an opportunity to visit 
some of these camps would bear me 
out that these camps have aroused a 
great interest among our students and 
aroused a sense of social responsibi
lity and developed a dignity for 
manual labour. They have been con
structing roads, digging wells and 
constructing school buildings. In order 
to provide amenities in schools and 
colleges, grants have been given for 
construction of gymnasia, swimming 
pools, open air theatres and various 
other amenities for improving the 
campus of the educational institutions 
One essential feature of this scheme 
is that the students themselves have 
to participate in these works. During 
the current year, a sum of Rs. 141 
lakhs will be sanctioned as grants for 
this purpose.

The House is also aware that as re
gards games and sports, in the last 
four years extensive coaching has 
been given to talented players in 
schools and colleges, and various 
national eports federations have been 
assisted and encouraged in sending 
teams to participate in the Olympic 
and Asian games. I have recently set 
up a Committee to go into the ques
tion of organisation of sports and as 
soon as their Report is available, 
efforts will be made to reorganise our 
sports and sports federations so that 
they may be able to arouse enthus
iasm among the youth of the country, 
both urban and rural.

12 SEPTEMBER 1958

Some efforts have also been made The House is also aware that we
in the field of physical education. We have accepted the National Discipline
have set up a National College of Scheme and about one lakh students
Physical Education and it is being are under training under this scheme,
developed. W e are also trying to I  hope that by the end of the Second
develop institutions which impart Five Year Plan the number will be
yogic exercises in yoga ashrams. And, nearly doubled. We have set up the
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A l l  India Council ot Sports and the 
Central Board of Physical Education 
and Recreation. Both these bodies are 
doing useful work in guiding the 
various activities of youth both in the 
field of physical education and in that 
o f  sports.

My hon. friend, Shri Panigrahi. 
quoted certain figures with regard to 
the expenditure that has been incur
red for various youtfc welfare activi
ties. I would like to say here also 
that he was not properly informed. 
Figures of the financial allotment men
tioned by him do not represent the 
entire position. For the entire youth 
welfare programme, we have made a 
provision of nearly Rs. 588 lakhs. Now, 
for a vast country like this, I think 
that this is not a very big amount, 
"but I hope as our resources increase, 
we would be able to spend more and 
more for youth welfare activities.

I think he was also misinformed 
when he said that we were having a 
sort of partiality towards certain or
ganisations. He particularly men
tioned the Bharat Sevak Samaj. It is 
true that the Bharat Sevak Samaj is 
one of the organisations which have 
been organising these youth camps 
and labour service camps, and the 
Government give grants to this or
ganisation for the specific purpose of 
organising these camps. There is, 
therefore, no partiality because there 
are other organisations also such as 
the N.C.C. and social service organisa
tions, Universities and schools to which 
grants are given for the organisation 
■of these camps. As I said, our main 
approach in this matter is to be non
political as far as activities of youth 
welfare are concerned.

These are some of the efforts the 
Ministry has made in the field of youth 
welfare and youth guidance. Though 
T. admit that there is greater scope for 
expansion of these activities, I would 
like to submit that a central organisa
tion suggested by my hon. friend 
would not serve the needs. We have 
not had any correct definition of

‘youth’ from the hon. Member, but I 
expect he would include in the term 
both the student as well as the non
student population. As far as students 
are concerned, I think it would be a 
good day for our country if  all the 
political parties kept their hands off 
educational institutions. Let teachers 
and professors alone who are working 
in these educational institutions be 
responsible for guiding the youth of 
the country. I am not suggesting that 
students should completely eschew 
politics. They would certainly study 
politics. They would certainly have 
political affiliations. But great harm 
has been done in our country by ex
ploiting youth for political ends and 
political purposes. Students should 
be considered as individual persons 
and not as means and robots for 
achieving certain political ends. I 
would, therefore, beg of the hon. Mem
ber to revise his opinion with regard 
to this matter.

With regard to the non-student 
population also, it is my conviction 
that a central organisation like this 
consisting of different political ideo
logies and different political groups 
w ill not serve the purpose he has m 
view.

In view of the limited lime at my 
disposal, I would not like to say any
thing more, but in view of the argu
ments. I have advanced, I hope the 
hon Member will not press the Reso
lution

Shri Panigrahi (Puri): I am very 
glad to hear the hon. Minister reply 
to the debate on my Resolution. I 
appreciate the spirit, but I would like 
to submit that I would still venture 
to stand by the figures I have quoted. 
I said that more than Rs. 5 crores had 
been allocated for the welfare of 
youth of the country; he has said that 
the amount is Rs. 5:88 crores. Out 
of a budget of Rs. 600 crores, only 
Rs. 5 crores have been allotted for 
the welfare of the youth o f this coun
try who constitute more than 33 per 
cent of the total population of India.
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go my racoons are further vindicated.

I would only like to touch on one 
or two points. The hon. Minuter b u  
been pleased to say that no discrimi
nation is being made. 1  am very glad 
that our hon. Minister should* follow 
what be professes. I  have no time to 
quote all the figures concerning the 
grants given to the Bharat Sevak 
Samaj, but in answer to one of the 
questions the Minister was pleased 
to answer that “as the Bharat Sevak 
Samaj is not functioning under the 
control of Government, the question 
o f receiving reports from the States 
of the work done by the Samaj during 
the year 1957-38 does not arise” . 
More than Rs. 20 lakhs have been 
given to the Bharat Sevak Samaj for 
conducting camps. If you are giving 
Rs. 20 lakhs to an organisation, you 
must call for reports and see whether 
really the camps have been conducted 
and whether the object of the welfare 
o f youth is being achieved.

Dr. K. L. Shrimali: I would like to 
inform the hon. Member that as far 
as the camps are concerned, they have 
to render full accounts to the Govern
ment. Certain advances are made and 
further advances are made only when 
they have rendered accounts.

Shri Panigrahi: The Minister’s reply 
was on 4th. Today is the 12th. 
Whether the accounts are properly 
audited has to be surmised.

I would like to touch upon another 
point. It is about discrimination 
Yesterday, in Rajya Sabha the same 
question came up to which the Prime 
Minister replied and he said that so 
far as different Youth Organisations 
are concerned there was no discrimi
nation. But, he said the WFDY re
presents a particular view point and 
that they were not allowed to meet 
because they professed particular 
political ideology. When he was ask
ed what was the basis for such 
inference, I am sorry to say, the 
Deputy Minister for External Affairs, 
Shrimati Lakshmi Menon quoted cer
tain extracts from the W FDY Consti

tution which was adopted in Budapest 
Congress 4 or 5 years ago. But they 
allowed World Assembly of youth to 
hold its convention in India. Who 
lives in the old world? I would ven
ture to say that one should look at 
the amended Constitution. Some one 
should have taken the trouble to Sfee 

whether that Constitution adopted in 
the year 1952 still stands today. I 
would beg to submit that discrimina
tions are there. The reasons may be 
suitable to those who are in power.

Only one more point and I am done. 
A fter this discussion was raised here 
in the Lok Sabha wide interest has 
been created among the youth orga
nisations in this country and those 
who are interested in the welfare of 
youth. Due to the wide publicity 
given, many have written letters and 
they have expressed their desire that 
it is high time that the Government 
of India should think seriously about 
the problems facing the youth in this 
country. I  am not going to suggest 
as some of my friends have suggested 
that the Ministry of Education should 
have a separate branch which would 
be in charge of youth only—some have 
even gone to the extent of suggesting 
that there should be a separate Minis
try for youth—but still I would say 
that the hon. Minister should take 
more interest henceforth in this so 
that problems of youth which are 
really immense can be tackled well. 
The meagre amounts that have been 
allotted really touch the fringe of the 
problem—the shores of the vast ocean 
of problems that face Indian youth 
today.

Mr. Deputy-Speaker: What about 
the appeal of the hon. Minister?

Shri Bhnal Ghose (Barrackpore): 
The appeal is dismissed.

Shri Panigrahi: So far as the appeal 
is concerned, I  do not press my reso
lution.

Mr. Depaty-Speaker: There are three 
amendments also to this resolution 
by Shri Tangamani.
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Supreme Court.

Shri Tangamanl (Madurai): I  am not 
pressing any of these amendments.

The amendments were, by leave, 
withdrawn.

Mr. Deputy-Speaker: The Resolu
tion also is not pressed.

The Resolution was, by leave 
withdrawn.

Mr. Deputy-Speaker: The next
Resolution is that of Shri Rejendra 
Singh and he is not here. He has 
written to me that he won’t move it. 
Pandit Thakur Das Bhargava has also 
indicated that he is not moving his 
Resolution. Shri T. C. N. Menon will 
now move his Resolution.

14.55 hrs.

RESOLUTION RE-. EXCLUSION OF 
CERTAIN TRIBUNALS FROM THE 
JURISDICTION OF HIGH COURTS 
AND SUPREME COURT

Shri N aray anankutt y Menon
(Mukandapuram): Sir, I beg to move:

“This House is of opinion that 
suitable steps be taken to amend 
the Constitution in order that the 
jurisdiction of the Supreme Court 
and the High Courts over tribu
nals and courts constituted under 
the Industrial Disputes Act, 1947 
(Act XTV of 1947) be taken 
away.”

Mr. Deputy-Speaker: Probably, the 
hon. Member never expected this 
would come.

Shri Narayanankutty Menon: I never 
expected it—after two resolutions— 
to come up.

My intention in moving this resolu
tion primarily was due to the long 
experience we had for the last 10 
years ot the manner in which the High 
Courts and the Supreme Court have 
exercised their extraordinary jurisdic

tion in relation to matters which come 
up before these Courts from Indus
trial Tribunals and the Courts of 
Enquires and other courts established 
under the Industrial Disputes Act.

I was expecting that when this reso
lution is discussed the hon. Minis
ter for Labour would be present, it 
was quite unexpected that the hon. 
Home Minister is present to reply 
to the debate. Technically, it might 
be a constitutional matter where some 
of the provisions of the Constitution 
are to be amended.

14.56 hrs.

[ P a n d i t  T h a k u r  D a s  B h a r g a v a  in the 
Chair]

The real implication of the resolu
tion is a matter which concerns the 
Labour Ministry. But, I  am quite 
sure that the Minister would have 
taken all that the Labour Ministry 
coul-d put before this House and that, 
in this debate, he will suitably and 
compassionately consider the various 
grounds on which this resolution is 
being moved.

When the Constitution was framed, 
it was claimed by the framers of the 
Constitution—and at the first impulse 
of the oncoming of the Constitutional 
impact on this country the Supreme 
Court also— said that our constitution 
is a happy compromise between the 
American doctrine of judicial supre
macy and the British doctrine of Legis
lative sovereignty. When the Supreme 
Court reemphasised the intentions of 
the framers of the Constitution, every
one concerned was quite happy. 'But, 
later on, when the provisions of the 
Constitution, especially articles 226 
and 136 came up before them, extra
ordinary changes in the method of 
approach and outlook of the different 
High Courts and the Supreme Court 
began to be felt by various sections 
of the people who were affected by 
their decisions.
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When the High Courts were given 
power under article 226 to issue writs 
or direction, actually in the cases 
where they deemed fit to do so, the 
primary intention was to enforce the 
fundamental rights as defined in the 
Constitution. You w ill remember 
that, when article 136 was enacted, 
even in the Constituent Assembly 
there was a lot of opposition to the 
same. But it was specially made clear 
during those days that those powers 
were to be exercised under extra
ordinary circumstances with the speci
fic intention of preventing miscarriage 
of justice.

This Resolution, as it is worded, 
confines itself to the exercise of this 
jurisdiction by the High Courts and 
the Supreme Court vis-a-vis the deci
sions of Industrial tribunals. In 
matters of criminal law and civil law, 
and also in constitutional matters, it 
might be necessary for both the High 
Courts and the Supreme Court to 
interfere in spite of the fact that the 
cases have been decided by the lower 
courts. In criminal cases, when the 
matter came before the Supreme 
Court, in cases decided by Sessions 
Judges, whether it has been confirm
ed or reversed by the High Court, the 
Supreme Court laid down a salutary 
rule that when there are concurrent 
findings the interference w ill be very 
rare; and in cases of divergent find
ings, the interference would be in 
extraordinary cases only when some 
of the constitutional provisions are 
involved or violated or when there 
w ill be prima facie miscarriage of 
justice.

15 hrs.

But, when it came down to the ques
tion of interference with the decisions 
of Tribunals, unfortunately article 136 
was so worded that the Supreme Court 
was given jurisdiction to exercise 
particular functions over the Tribunals 
also. The Supreme Court came down 
with certain new interpretations.

6 2 6 4
Tribunals from  the Jurisdiction 

of High Courts and 
Supreme Court 

According to the Supreme Court, 
the highest court in the land, whose 
decisions in matters of law or the law 
of the land according to our Consti
tution, it was not necessary that the 
Supreme Court should have jurisdic
tion over the tribunals also. The 
industrial law of our country took 
shape long before our Constitution 
came into force. In 1926, the Trade 
Unions Act was passed. During the 
war it was found even by the foreign 
Government that the relationship bet
ween the labour and the employer is 
a social phenomena and there should 
be a machinery to deal with these 
disputes because this is the most im
portant aspect as far as the whole 
body politic was concerned. A t that 
time, there was no law to regulate 
the industrial disputes and so in exer
cise of the powers under the Defence 
of India rules, certain orders were 
passed which authorised the Govern
ment to constitute tribunals to check 
disputes between the employees and 
the employers. A t that time, there 
was no Constitution and no appeal 
was being taken to anybody. In 1947, 
the Industrial Disputes Act was pas
sed and when the Act was passed and 
various tribunals began to exercise 
jurisdiction, there was almost a cla
mour in the country, especially from 
the side of the employers that the 
tribunals established under the 1947 
Act should not be the final authority 
because they decide questions which 
are of tremendous economic and 
social magnitude. So, in 1950 came 
the Industrial Disputes (Appellate 
Tribunal) Act. When that Act began 
to function, there was a clamour from 
the side of the labour as every deci
sion given by the labour tribunals 
went almost automatically before the 
Labour Appellate Tribunals, because 
they took a very liberal interpreta
tion of section 7 of the Act as to the 
questions of law. These appeals were 
there for long times and the appellate 
tribunals were in certain State head
quarters with some benches in three 
or four States. It was impossible for 
the labour to fight its case before them. 
Quite rightly, in 1956, the House
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But the High Court did not feel con
tent about this. The Supreme Court 
has said that a writ o f certiorari

[Shri Narayanankutty Mexvon] 
passed an amendment to that Act as 
there was no longer any necessity for 
the appellate tribunals. Instead of 
promoting industrial peace, they were 
in some cases hampering it. So, the 
appellate tribunals were abolished.

When they were in existence, the 
Supreme Court took the view that 
because the awards passed by the 
tribunals have already undergone 
supervision by the appellate tribu
nals, which were the appellate autho
rities constituted under the law, the 
Supreme Court could not interfere 
even in abnormal cases with their 
decisions. So, between 1950 and 1957, 
there was a dearth of cases in the 
Supreme Court arising from the 
labour laws. In 1957, when the posi
tion was changed when the new Act 
came into force on March 10, 1957, 
there was a flood of appeals directly 
taken to the Supreme Court from the 
decisions of the tribunals. The matter 
did not end there. Previously, the 
High Courts also refused to interfere 
under articles 226 and 227. Imme
diately after the abolition of the ap
pellate tribunals, the High Courts also 
began to entertain each and every 
application under article 226 arising 
from the decisions of the tribunals. It 
would have been different if the High 
Courts interfered only in cases where 
a tribunal has finally decided. The 
matter has gone further. Immediately 
Government makes a reference to the 
tribunal, in 99-9 per cent of the cases 
the employees utilise this opportunity 
and take writ applications to the High 
Court to quash the reference itself and 
many High Courts say that they have 
jurisdiction to see whether an indus
trial dispute exists or not—a question 
of fact, not of law. A  very peculiar, 
complicated and ironical situation has 
arisen. In one case, the Supreme 
Court comes. When there is a statu
tory authority, it says, which has got 
jurisdiction to decide on questions of 
fact or law on a particular case, 
before that party exercises jurisdiction, 
the Supreme Court w ill not interfere 
under article 226 to issue a writ. The 
Supreme Court has said that way.

could not be issued where a tribunal 
has not exercised its jurisdiction be
cause the tribunal w ill have the first 
jurisdiction and so it felt it proper 
that the tribunal should be left to 
decide the case. But certain High 
Courts in the country could not feel 
satisfied about the decision and they 
bypassed this decision. If a writ of 
certiorari under the common law of 
jurisdiction could not lie, then we 
look into our books and derive inspira
tion from the King’s Bench and we 
find a writ of prohibition could be 
issued— that is what they say. They 
say that they can issue a writ of 
prohibition to the tribunal so that 
even the reference is invalidated as 
illegal and therefore no decision is 
given in some cases.

Some of us here may be interested 
in the law but the ordinary worker 
working in the factory, losing his job 
and raising a dispute before the con
ciliation officer and getting his case 
referred by the Government to a tri
bunal, is not interested in the techni
calities or the decisions of the King’s 
Bench or how some lawyers and judges 
in England decide the case. His case 
w ill have to be decided as soon as 
possible because he is in a state of 
suspended animosity. So, that is the 
position. The Supreme Court says 
that a writ of certiorari cannot be 
issued while the High Court says that 
it can issue a writ of prohibition but 
as far as the worker is concerned, the 
result is one. His case w ill be pend
ing either before the High Court or 
the Supreme Court for 2, 3 or 4 years. 
The High Court may decide about the 
validity of the reference to the tri
bunal. A  worker can go before a 
tribunal but a poor worker cannot 
come here to file an appeal before the 
Supreme Court. A  small trade union 
cannot come here for this purpose. 
It is not possible for them to come to 
Delhi and file a case here and then 
wait for years together. The ultimate 
result is this. TTie law, the Constitu
tion works very fairly and because of
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the magnanimous working of the law, 
the workers w ill be losing their dis
pute and would not get justice.

Why is this happening? Before the 
Constitution came into force, the 
Federal Court has decided certain 
fundamental issues so far as our 
industrial law is concerned. But 
before going into that, I  want to tell 
this House one thing. Our industrial 
law is an unwritten law. Because of 
complex economic developments in 
our country and unstable conditions— 
it has always been complex and un
stable and developing—it is not pos
sible to say what should be a wage, 
what should be the bonus and what 
should be the service conditions. So, 
what the Government or this House 
could do was to provide machinery 
whereby these disputes could be 
settled. As far as the legal right to 
settle the claim is concerned, the law 
of contract is there. Other laws are 
also there. So the High Court could 
verify according to this particular 
section whether you have a particular 
right, whether your right has been 
infringed and what is the remedy. 
But as far as the industrial law is 
concerned, there is no law at all. I f  
wages are small, the tribunals can 
fix wages according to a certain con
ception of social justice.

What is the conception of social 
justice? It has to be decided by the 
tribunals. The conception of social 
justice according to a tribunal in 
Madras State is far at variance with 
the conception of social justice as far 
as the Supreme Court Judge is con
cerned. We are not surprised, be
cause the man who is drawing Rs. 500 
in Madras, a retired District Judge, 
w ill have at least an instinct of sym
pathy for those people who are draw
ing Rs. BOO. That w ill be his concep
tion of social justice. When you come 
down to the Supreme Court, the con
ception o f social justice undergoes a 
transformation, because the Judges 
there can only see a society which is 
surrounded by the Supreme Court and 

class o f persons. I  am saying 
this, Sir, not with affront, not with

Supreme Court 
any disrespect to the highest tribunal 
in our land. The actual workmen in 
the field or in the factory really feel 
that the social justice that is admini
stered by both the High Court and the 
Supreme Ceurt is the social justice 
derived according to their own concep
tion and not the social justice as 
understood either by our Government 
or by this House, which is the supreme 
authority to decide what should be 
the conception of social justice in our 
country.

Sir, when this House decided that 
the future pattern of society in India 
should the socialistic pattern of 
society, it is a fair and big departure 
that you have made from the place 
where we were. Today, when from a 
given set of circumstances and a given 
set of social . order a society is 
to undergo far reaching transfor
mation—even the very conception 
of proprietor of property is to 
undergo a change, even the very con
ception of the relationship between 
employers and workers is to undergo 
a revolutionary change—in a demo
cracy the most important and most 
vital weapon for this transformation 
is the law and the courts in the land. 
Whatever might be the intention of 
this House when we legislate, the 
next morning our intentions w ill all 
be frustrated because somebody sit
ting down there may think and decide 
that this is not the conception, this is 
not the intention of the legislature.

This we are feeling today in every 
respect of the case, because when this 
House amended the Industrial Disputes 
Act in 1956 the supreme intention of 
every side of this House was that 
industrial disputes will have to be 
decided as soon as possible, not seeing 
the whole dispute with the technical 
conception of law but with a broad 
outlook of social justice. But, Sir, 
“Gods’ decide here, but ‘semi-Godsf 
somewhere-else decide otherwise. 
Therefore, we find that a large num
ber of vital disputes are pending, 
before the courts. The intentions of 
this House have. Hfeen frustrated, an( 
so the disputes remain there.
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I would like to point out to this 

House that certain very anxious mo
ments were created by the Labour 
Minister. That is why I mentioned in 
the beginning that the Labour Minister 
ought to have been present. When 
a small number of workmen are in
volved nobody is worried; because the 
country is not affected, only the work
men and their families are affected. 
But in big cases where the entire eco
nomy of the nation is affected, Minis
ters are prone to worry. T h e y ~ h a v e  
worried and they have spent, especial
ly the Labour Minister, sleepless 
nights. Sir, I am referring to the 
Coal Award.

After four years the Coal Tribunal 
gave a decision, a very justifiable, 
decision even according to the Gov
ernment. The next morning the em
ployers took the whole matter before 
the Supreme Court and the Supreme 
Court, even without having the norma] 
practice of hearing the Attorney 
General or the other side concerned, 
granted an automatic stay. The result 
was, whatever might be the interpre
tation of law, millions of workers in 
the coal-fieds, who were waiting for 
four years to get an increase of two 
annas, were deprived of the benefit. 
That was automatically stayed by the 
Supreme Court, and now they will 
have to look to Delhi for a decision in 
the matter. It is not possible for them 
to engage even a lawyer. The result 
was that they had to go and threaten 
a strike. You may say that the Award 
is there, the Supreme Court has 
legally granted a stay, and it is not 
possible tor the workmen to go on 
strike. But tell us, Sir, when after 
waiting for four years they get an 
increase o f two annas in their wages, 
the employers with all their resources 
take the whole case to the Supreme 
Court and the hon. Judges sitting 
their without even looking to the 
social, economic and other implica
tions o f the whole matter grant an 
automatic stay, what the workers are 
to do. Quite legitimately, the only

weapon they have got is to go on 
strike. And when the strike threat 
was given, the hon. Labour Minister 
began to move in the matter. After 
many many sleepless nights he was 
able to arrive at a compromise to 
avoid a situation which was created 
by the action of the highest tribunal 
in the land, which disregarded the 
social implications of the Act. Sir, 
when a worker is dismissed and a 
decision is got from the High Court 
that it is a case of victimisation and 
the worker w ill have to be taken 
back, what we find is that the case 
automatically goes before the Supreme 
Court and the Supreme Court grants 
a stay.

In this connection, I may be per
mitted to mention one important 
factor which is in the mind of every 
workman. When appeals come up 
before the Supreme Court, the learn
ed counsel who appears for the em
ployers and gets the stay order is 
none other than the Attorney General 
of India Sir, a very fundamental 
question is involved in this. In a 
democratic country that is not fair. 
Even according to our Constitution 
the Attorney General represents the 
Government, He is instructed by the 
Government. He is there to uphold 
the law of the land, uphold the pro
visions of the Constitution, uphold all 
that the Government stands for. But 
why is it. Sir, that we are finding to
day, in each and every case the 
Attorney General takes a private brief 
and appears for the employers? He 
actually gets the stay order and 
thereby he becomes, in one way or 
the other, responsible for bringing 
about the situation that we see in this 
country.

Sir, the hon. Home Minister is not 
listening to my speech; 1  know he will 
not listen. When the workmen and 
the people of this country find that the 
Attorney General of India appears an 
behalf of a big oil company at a plan
tation company and gets a atay o f the
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award, what w ill they feel. A  citizen 
of India w ill naturally feel that the 
Attorney General is here to defend 
the employers of the country, who 
forms only a small part of the coun
try. Why is that the Government 
does not see that when the man who 
is supposed to uphold the law, up
hold the Constitution, who is supposed 
to defend the Government, he is ap
pearing for the employers an impres
sion is very easily created in the 
minds of the people that the Attorney 
General who represents the Govern
ment is appearing for the employers 
and getting the stay order?

It may be that technically he may 
be permitted to do so. It may be 
that he can practise his profession. 
Irrespective of that, has not the Gov
ernment anything to say in this 
matter? It is expected that in a case 
where the interest of the Government 
comes into conflict the Attorney Gen
eral cannot appear. If that be so, has 
not the Government got some interest 
in a case where the workmen have 
fought for years and got an award 
from a tribunal? When the Attorney 
General appears in the case against 
this award, it shows that the interest 
of Government is not conflicting, that 
the Government is a disinterested 
party.

Sir, that state of affairs should go. 
The Attorney General should be pre
vented from appearing in cases, in 
vital cases where appeals are taken 
on the decisions of industrial tribunals, 
because industrial law is a matter in 
which Government is vitally interest
ed, and the awards passed by such 
tribunals w ill have to be defended.

When a tribunal passes an award 
and on that an appeal is taken up, it 
w ill have to be defended by the ad
vocate of the workmen. In our coun
try it is not possible for workmen to 
have any advocate to represent them 
because there are statutory restric
tions. Also, the workmen in our coun
try are poor. There is also the whole 
Government of India attacking the

award. So, ultimately, the workmen 
w ill lose everything. I, therefore, 
make an earnest appeal that this im
pression w ill have to be removed, and 
the Attorney General should remain 
as the custodian of social rights of 
every citizen. He should not be 
allowed to misuse his profession 
whereby his only business happens to 
be to go and appear on behalf of the 
employers. In such cases he even 
goes to the extent of questioning even 
the statutory validity of certain Acts 
passed by this House also. Sir, for 
whom is he appearing? Therefore, I  
appeal again that at least in these 
matters Government should see that 
the Attorney Genery does not take 
sides. Let the Government not sup
port the workers, let not the Govern
ment give any help to the employers 
also. The Government should be 
impartial, and that impartiality can 
be expected only through the Supreme 
Court. But when the Attorney Gen
eral appears on behalf of the employ
ers and gets a stay order on the 
award of a tribunal, that cannot be 
done. Therefore, in the interests of 
justice, in the interests of fairplay, in 
the interests of confidence of the mil
lions of working classes in this coun
try in the Government and also in 
the socialist pattern of society,—we 
dare say it is going to come—this sort 
of practice is to be stopped.

Finally, I come to the exercise of 
jurisdiction. I mentioned earlier that 
in order that the revolutionary change 
in the conception of social status and 
property should come, in order that 
the socialist pattern of society which 
we emphasise over and over again 
before this House could come, the 
very instrument by which the change 
and transformation of the social order 
could come about is the law of the 
land and the judiciary of the land. If 
that judiciary and the tools of the 
judiciary are made in the old, old
workshops, and if it works according 
to the conceptions of the social order 
which prevailed for 200 years in this 
country, where are we going te
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change and where is the social revolu
tion that is going to come? The socia
list pattern of society w ill not come 
even if  this House passes a legislation 
that tomorrow onwards socialism shall 
be the order of the land. I f  you want 
socialism in this land, i f  you want to 
have a socialist transformation of 
society, the very instrument by which 
the transformation of the social order 
is made, should be so made that these 
instruments are fit to transform the 
society. Today, instead of being an 
instrument, a vital instrument, or force 
for the transformation of society, these 
tribunals are functioning as blood
hounds to check the social progress, 
because, in these cases they are tak
ing a very reactionary attitude. I 
do not claim that the Supreme Court 
should not be progressive or that the 
high court should not be progressive. 
But where social conceptions are to be 
laid down, certainly everbody has got 
a right to say this Supreme Court or 
that high court should act according 
to well-defined conceptions of the 
social order that have been laid down 
by the supreme legislative body of the 
country that is, this House.

They have miserably failed in this 
respect. In every high court today, 
there are thousands and thousands of 
cases pending, where they have auto
matically granted stay. Before the 
Supreme Court you w ill find that 
every morning a special Bench grants 
stays automatically for appeals under 
article 136 even without hearing the 
other side. As a natural and conse
quential result, discontent arises in 
the country, and instead of industrial 
peace, industrial disputes and confu
sion become the order of the day.

Now, the hon. Labour Minister who 
is very much experienced in this, has 
got a lot of material before him, to 
show how the high courts have exer
cised the jurisdiction, and he w ill not 
for a moment say that the exercise 
o f these functions have helped in 
solving the industrial disputes or

of High Courts and 
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maintaining at lou t the stains quo. 
There are many questions before this 
House, and among these Questions, 
the only stand taken by the Labour 
Minister was that it would not be 
possible now to think of amending the 
Constitution and that they w ill point 
out some other methods. What are 
the methods? What is the experience 
of the trade unions? My own experi
ence goes to show this. Not only the 
experience of the trade union organi
sation which I represent but the ex
perience of the trade union organisa
tions in the country including that of 
the Indian National Trade Union 
Congress is that as long as this extra
ordinary jurisdiction of these high 
courts and the Supreme Court exists, 
it is impossible to settle labour dis
putes and impossible to get justice to 
the working classes. I  believe that 
the INTUC also, after their morbid 
experience of the last two or three 
years as to the manner in which jus
tice is being administered from the 
ivory towers, as our Prime Minister 
put it the other day, and according to 
the big conceptions of social justice 
of certain individuals in the country, 
feel that it is not possible for us to 
settle industrial disputes this way. It 
is not possible for us to lay down even 
the rudiments of a socialist pattern 
of society. It is impossible. When 
you go to war and find that it is im
possible to cut a thing with the wea
pon you have, when you find that the 
weapon has already become blunt and 
that it refuses to cut and refuses to 
obey you, certainly it w ill have to be 
changed. Therefore, similarly, with 
the experience of all concerned, at 
least in these matters where appeals 
arise, from the decisions of the indus
trial tribunals, the jurisdiction of the 
high courts and the Supreme Court 
has to be taken away and the Consti
tution w ill have to be amended.

0

What w ill be the injustice and what 
w ill be the repercussion in taking 
away this provision? There axe many 
tribunals in the land from which
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normally appeals are not taken. T ill 
I960, the industrial tribunals were 
absolute in the land. There was noth
ing, as far as the Supreme Court was 
concerned, over them, and there was 
no serious miscarriage of justice meted 
out by anybody. There may be 
drawbacks and there may be difficul
ties but there was no serious miscar
riage of justice. But, only after the 
great Supreme Court came into being 
as tbe custodian of the rights, consti
tutional and other, of the people, we 
find complete anarchy in the indus
trial field today. Laws are being 
changed frequently. This morning, 
you lay down that the worker can get 
a bonus provided you show a gap in 
profit. The next morning, it is again 
perverted and it is said that a gap is 
not enough to show a profit. A t the 
same time, there are tribunals in West 
Bengal, in Calcutta, who have declar
ed that bonus could be given without 
showing a profit. In one case this 
morning the Supreme Court says that 
if the worker has gone on an illegal 
strike, automatically he is subject to 
dismissal, and the next morning, the 
Supreme Court reverts its judgment 
and says that it is not only necessary 
to prove that the worker has gone on 
illegal strike but something more is 
required. Laws are being changed 
every day, and as far as the' workmen 
are concerned, today there is no law 
of the land as far as the industrial 
disnutes go. It depends upon the 
whims and fancies of the SuDreme 
Court. This state of affairs w ill have 
to be ended, and unless it is ended...

The Minister of State in the Minis
try of Home Affairs (Shri Datar):
W ill the hon. Member be careful in 
talking about Supreme Court JudgesT 
Whims and fancies—that is not fair to 
them.

Shri Narayanankntty Men on: I  am
very, very careful.

Mr. Chatman: I would point out to 
the bon. Member that so far as the 
reasons given by him are concerned, 
—that the jurisdiction of the high

cotftts and Supreme Court should be 
taken away, on the basis of delay and 
impatience of labourers etc. are not 
objectionable. But to say that the 
Supreme Court judgments have creat
ed anarchy in the land is not proper. 
I  would request him to speak in a 
responsible manner and to make bis 
points in that way, and not to speak 
with disrespect so far as the Supreme 
Court and the high courts are con
cerned.

Shri Narayanankntty Menon: I am
sorry.

Mr. Chairman: He has practically
finished his speech.

Shri Narayanankntty Menon: I am
sorry if an impression has been creat
ed that any disrespect was shown to 
them. I have got the utmost respect
to the highest judiciary in the land.
What I was saying was that the
ultimate and the sum-total result of
their actions and their judgments and 
decisions, as far as industrial peace 
is concerned, is anarchy. They might 
not have intended it, and I do not 
presume, and I do not charge that the 
Supreme Court would have intended 
any anarchy. But ultimately, the 
result was anarchy. That is what I 
said.

Mr. Chairman: The hon. Member's 
time is up.

Shri Narayanankatty Menon: I
would request you to give me one more 
minute. I shall conclude. I f  the 
appellate jurisdiction is taken away, 
w ill there be any injustice to anybody 
according to the new procedure which 
is suggested? The tribunals thesn- 
selves are very competent bodies. 
Either retired judges of high courts 
or others who are competent to 
become judges of high courts are 
appointed as presiding officers of these 
tribunals. The tribunals decide on 
matters which w ill be there only for 
one year’s period. There is a statutory 
limitation as far as the decisions are 
concerned. The decisions are not 
finally binding. The decisions w ill not
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extend to a period for more than a 
year. The whole intention, as far as 
a particular dispute is concerned, is 
that at least for a period of one year 
there should be peace. I submitted 
that there are various difficulties 
undergone by the workers. From the 
Government’s viewpoint also, do not 
the Government desire that the very 
intention of this House in enacting the 
Industrial Disputes Act should be 
carried into effect? When a dispute is 
referred to a tribunal, at least for one 
year, there should be industrial peace. 
Even that intention is being defeated.

Therefore, if the Government, from 
their own viewpoint, take into con
sideration the difficulties which the 
workmen are facing and consider this 
question, certainly the Government 
could consider this in a very imper
sonal manner. There is nothing provo
cative in what I said, for the Home 
Minister to say that I should be care
ful in my remarks about the Supreme 
Court. I f  I  cannot make a perfectly 
right and a very real remark, which 
pertains in reality to the health and 
life of thousands and thousands of 
workmen in the country, before this 
hon. House, where else can I go to 
make the remark, when something is 
done which is against the workers and 
which they feel is an injustice done 
to them. Therefore, I am perfectly 
entitled to, and it is my legitimate 
right to say and voice the real griev
ance of the workers. In doing so, I 
might have made certain remarks 
about the after-effects or the sum- 
total results of the decisions of the 
Supreme Court, where the judiciary 
is supreme, everybody, even the com
mon citizen, has got the absolute right 
to criticise the judgments, the only 
condition being that the implication 
o f the judgments can be discussed, but 
not the persons of the judges. I  make 
an earnest appeal to the Government 
to take all these matters into con
sideration. I f  they want a socialist 
pattern of society to be moulded, even 
in the course o f long long yean, i f  in
dustrial peace is to prevail in the lafid,
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if the disputes are to be settled, if the 
Labour Minister and the whole Gov
ernment are to be saved laborious 
hours in settling these problems, apart 
from strikes, hours which may be pro
fitably used in the development of our 
land, I hope Government w ill not find 
any objection to make suitable amend
ments both to article 226 and article 
136, so that we w ill not leave any 
chance for the judiciary to exercise 
any functions which are not intended 
to be given by this House.

Mr. Chairman: Resolution moved:

“That this House is of opinion 
that suitable steps be taken to 
amend the Constitution in order 
that the jurisdiction of the 
Supreme Court and the High 
Courts over tribunals and courts 
constituted under the Industrial 
Disputes Act, 1947 (Act X IV  of 
1947) be taken away.”

Shri Balasaheb Patil (M iraj): There 
is no quorum. Let there be quorum.

Mr. Chairman: The bell is being
rung. Now there is quorum. Shri 
Prabhat Kar.

Shri Prabhat Kar (Hooghly): Mr.
Chairman, I support this resolution and 
I wish to point out that the suggestion 
made therein needs a dispassionate 
discussion, considering whether the 
object of the Industrial Disputes Act 
has been properly pursued or whether 
article 136 as it stands today puts a 
hurdle in the working of the Indus
trial Disputes Act. I am sorry 
neither the hon. Labour Minister nor 
his representative is here. Our grouse 
is that article 136 is being interpreted 
without taking into consideration the 
need of the labour. I  find that the 
Home Minister and the Deputy Law 
Minister are here, but what about the 
Labour Minister who should be vitally 
interested in this resolution, because 
the point is whether the Labour 
Minister’s own experience is that
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article 136 as it stands today really 
militates against the objectives ol the 
Industrial Disputes Act?

The difficulty is that today the deci
sions of the tribunals are interpreted 
strictly in terms of the common law, 
which under no circumstance should 
be taken as the criterion for deciding 
industrial disputes. Here again, I see 
that the Law Minister is trying to find 
out the actual wording of article 136 
regarding Supreme Court’s jurisdiction 
over tribunals. I would only draw 
the attention of the House to the first 
judgment of the Supreme Court deal
ing with article 136 in the year 1950. 
It was the case Bharat Bank versus 
its employees. Two of the eminent 
judges of the Supreme Court, who 
became Chief Justices in succession— 
Justice Patanjali Shastri and Justice 
Mukherjee— were of the opinion that 
article 136 should not give the Supreme 
Court jurisdiction over the decisions 
of industrial tribunals. They held 
that the industrial tribunals were 
intended to set up a new social order, 
which should not be interfered with 
under article 136 by the Supreme 
Court. It was a Bench of five judges 
and three of them—Justice Fazl Ali, 
Chief Justice Kania and Justice 
Mahajan held that the Supreme Court 
should interfere, but they pointed out 
that the Supreme Court should have 
jurisdiction over every judicial or 
quasi-judicial body, but it should not 
interfere with the industrial tribunals, 
unless there is a gross infringement of 
the procedure of law. So, three 
Judges were in favour of granting the 
Supreme Court jurisdiction, but two 
of the eminent Judges were of the 
opinion that article 136 should not give 
jurisdiction to the Supreme Court over 
the industrial tribunals.

Recently it has been pointed out 
that the Supreme Court is interfering 
with the awards not only on questions 
of law, but also on questions of fact. 
Article 136 of the Constitution reads 
as follows:

'‘Notwithstanding anything in
this Chapter, the Supreme Court
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may, in its discretion, grant 
special leave to appeal from any 
judgment, decree, determination, 
sentence or order in any cause or 
matter passed or made by any 
court or tribunal in the territory 
of India.”

As a result thereof, we find today the 
interference of the Supreme Court 
not only on questions of law, but even 
on questions of fact. Without going 
through the whole procedure followed 
in the tribunal, without going through 
all the facts placed before the tribunal, 
the Supreme Court decides the facts 
from their own concept of natural 
justice according to the common law, 
the law of the master and servant, 
which grants certain rights to the 
master and imposes certain obligations 
on the servant, which concept has 
been given the go-by today and which 
is considered outmoded.

Under these circumstances, the main 
point of this resolution is whether the 
purpose for which the Industrial Dis
putes Act was passed is being served. 
I f we go through the sections of that 
Act, from the section dealing with con
ciliation, arbitration, tribunal, etc., the 
essential factor is time. Every proce
dure should be expeditiously pursued. 
Conciliation should be speeded up and 
if conciliation fails, the matter w ill be 
referred to the tribunal. The tribunal 
should hear both parties expeditiously 
and give the judgment. Within a 
month from the date of the judgment, 
the Government should give the 
award. So, time is the essence of 
settling industrial disputes. Now if a 
reference is made to the Supreme 
Court, the case goes on for years and 
years. The purpose of the Industrial 
Disputes Act was that the disputes 
should be settled within the shortest 
possible time so that industrial peace, 
which was broken for some time, may 
immediately be restored and there 
may be settlement of the dispute so 
that production may not be hamper
ed. What is the position today? I 
can give you so many instances. 
Again, I am eorry, the Labour Minis
ter is not present here. There are
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•cases, which have been referred to 
the Supreme Court, which are pend
ing for ten years or even more 
without a settlement. So far a* 
this House is concerned, we are 
all serious about increasing produc
tion. We want to create such condi
tions in which production w ill not be 
hampered. That is why we enacted 
this labour legislation. Immediately a 
dispute is raised, there should be con
ciliation and an immediate decision by 
the Tribunal, which should be binding 
on both parties. I f  anybody violates 
the decision, he should be punished. 
Such a provision is necessary so that 
all concerned may work to increase 
production. Now if a man is dis
missed, that matter is taken to the 
Tribunal, from the Tribunal to the 
High Court and from the High Court 
to the Supreme Court, and it takes 
years and years. After ten years it is 
found that the worker was victimised 
and wrongly dismissed and an order 
of reinstatement is issued. I f  only 
after ten years a wrongful act could 
be remedied, do you think it is possible 
to maintain industrial peace? Do you 
think it is possible to get the co-opera
tion of the worker? Do you think the 
purpose for which the Industrial Dis
putes Act was enacted w ill be served?

Now the difficulty is that an indus
trial dispute is treated on par with 
other litigation proceedings and parti
tion suits. They treat industrial dis
putes in the same way as disputes 
between farmers or individuals. In 
those cases it is immaterial for how 
many years the disputes go on; so far 
as the nation is concerned, it is a fight 
between an individual and another 
individual. It is immaterial how many 
years it w ill take; it is immaterial how 
much money is spent. But here we 
are concerned, the whole nation is 
concerned, with the result of this 
litigation, with the settlement of this 
litigation. An industrial dispute is not 
a simple dispute between a worker 
and an employer. On its result w ill 
depend the security of the nation, pro
duction, industrial production, indus
trial relationship, fulfilment of the

Second Five Year Plan and upbftment 
of the economic condition of the people. 
It is not an individual dispute or 
litigation.

But what is the position today? 
W ill the hon. Home Minister be pleased 
to let us know how many cases are 
pending in the Supreme Court con
tinuously for years together? I f  you 
file a special leave application today, 
it w ill go on continuously for 7-8 
years and the matter w ill not be 
settled. The workers are aggrieved. 
The employers are going on in the 
same old way, and every time indus
trial peace is broken. This is a matter 
which has to be looked into from that 
particular angle. You have seen the 
working journalists* case. You have 
seen the case of the bank employees. 
In every case it has taken years to 
come to a decision.

Now we have to decide what exactly 
should be the relationship between 
the employer and the employees, and 
how the disputes can be resolved. So, 
this Resolution wants to emphasize 
that an industrial dispute should be 
looked completely from a different 
angle, and not from the ordinary 
litigation angle, as is being done today. 
This is a matter which, I think, the 
House should take into consideration: 
whether the purpose of the Industrial 
Disputes Act, the object of the Indus
trial Disputes Act, whether it is being 
frustrated because of this interference 
from the Supreme Court.

It is true that we should have res
pect for the Supreme Court But the 
Supreme Court cannot decide in the 
abstract or in a vacuum. I f  the con
cept of the society is not reflected on 
the judgment, we have got to criticise 
the judgment. We have got to make 
the court see what the nation thini™ 
of it. It cannot decide a matter in 
the abstract. Today there may be a 
law; tomorrow it  may require some 
modifications. Interpretation of the 
law should change with the concept 
of the society. There is dynamism in
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the la w , that 1b accepted. But even 
today we are passing Judgments from 
the o ld  concept of the law of master 
and servant where the employer has 
got the right at any time to hire and 
fire the employee. We are giving 
judgment from that 'angle, whether 
natural justice has been violated or 
not That has to be changed.

Parliament decides certain things. 
Parliament decides how the workers 
have to be treated. Parliament decides 
the relations between the workers and 
the employers. Now the decisions of 
the Supreme Court cannot go against 
the very intention of Parliament. 
Naturally, Parliament w ill have the 
right to cut down this power of the 
Supreme Court, which makes it 
possible for the Supreme Court to go 
against the very intention of this 
Parliament. That power should be 
taken away.

I would very much wish the pre
sence of the Labour Minister here, 
much more than the presence of the 
Home Minister and the Law Minister, 
because it is a matter for the Labour 
Minister to decide whether it has 
become necessary to amend article 136 
and whether industrial disputes should 
be taken away from the purview of 
the Supreme Court. Government may 
say that it is a matter of strict inter
pretation of article 136 and, therefore, 
this matter has to be taken up by the 
Law Minister or by the Home Minis
ter. But I would say that it is a 
matter of the feelings of the workers. 
The Supreme Court today, by their 
actions, is standing in the way of 
giving proper justice to the workers. 
However legal and correct the judg
ment of the Supreme Court may be, 
It w ill not receive that respect which 
is necessary, because of its impact on 
the workers, and it w ill create frustra
tion in the minds of the workers. It 
w ill put a check on production and 
w ill affect the economic condition of 
the country. So, this resolution has 
to be viewed from that angle, and I 
hope Government w ill consider it from 
tfcat angle.
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Or. Melkote Raichur): The mover 
of the resolution and the speaker who 
spoke after him have adduced a num
ber of facts which, to my mind, are 
borne out by what I have seen during 
the past few  years. Generally speak
ing, it should be considered that there 
is a large volume of opinion among 
the workers in the industries that 
what is happening in the country today 
is not what they had expected, and 
they feel that real justice is being 
denied to them totally. Therefore, 
while I  cun in total agreement with 
the spirit of the resolution, I  can say 
that the procedure recommended for 
mending this particular trouble is not 
quite a correct one.

15.49 hn.

Shri Mohammed Imam (Chitaldrug): 
There is no quorum in the House.

Dr. Melkote: There have been cases

Shri Bra] Raj Singh (Firozabad): 
The question of quorum has been 
raised.

Shri V. P. Nayar: The speech must 
be heard by at least 50 members. Out 
of the 50 and odd members of the 
Treasury Benches hardly one is pre
sent.

Mr. Chairman: The bell is being
rung. Now there is quorum. The 
hon. Member may proceed.

Dr. Melkote: I was saying that there 
is a large body of opinion amohgst 
the workers in industry that they are 
not being meted out with justice. That 
is due to the fact that inordinate delays 
are taking place due to reference to 
the Supreme Court. This feeling is 
being expressed at various conferences 
held by labour members and also at 
the tripartite conferences and we have 
been exercised with what is happen
ing in the country. But as legislators 
in this House there is one point that 
we have got to bear in mind. As 
members of a particular group we may 
advocate and say that what is happen*
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ing in the Supreme Court is not quite 
the correct thing. We may appeal to 
this House that that reference should 
be done away with. But it should 
be remembered that this is a thing 
which is taken advantage of both by 
labour as well as the industrialists.

A  reference to the Supreme Court 
can be made either by the labour 
group or by the industrialists, but 
generally speaking after Independence 
there is a feeling in the country that 
decisions should be given quickly and 
the law should be interpreted more 
liberally in keeping with advantages 
that ought to accrue to the down
trodden and to the advantage of such 
groups. Unfortuntely, even today 
when cases are referred to the 
Supreme Court such long delays take 
place that it frustrates the workers 
and even if, suppose, justice is meted 
out to the working class it comes so 
late that the benefit of it cannot accrue 
to the worker. Justice delayed is 
justice denied. It is this feeling that 
is taking hold of the working class 
and that is why this Resolution that 
a reference to the Supreme Court 
should be done away with.

When we say this, with all humility 
I would like to point out that every 
one of us here has sufficient respect 
for the highest judiciary in the land 
and when we say this, particularly in 
this House, we do so with a feeling 
that the Government and the judi
ciary both of them would take stock 
of the situation and see to what extent 
what is felt by a large section of the 
population could be remedied. I  hope 
that it is in this spirit that the hon. 
Mover of the Resolution has brought 
this Resolution forward in this House 
— not so much to press it as so much 
to give vent to our feelings so that 
both the Governments and the judi
ciary may take stock of the situation 
and try to arrange their ways in such 
a manner that the working class may 
get real justice and that too quickly. 
I f  , that is done, I  am sure that the 
working class would heave a sigh of 
relief.

But in what manner it should be 
done is a thing which is rather very 
intriguing. We may plead that refer
ence to the Supreme Court is unneces
sary and should not be made. Sup
pose, another Section of the popula
tion also come forward with a similar 
view. It would mean that we would 
be making the life of the Supreme 
Court itself, maybe, well nigh 
impossible. Such a demand may not 
be quite correct. That is why I said 
that whilst I agree with the spirit of 
the Resolution, the very purpose of 
the Resolution would be defeated if 
we press this too hard. I only hope 
that the Home Ministry and the other 
Ministries of the Government of India 
and the judiciary will all sit together 
and take stock of the situation and 
help us in remedying this particular 
difficult situation.

I have nothing further to add except 
to tell the House again that the sooner 
this difficult situation is remedied the 
better it is for every one of us.

Shri N. R. Ghosh (Cooch-Behar): 
Sir, I am sorry that I am to oppose 
this Resolution........

Shri V. P. Nayar (Quilon): Don’t
be sorry.

Shri N. R. Ghosh: . . . .  not because 
that I like that there should be long 
delays. That is injurious. We have 
inherited this administration of law 
from England and there also there is 
“ the laws delay” . We do not like it. 
Every citizen of India would certain
ly want that there should be justice 
administered as quickly as possible. 
There is no doubt about it. But the 
Resolution goes further. The Resolu
tion wants that the jurisdiction of the 
High Courts and the Supreme Court 
should go in matters which are decid
ed by industrial tribunals.

It has been held again and again in 
the High Courts as well as in the 
Supreme Court that though it is a tri
bunal and though it is not a court in
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the strict sense of the word, still it 
discharges all the functions of a 
court. With the gradual expansion 
of our industrial life— industries ex
panding every day—the jurisdiction of 
these tribunals under the Industrial 
Dispute? Act covers millions oi 
people. It includes banks. It in
cludes factories. It includes the jute 
mills. It includes plantations. It has 
also been held in one case in the Cal
cutta High Court and the same view 
has been confirmed by the Supreme 
Court that even an industrial dispute 
between the employers and the em
ployees in local bodies, in a munici
pality, also comes within the purview 
of these tribunals. Therefore, when 
you are going to take out all these
disputes from the jurisdiction of the
High Courts and the Supreme Court 
you are actually doing something by 
which you are depriving these people 
of their fundamental rights. Now,
what is the jurisdiction of the High 
Courts? What is the jurisdiction of 
the Supreme Court in this matter? It 
is mainly under article 226 High
Court exercises jurisdiction and under 
article 136 of the Constitution special 
leave is granted by Supreme Court. 
In what cases? In cases where there 
is a flagrant violation of justice, when 
there is denial of natural justice, 
when actually some finding is arrived 
at on no evidence or when the finding 
is absolutely perverse. In cases like 
these special leave is granted.

Now, I submit, as I was going to 
say, that this w ill militate against the 
fundamental rights guaranteed by 
article 19(1) (g ) of the Constitution. 
As a matter of fact, the findings of the 
tribunal are not disturbed ordinarily 
even if it is a wrong finding but if it 
is within jurisdiction, i.e., in rare cir
cumstances these cases come to the 
High Court or to the Supreme Court. 
I f  anyone even cursorily goes through 
these several cases which have come 
before the Supreme Court, he will 
find that the employers as well as the 
the employees have been benefited 
there. There have been some wrong 
interpretations o f sections—there 

have been some wrong interpretations
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of the rules promulgated for the 
guidance of our industrial adminis
tration. Such cases come to the High 
Courts. Such cases come to the 
Supreme Court. Now, actually if 
the jurisdiction of the Supreme Court 
and the High Courts is taken away, 
then you w ill limit the adjudication of 
these cases only to a tribunal. You 
know that even in civil cases, even in 
cases between landlord and tenants, 
even in petty civil cases and also in 
industrial disputes where there has 
been denial of natural justice, where 
there have been violation of law, 
denial of natural justice, wrong inter
pretation of the provisions of law or 
documents, introduction of some new 
theories of social justice resulting in 
injustice and violation of law etc. etc., 
in such matters only the jurisdiction 
of the High Courts and the Supreme 
Court is invoked.

16 hrs.

As I Fubmitted, the power of 
superintendence of the High Court 
and the Supreme Court is the guaran
tee that is our strongest bulwark. I f  
really the Constitution has to func
tion, if really this country is to have 
the benefit of the rule of law, we 
must have the superintendence of the 
Supreme Court and the High Courts. 
You know, Mr. Chairman, that the 
jurisdiction of the Supreme Court is 
wider and bigger than the jurisdiction 
exercised by the Privy Council. In 
criminal cases where actually the 
jurisdiction of the Privy Council was 
limited to some matters, we have got 
a much wider jurisdiction now exer
cised by the Supreme Court. That is 
our final resort. We are proud of the 
Supreme Court. Every citizen has 
the greatest respect for our High 
Courts and for our Supreme Court. I 
do not think there can be any reason 
whatever why the jurisdiction of the 
Supreme Court and the High Courts 
should be taken away only because 
the administration of law is delayed.
I f  the administration of law is delay
ed, that is a matter which certainly 
the Government of the country must 
look to. I  believe that is a disgrace
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and I  think that should be discon ti- 
nued. But, that is no reason for 
taking away the jurisdiction. I f  there 
be headache, you need not chop off 
the head. As a matter of fact, the 
protection of the Supreme Court can
not be denied to any citizen of India.

* There is another point. The Indus
trial Disputes Act is a departure from 
the ordinary law. It is a new law. It 
is practically borrowed from the law 
o f America, from the law of Austra
lia, from the law of England. Even in 
those countries, superintendence is 
exercised by the highest court. Even 
in our courts, how many decisions are 
set aside by the appellate court and 
how many decisions of the High 
Court are set aside by the Supreme 
Court? Therefore, I would submit 
thattffcP -Sure be some grievance on 
account of delay, relief cannot be had 
by taking away the jurisdiction of 
the Supreme Court or the High 
Courts. A t any rate, I think it will 
be a very dangerous thing and it w ill 
be playing with Are if  the citizens are 
to be deprived of superintendence of 
the High Courts and the Supreme 
Court on account of the delay which 
sometimes happens in the adjudica
tion of industrial disputes.

Shri Tangramani (Madurai): Sir, I
rise to support the Resolution now 
before the House. The intention of 
this Resolution is not to take away 
completely the rights of the Supreme 
Court from certain laws. This only 
seeks to take away certain rights so 
far the Industrial Disputes Act is con
cerned. Even in respect of the In
dustrial Disputes Act, what I would 
like to mention is this. Industrial 
relations have grown over a period of 
nearly 30 or 40 years. As the hon. 
Deputy Minister of Labour also 
knows, the best form of settling in
dustrial disputes is by mutual nego
tiation. Mutual negotiations and 
collective bargaining are things which 
have to be encouraged in this country 
as In other countries. Collective

bargaining has almost received legal 
status. In France, I  know, collective 
bargaining between two parties is re
duced to a statute and that becomes 
applicable to botlt the parties. I  know, 
in Pondicherry, whenever two parties 
enter into an agreement, that agree
ment is known as collective contract 
agreement and this collective contract 
agreement has got the same force as 
law. Where the two parties are not 
able to meet, certain machinery has to 
be evolved by the Government.

During the war period, when indus
trial peace was necessary, rule 81A of 
the Defence of India Rules was invok
ed, because the Trade Disputes Act of 
1029 was not sufficient to meet the 
various disputes that were coming up. 
From 1939 onwards, Rule 81A was in
voked for compulsory arbitration. It 
may be also called adjudication; a 
special tribunal was set up and the 
tribunal gave its finding and this
finding was enforceable as an aws” 1. 
In 1947, this was codified and the
Industrial Disputes Act of 1947 was 
passed. I would like to refer to that 
only for a limited purpose. Section 
10  gives powers to the appropriate 
Government, the State Government in 
the case of many industries and the 
Central Government in the case of 
industries like banks, etc., and also in 
thna case of industries like oil which
have got branches not only in one
State, but in several States. In 1956 
we had an amendment to bring in 
such industries also. The appropriate 
Government when it is satisfied that 
there is a dispute or a dispute is 
apprehended, w ill refer this particular 
issue for adjudication to a special tri
bunal. Prior to this reference, a 
complicated machinery comes in. 
There is an attempt to bring both the 
parties together. There is a concilia
tion officer. When conciliation fails 
and the conciliation officer finds that 
one of the parties is at fault, he, of his 
own, using his discretion sends a re
port to the Labour Commissioner; and 
if the Labour Commissioner is satis
fied, if the Government is satisfied 
that it is a flt case for reference to a
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tribunal, reference is made. I am 
mentioning this background, because 
it 1* not like a civil suit where one 
party initiates proceedings, a finding 
is given, there is provision lor appeal 
and there is provision for second 
appeal also. Here, before this refer
ence is made, a big ground is covered 
and the workers and the employers 
have to go through this process over 
a period of a few weeks or a few 
months. This procedure in the first 
instance i* the most impotant thing. 
After the matter is referred' to the 
Industrial tribunal, it gives its award. 
The Industrial Disputes Act B a y s  that 
the award w ill come into force a 
month after it is pronounced or after 
it is published in the Gazette. It will 
be enforced for one year and after 
that period, one of the parties w ill 
have right to revoke this award, 
giving two months notice.

The intention was, where we are 
not able to have collective settlement, 
the matter must be referred to the 
tribunal and the tribunal’s findings 
must be final. That has been the 
intention. I  would have been glad 
if the hon. Minister of law or the 
Deputy Minister were here, because 
now, such matters are being referred 
to the Law Commission. It w ill be 
better if the Law Commission goes 
into tile whole question of industrial 
law. Several rulings Have been 
given on the question of industrial 
law. For the last ten years, there 
have been awards by tribunals, 
awards by the appellate tribunals, 
judgments of High Courts and judg
ments of the Supreme Court also, an 
questions like wages, bonus, working 
conditions, social security, and 
period within which a particular 
award is to be given. A ll these 
matter* have been there for the past 
ten years and it is time that the Law 
Commission gives its time to this par
ticular aspect also. I f  we are to have 
the jurisdiction of the Supreme Court 
over the Industrial tribunals also, let 
us have a separate Industrial Bench. 
Ivet there be a direction to the Indus
trial Bench that the matter w ill have 

disposed o f in two or three 
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weeks time. The Industrial Bench 
must have a special kind of qualifica
tion. In many cases, the same iden
tical questions arise.

In 1952, a question arose in the 
Madras High Court whether a parti
cular employer has got a right to 
close down his business or not. The 
Madras High Court held that the 
employer has got a fundamental 
right to close down his business. In 
1953, an identical issue was raised 
again before another Bench of the 
Madras High Court and the Madras 
High Court decided that no manage
ment has got a fundamental right to 
close down its business and when he 
closes down his business, he must 
satisfy the court that there is a bona 
fide case of closure. The Govern
ment comes in to see that the dpfuipe 
does not take place because it is in 
the larger interests of the community. 
When there is a closure, wr  find 
issues are raised before this House by 
adjournment motions and other ways. 
Closure is not a fundamental right. 
Social justice, social concepts go on 
changing now. I am not casting any 
aspersions on the learned Judges who 
gave the ruling in 1952 that it is a 
fundamental right of the employer to 
close down his business. Another 
Bench comes in 1953 and says, it is no 
longer his fundamental right. So far 
as social justice is concerned, one 
high Court takes one view. The 
Bombay High Court holds that social 
justice is always governed by the 
Directive principles of the Constitu
tion. Sometimes, we find the Supreme 
Court saying, we do not know of any 
other social justice except the social 
justice laid down by the Labour 
appellate tribunal formula so far as 
bonus is concerned. This idea of 
social justice is something which 
changes year by year. It has to be 
more or less linked with the pattern 
of society. That is why, the limited 
purpose of this resolution is to see 
that the powers given to ttie High 
Court and the Supreme Court by 
articles 136, 32, 226 etc., for inter
ceding in the awards of the various 
tribunals are restricted.
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I  know, and any one who haa been 

dealing with labour, whether it is 
from the Ministry side or from the 
trade union side, w ill bear me out 
when I  say that there has been dis
content. I  remember in the 15th 
Indian Labour Conference which was 
held in Delhi during July, 1957 it was 
argued at length by the parties that 
recourse to the Supreme Court by 
either party would be considered as a 
breach of the code of discipline. A  
code of discipline was formulated and 
it was agreed by both the parties that 
no party would have recourse to the 
Supreme Court

Not that we have got anything 
against the Supreme Court, but we
know that taking the issue to the
Supreme Court w ill mean delay, and 
we do not know what type of decision 
w ill come. 1 distinctly remember 
that when the labour appellate tribu
nal gave its decision on the coal dis
pute, the matter was taken to the
Supreme Court but Government 
intervened and asked the management 
to withdraw it from the Supreme 
Court.

So, it is no aspersion on the 
Supreme Court. This labour dispute 
is an issue which ought to be settled 
before we go to the Supreme Court 
or before we go to the High Court. 
This is an issue which ought to be 
settled between the parties.

I  can mention another instance which 
involves more than 100,000 plantation 
workers of the South. For five years 
the special tribunal went into the
question of their wages, working con
ditions and other things, and then the 
Award was given. After the award 
was given, the matter was taken to 
the Supreme Court—because by that 
time the labour appellate tribunal was 
abolished—and it was stayed by the 
Supreme Court, and the discontent 
continues even to this day.

I w ill amplify this by another point. 
The 1980 Act which gave power to 
the labour appellate tribunal to hear

appeals from the industrial tribunals 
said by section 14 that a stay would 
be granted only when the party ask
ing for the stay could satisfy the court 
that i f  the stay was not granted, there 
would be serious repercussions to the 
industry. "Serious repercussions to 
the industry”  was one o f the condi
tions imposed upon the labour appel
late tribunal for granting or not grant
ing a stay, but there is no such restric
tion on the Supreme Court. I f  the 
Supreme Court, in their wisdom, are 
satisfied that a stay is to be granted, 
it w ill be granted. No reason need 
be adduced, but in the case of the 
labour appellate tribunal, they had to 
state specifically for the following 
reasons which w ill lead to serious re
percussions in the industry, we are 
granting the stay.

I am mentioning this to show that 
leaving these industrial disputes in 
the hands of the High Court and the 
Supreme Court w ill create more dis
putes rather than put an end to the 
disputes. How can we leave the desti
nies of thousands of people in the 
hands of one man? We have not given 
a clear directive as to how the 
Supreme Court should view industrial 
law. To this day there is no such 
directive. The Madras High Court in 
one case said there was freedom for 
the individual to close his business. 
In another case, it was decided there 
was no longer the freedom of the 
individual.

There is one individual that is the 
economic man who is controlling the 
lives of thousands of people. There 
is another individual, one of the thou
sands, who is a social man. The social 
man and the economic man cannot be 
equal. In this society we cannot allow 
the economic man to dominate the 
social man. So, the courts and the 
tribunals w ill have to come in and see 
that the economic man who is a 
dominating person is put in his place 
and the social man who is the real 
producer is given all that is due to 
him. That concept comes in one or 
two judgments, but that concept baa
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got to be evolved, and I am yet to 
find tuch a concept being evolved in 
the Supreme Court.

It  may be because the High Court 
is nearer and the Supreme Court is 
far away from the place where these 
disputes take place. Without any 
aspersion on the legal acumen or the 
findings of the learned Judges of the 
Supreme Court, I may say that the 
distance and the way in which the 
disputes arise in the different parts of 
the country are not in a position to 
affect the Supreme Court.

With these observations ' I  sub
mit that this resolution has not 
come too soon, but at the appropriate 
time, because in the interests of peace 
in the industry and in the interests of 
peace in industrial relations, such a 
resolution is necessary, and I hope the 
House w ill give due attention to it.

Mr. Chairman: Shri Abid Ali.

Shri Balasaheb Patil rose—

Mr. Chairman: Order, order. I have 
called the hon. Deputy Labour 
Minister.

Shri Balasaheb Patil: I  bad risen
already before him. I want only five 
minutes.

Mr. Chairman: Surely he w ill get a 
chance, there is time. Why should he 
be in a hurry ?

The Deputy Minister of Labour (Shri 
Abid A l l ) : A t the outset I  may explain 
that this particular matter is within 
the sphere of the Home Ministry, and 
Shri Datar was attending on behalf 
not only o f the Home Ministry but 
the Government. He was represent
ing Government here, and I did not 
consider it necessary to be present, but 
as some hon. Members went on re
peatedly demanding that some one on 
behalf of the Labour Ministry must 
also be present, respecting their wishes 
I  am here.

of High Court* and 
Supreme Court

Shri Narayanankutty M aun: We
felt your absence very much.

Shri Abid A ll: Not that we are not 
concerned, we are very much concern
ed, but one Minister on behalf of the 
Government is enough.

In this connection it should be 
remembered that in the original draft 
of the Constitution submitted to the 
Constituent Assembly, the word
“tribunal'’ was not mentioned. Subse
quently by an amendment “ tribunal” 
also was mentioned, to give jurisdic
tion over tribunals also to High Courts 
and Supreme Court. So, the Consti
tuent Assembly had taken this parti
cular subject into consideration, and 
after giving due thought, they felt that 
High Courts and Supreme Court 
should have jurisdiction over tribunals 
also. Therefore, the draft was
amended.

I  am not a lawyer, but I was dis
cussing it with friends. There is no 
other enactment which has taken away 
the jurisdiction of the High Courts or 
the Supreme Court. So, in case this 
suggestion is accepted, this w ill be the 
exception. It has also to be mentioned 
in this connection that once we begin 
to make inroads into the scheme, we 
would be tempted to make further 
inroads in a variety of, cases. So, as 
a citizen, every one should be anxious 
that the Supreme Court’s powers 
should remain supreme, and there
should not be any interference to cur
tail these powers, and they should 
possess complete powers.

It has been stated here that there 
has been a flood of appeals. About 
that comment I may mention that 
although there have been some very 
important cases brought before the 
Supreme Court particularly in recent 
years, in the last year or two, the 
number is not sufficient to justify say
ing at this stage that there has been 
a flood of cases and this power of the 
Supreme Court should be curtailed.

I may mention that during the year 
1986, out of 3,133 awards given by
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State tribunals, only in 147 cases 
appeals were filed against them in the 
High Courts and the Supreme Court.

Shri Narayanankntty Menon: You
mention the number of workmen 
involved.

Shri Abid AU: In 1957, 129 cases
were taken to the High Courts and 
Supreme Court out of 3,748 awards 
given during that year. This would 
mean that during the year 1956 only 
4-7 per cent, of the cases were brought 
before the High Courts and the 
Supreme Court, whereas in 1957 the 
percentage was only 3.33.

With regard to Central Government 
tribunals, during the years 1956 and 
1957, 20 and 17 awards respectively 
were given by the Central Govern
ment tribunals. In 1956 in three cases 
appeals were Bled in High Courts and 
the Supreme Court, but in 1957 no 
appeal was filed.

Shri Narayanankutty Menon: That
is a wrong statement. From Delhi 
itself many appeals have been filed 
in the Supreme Court.

Shri Abid All: I am giving the infor
mation which has been collected from 
all available sources.

Shri Narayanankutty Menon: May
I interrupt?.........

Mr. Chairman: The hon. Minister
can only give the information which 
he has. He has not got access to any 
other source of information. He has 
given that information which has been 
collected by him. So, how can he 
correct it? I f  the hon. Member knows 
something more, he may refer to those 
cases again, when he w ill have occa
sion to reply.

Shri Narayanankutty Menon: He
mentioned this last time also.

8M  A tM  A ll: On the previous
occasion also, when I  mentioned these 
figures, my hon. friend opposite said

that these were not correct figures. 
But we checked up, and after check
ing, I  confirm that these figures are 
correct.

With regard to the number of 
workers, in some of these appeals, the 
number of workers was probably one. 
It should also be remembered that it 
is not that all these appeals were filed 
by the employers. Some o f these 
appeals were filed by the workers also.

Shri V. P. Nayar: Very few.

Shri Abid A ll: Of course, very few. 
But the protection is taken by the 
workers as well.

Shri V. P. Nayar: What is the
percentage?

Shri Abid All: As for the other
matters, since I  was not present here 
during the course of the debate, I shall 
leave them to my senior colleague.

Shri Narayanankutty Menon: That
is quite nice.

Shri Balasaheb Patil: I  rise to sup
port the resolution that has been 
brought forward by Shri Narayanan
kutty Menon. Just now, we have 
heard about number o f cases. But I 
may submit at this stage that though 
the number of cases that have gone 
to the High Court and the Supreme 
Court is small, what happens in indus
trial cases is that the same problem is 
involved in a number of other cases 
as well. Out of many cases, one goes 
to the High Court, and the same case 
very often goes to the Supreme Court 
also, and the effect of a decision on 
that case automatically becomes appli
cable in so many other cases at so 
many other places, in so many other 
States, and the worker has got to 
compromise with the employer, 
because the decision in that case be
comes a res judicata in the other case*. 
Therefore, though the number is small, 
it does not follow that the magnitude 
o f the industrial dispute cases is 
lessened.
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I  do agree with the Deputy Minis
ter af Labour when he says that we 
should not make inroads into the 
supremacy o f the Supreme Court. At 
the same time, I  would like to submit 
to him one thing, that let us see what 
the work of the Supreme Court is. 
Every now and then, Parliament as 
well as the State Legislatures are pas
sing Acts; they are passing Acts almost 
every day. Only a few  days ago, we 
heard here something about the work
ing of the U.P. Legislative Assembly, 
how a Bill consisting of about five 
hundred clauses was passed in fifty 
or seventy-five minutes’ time or some
thing like that A t this rate, we are 
passing enactments, but we find that 
under the articles o f the Constitution, 
from every Act, appeals are lodged 
in the Supreme Court. The result is 
that we find a number of cases are 
pending before the High Courts and 
the Supreme Court. The High Courts 
and the Supreme Court w ill never 
give first preference to the labour 
cases. That is one of the impediments 
in our way.

The second impediment is the ques
tion o f costs. In industrial cases, it 
is only the rich person who is able to 
fight against the poor persons. I f  the 
workers are united, then there is a 
union, and the union takes up their 
cause, and goes on fighting. But even 
with the workers’ support, the union 
can at the most go to the tribunal, 
and thereafter to the High Court; 
even then, it is impossible for the 
union to go on pleading their cases. 
So far as the Supreme Court is con
cerned, we are told, and' it is in the 
experience o f so many hon. Members, 
that a deposit of something like 
Rs. 2,500 or so has to be made. Is it 
possible for the worker who is fight
ing for his bread, for his wages or 
dearness allowance or increment or 
bonus or holiday wages to fight his 
case? Let me quote one instance here. 
It was decided by the Government of 
India and the different State Govern
ments that there should be a holiday 
on the Independence Day and the 
Republic Day. H ie mills followed 
'hut resolution and gave a holiday, but

afterwards they came forward and had 
a cut made in the wages o f the 
workers. And by the time the matter 
comes up for consideration before 
Government, it takes nearly three 
months. And what about the em
ployers? They can go on getting 
adjournments, because they are not to 
lose anything, because they can pocket 
the money, get interest thereon, and 
go on expanding and exploiting the 
workers who work under them, and 
getting the profit. But, so far as the 
worker is concerned, it takes nearly 
one month or more before his case 
goes to Government, and Government 
takes nearly three months’ time for 
examining whether it is an appropriate 
case to be sent to the tribunal, and, 
thereafter the tribunal takes its own 
time. So, for one day’s wages and 
dearness allowance which is half of 
the daily wage, it takes nearly six or 
seven months before the tribunal gives 
its verdict, and, thereafter, the High 
Court takes about two years. And as 
for the time taken before the case 
goes to the Supreme Court for their 
decision, we have seen that there is 
unanimity of views on the part of hon. 
Members here.

When such is the case, I would sub
mit that the hon. Minister should see 
whether there cannot be a special 
bench constituted in the High Courts 
and the Supreme Court for this pur
pose, and also whether there cannot 
be some provision for giving legal aid 
to labour. In this connection, I  may 
quote a recent case where the 
Attorney-General of India was taking 
up the cause of the employer and 
fighting against labour. What does this 
mean? This means that the employers 
can spend money firstly, and secondly, 
they can get the best of legal advice 
that is available in India. That is not 
the case with labour. Therefore, it 
should be vthe duty of the Labour 
Ministry at least to provide funds to 
labour, which they can use for fight
ing their cause against the employers. 
That is my first submission. Secondly,
I  would submit that the possibility of 
constituting a special bench to decide 
these cases as speedily as possible
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should be explored. W e find similar 
provisions in the esse of the other 
Bills. Only this morning, we were 
discussing the Delhi Rent Control B ill 
where we find there was a special 
provision for a Controller. The juris* 
diction of the civil court was taken 
away and vested in a special man, 
namely the Controller. Similarly, the 
other day, we found in another Bill 
there was a special tribunal namely 
the estate officer to decide the cases. 
So, so far as industrial cases also are 
concerned, what is the difficulty in 
having a separate court for this pur
pose? That is an utter necessity; 
looking to the nature of the questions 
involved, looking to the speed with 
which the matter must be decided, it 
is an utter necessity.

So, I would urge upon the Ministers 
concerned to examine this problem 
from the point of view of social justice, 
speedy justice and natural justice and 
I hope that they w ill come forward 
with a Bill to amend the Constitution, 
i f  not, at least they will make some 
special arrangement by constituting a 
special bench.

The Minister of State in the Minis
try of Home Affairs (Shri Datar): The
question raised by the hon. Mover of 
this resolution is of a very funda
mental character. According to him, 
it deals with the curtailment of the 
powers of the Supreme Court. The 
Supreme Court has to be supreme. 
Similarly, so far as the States are con
cerned, they have got High Courts 
which have the highest judicial powers.

Skri V. P. Nayar: They are only
•High’.

Shri Datar: Under the circumstances, 
the question arises whether the powers 
of the Supreme Court should be cur
tailed, and whether the powers of 
the various High Courts in India 
«hould be curtailed.

While I  was looking into the provi
sions of tb6 Twiiian Constitution, I

found certain articles, where a refer
ence was made to a possible enlarge
ment of the powers o f the Supreme 
Court, but in no article has there been 
even an indirect suggestion that the 
powers of the Supreme Court or the 
High Court can be curtailed. There
fore, we start with this position as to 
whether there are any circumstances 
of a fundamental character or of an 
over-riding character as to justify an 
amendment of the Constitution which 
was drafted with great care and in 
respect of which there was consider
able discussion for years-together. We 
have, therefore, to deal with this 
matter not from any particular point 
of view, not from the point of view 
whether any inconvenience is caused 
to certain parties, but from the high
est interests of the country. As you 
are aware, Sir, there are judicial 
courts in India with the Supreme 
Court as the highest judicial court in 
the land.

Shri V. P. Nayar: May I put a ques
tion to the hon. Minister? He says 
that the Supreme Court has to be 
supreme and that no curtailment of its 
powers is contemplated in the Con
stitution. W ill he kindly see article 
136(2) which says that “nothing in 
this clause shall apply to any judg
ment, determination, sentence or order 
passed or made by any court or 
tribunal constituted by or under any 
law relating to the Armed Forces." 
The Supreme Court has no power to 
interfere there.

Mr. Chairman: Article 32 of the
Constitution is there. The hon. Mem
ber has referred to article 136(2). Is 
there any other restriction on the 
powers of the Supreme Court?

Shri V. P. Nayar: W e are trying
here to take away the powers which 
may be exercised by the Supreme 
Court by virtue o f article 136. The 
hon. Minister's contention is that the 
Supreme Court is supreme and there 
can be no restrictions on Hs powers.
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I was just pointing out that in the very 
same article it has been provided that 
the Supreme Court cannot invoke this 
power in the case of a decision by a 
military tribunal. We want that This 
restriction should be extended to the 
worker also.

Mr. Chairman: That is not the point 
at issue. I f  he refers to the Consti
tution he w ill find that there is an 
article there by virtue of which the 
powers o f the Supreme Court can be 
enlarged. And the hon. Minister said 
that there is no article in the Consti
tution by virtue of which we can 
restrict the powers; if there is a res
triction, it is there in article 136 itself; 
can you further restrict it?—that is 
the burden of his argument.

Shri Datar: So I was pointing out 
whether there were any over-riding 
circumstances to justify curtailment 
ol the powers.

Shri V. P. Nayar: Very much.

Shri Datar: May I point out that in 
case this particular resolution is to be 
accepted, it would involve amendment 
of at least three articles of 'the Con
stitution? They are articles 136, 226 
and 227. You w ill also note that in 
addition to the expression “ the court” 
there is also the expression “ tribunal” 
added in two of these three articles. 
And in respect of this, may I point out 
that there was a long discussion before 
the Constituent Assembly? The word 
“tribunal”  had not been mentioned in 
the draft that was presented to the 
Constituent Assembly, but an amend
ment was moved by a Member of the 
Constituent Assembly and then that 
amendment was accepted by the Gov
ernment, and therefore in two articles 
we have got the word “tribunal”
specially inserted. A  tribunal is one, 
naturally, which is judicial id a 
general way, and which is often
quasi-judicial; but all the same,
you and I  have to agree, Sir, that 
even the tribunals perform functions 
which are o f a judicial character.

of High Courts and 
Supreme Court 

And I was just looking into the 
Industrial Disputes Act to which the 
hon. Mover made a reference. There
in we have got section 7 and section 
7A. The wording of these two sec
tions should kindly be noted. That 
would show that whenever these 
tribunals are carrying on their work 
or whenever they give any decisions, 
those decisions are, or have to be, of 
a judicial character. And the ex
pression that has been used is “ ad
judication” . I  am reading section 7:

“The appropriate Government 
may, by notification in the Official 
Gazette, constitute one or more 
labour courts for the adjudication 
of industrial disputes” .

Similar expression has been used 
in other cases, and it has been point
ed out that when a judicial tribunal 
has to be appointed, certain quali
fications have been laid down, very 
high judicial qualifications have been 
laid down. That is referred to in 
sub-clause (3):

"A  person shall not be qualified 
for appointment as a presiding 
officer of a labour court unless he 
has held any judicial office in 
India for not less than seven 
years.”

So, as I was pointing out to the 
House, in addition to the word “the 
court” , the word “ tribunal”  was pur
posely put in, so that the Supreme 
Court, as also the High Court, should 
have their supreme jurisdiction over 
the proceedings or over the decisions 
of these bodies as well. The word 
“tribunal” was purposely put in with 
a view to meet any possible objection 
that it was a tribunal and not a 
court. That was the reason, and to 
meet any possible objection likely to 
be raised, the word “ tribunal” was 
inserted in articles 136 and 227.

Taking article 227 first, it w ill be 
observed that the High Courts’ power 
of supervision over tribunals has 
been expressly conferred by an 
amendment in the Constituent Assem-
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bly to the original draft of the article 
at the stage of consideration, and the 
Government accepted that amend
m ent The C onstitution-makers had 
a definite purpose in making this
addition as can be seen from the
following extracts from the speech of 
one of the Members o f the Con
stituent Assembly. Sir, I  am reading 
from the proceedings.

Shri V. P. Nayar: I  want to know ...

Shri Datar: Let the hon. Member 
wait for some time.

Mr. Chairman: He is not yielding.

Shri V. P. Nayar: I  am submitting 
to you, S ir .........

Mr. Chairman: Can he be forced to 
yield? (Interruption). Order, order 
no interruptions.

Shri V. P. Nayar: May I ask h im ...

Mr. Chairman: Order, order.

Shri Datar: A fter 1 finish, not at 
this moment.

Shri Narayanankntty Menon: Let
him not get angry.

Mr. Chairman: The Minister says 
he is ready to answer it afterwards.

Shri V. P. Nayar: Then w ill ' “you 
permit me afterwards, because you 
said that 1  w ill not get a chance?

Mr. Chairman: He may wait. Let 
him finish.

Shri Datar: Sir, I  was saying that 
the word “ tribunal" was purposely in
serted, and the Members of the Con
stituent Assembly who considered this 
particular question had labour tribunal 
also in their mind. That is the 
reason why I am reading an extract 
from the speech of one of the Members 
of the Constituent Assembly. A fter 
it was accepted by the Government

and before it was put to the vote, this 
is what a Member stated:

" I  am very happy at the 
amendment moved by Dr. 
Ambedkar”—

I am glad, it was the Law Minister 
who had moved it—

“by which he has stated that 
every High Court shall have 
superintendence over all courts 
and tribunals. I  wanted to draw 
the attention of the Hon’ble 
Doctor to labour tribunals. Every 
day, labour tribunals are getting 
more and more important. Our 
experience of these tribuials is 
very bad.. . . ”

Shri Narayanankntty Menon: Whose 
speech is it?

Shri Datar: Let the hon. Member 
wait. It goes on:

“They yet have to copy the 
triditions of the judicial courts.
1 hope now when the High Courts 
have powers over them they will 
also be brought under its su
pervision and control so that we 
can have better justice in labour 
tribunals and also the right pro
cedure."

Shri Narayanankntty Menon: May
we know the name of the Member?

Mr. Chairman Let him proceed.

Shri Datar: What they stated was 
this. Let not the portion tbat I  have 
quoted be misunderstood or mis
interpreted. (Interruptions).

Mr. Chairman: Order, order.

Shri Datar: As 1 was saying, they 
felt that the tribunals under the 
Labour Disputes Act should also be 
under the supervision of the High 
Courts and the Supreme Court It is 
only for that purpose tbat it was 
stated and not in any other way. In 
other words.......
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Shri Prabhat Kmr: Two eminent
Judges o f the Supreme Court did not 
Agree with that.

Shri D a ta r:....... the purpose of this
supervisory jurisdiction of the High 
Court and the Supreme Court is to 
see that whatever is done is done 
properly and that there is a check 
upon an inaccurate use of the powers. 
It might be in favour of one party 
or another. That is entirely immate
rial. As was pointed out, just as all 
the courts in a State are subordinate 
to the High Court of the State con
cerned, all the courts in India are sub
ordinate to the Supreme Court so far 
as the whole o f India is concerned. 
Thereby we secure two important 
points. One is that adjudication is 
looked into and finally scrutinised Ky 
the highest court in the land. Second
ly, a proper procedure is also follow
ed in all the courts and also the tri
bunals. Therefore, it was that the 
word ‘tribunal’ was purposely put in. 
"When the word ‘tribunal’ was used, 
the framers of the Constitution had in 
mind the labour tribunals which have 
been started and which are working 
so often. Under the circumstances, 
the question is whether any overrid
ing case has at all been made by the 
hon. Mover.

So far as the jurisdiction of the 
High Court and specially of the 
Supreme Court is concerned, we have 
got various types of jurisdiction. One 
is the appellate jurisdiction about 
which I need not say anything. The 
■other is original jurisdiction in certain 
matters. Take, for example, funda
mental rights which have been secured 
to all the citizens of India. Let it be 
understood very clearly that in res
pect of these fundamental rights we 
have got article 32 which says:

“The right to move the Supreme 
Court by appropriate proceedings 
for the enforcement of the rights 
conferred by this Part is guarante
ed".

Let the bon, Member note the word 
'guaranteed'. Assuming that it is not

improbable that in the decision or in 
the proceeding o f a particular labour 
tribunal certain questions might arise 
which might induce a man or party 
to it to feel that his rights have not 
been properly protected, his rights 
have been violated and jeopardised, 
would it or would it not be right 
for the person aggrieved to approach 
the highest court in the land or the 
highest court in the State? There
fore, so far as this question is con
cerned, the supervisory jurisdiction 
ought to be there. In addition to the 
supervisory jurisdiction, we have got 
also articles 136 and 226 whereby the 
Supreme Court and the High Courts 
have jurisdiction to find out whether 
a particular complaint is right or 
wrong, whether any rights have b«en 
violated or whether any rights have 
got to be secured.

So these are very important ques
tions that arise in this case. There
fore, I  am submitting that this is the 
highest right that has been given to 
the Supreme Court or the High Courts 
and this should not be lightly set 
aside. There might be various so- 
called or alleged inconveniences. Hut 
after all, a limit has to be laid and 
that limit is the limit of approaching 
the High Court. Under the circum
stances, as has been pointed out, would 
not the Supreme Court and the 
High Courts having this jurisdiction 
be in the interests of the citizens of 
India? Would it not be in the In
terests of the labour unions them
selves, of the workers themselves?

Shri V. P. Nayar: Ask them.

Shri Narayanankutty Menon: And
pay Rs. 5,000!

Shri Prabhat Kar: It is impossible 
to pay the fees.

Shri Datar: Let nothing be stated
against the dignity or jurisdiction of 
these courts. Let not our personal 
views be coloured by so-called in
conveniences caused here and there.
When m y  hon. friend, Shri Nayar,
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was speaking on this Resolution aa 
the sponsor, I  was wondering whe
ther he was a lawyer at all. Then I 
looked into the Lok Sabha Who'* Who 
and found.......

Mr. Chairman: Shri V. P. Nayar
was only interrupting him and he has 
not spoken on this resolution.

Shri Datar: I  am sorry. I  should
have said Shri Menon. I am obliged 
to you for this correction. Thtjy all 
come from Kerala. ‘Nayar’ and 
•Menon’—these are names common 
there. This is a pardonable mistake.

Shri V. P. Nayar: This is typical or 
his confusion.

Shri Narayanankntty Menon: This
is their confusion about Kerala. That 
is the whole trouble.

Shri Datar: ‘Nayar’ and 'Menon' are 
names that often figure here. We 
have got the hon. Member, Shri Nayar, 
sitting by his side.

Shri V. P. Nayar: It is as close as 
Shri Datar and Shri Abid Ali!

Shri Datar: So I was wondering
whether he was an advocate or lawyer 
at all. Then I got the Who’s xoho and 
found that he was an honourable 
advocate.

Shri V. P. Nayar: Who?

Shri Narayanankntty Menon: Not
‘was’, but ‘is’.

Shri Datar: Here it appears that 
generally so far as advocates or law
yer's are concerned, they are not in 
favour of curtailment of the powers 
of the High Courts or the Supreme 
Court—of any court. So I was 
wondering how the hon. Member was 
in favour of the curtailment of these 
powers. And I  got the information 
from the Who's Who. He is connect
ed with a number of labour unions. 
That is the reason why his offlce- 
bearership has weighed over him to a

of High Court* and 
Supreme Court

larger extent—I  am putting it in a 
humorous language; let it not be 
misunderstood.

So I  submit that eo far as this 
question is concerned, we need not 
touch, the powers of the High Courts 
and the Supreme Court. Let them 
remain as they are.

Shri Prabhat Kar: And let indus
trial disputes continue!

Shri Datar: Some hon. Members
wanted to say something Indirectly 
at least which was disrespectful to the 
High Courts. May I point out that 
the judgments of the High Courts 
and the Supreme Court are of a high 
order. They consider all these ques
tions from an objective point of view, 
from a detached point of view, and 
it would not be proper to say that 
social justice is not done by them. 
That is the very reason why there are 
occasions when we have differences In 
their opinions also, (interruptions).

Mr. Chairman: This running com
mentary should not be there.

Shri Datar: I am quite confident
that all the rights, including the rights 
of the workers and of labour ought to 
remain, and w ill remain, safe in the 
hands of the High Courts and the 
Supreme Court.

Shri V. P. Nayar: May I ask a ques
tion? The hon. Minister said that if 
the Resolution were to be accepted, 
there would necessarily be three arti
cles of the Constitution which would 
have to be amended. As I heard Shri 
Narayanankutty Menon, he was con
centrating on articles 136, 226 and 237.

Shri Datar: Those are the three
articles.

Bhri V. P. Nayar: I f  he will please 
read—if he has not already done so— 
article 136(2) places a restriction an 
the power given in 138(1) on the 
Supreme Court in «o  far as tribunals
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of a military character are concerned. 
Similarly article 227(4) says:

"Nothing in this article shall be 
deemed to confer on a High Court 
powers of superintendence over 
any court or tribunal constituted 
by or under any relating to the 
Armed Forces’*.

Our argument is only this that a 
similar proviso can be added with 
respect to these tribunals. I f  you can 
exclude specifically by a sub-article 
one set of tribunals which are of a 
military character, why not have a 
similar proviso for labour tribunals 
also? He was quoting the figures. . . .

Mr. Chairman: Order, order. That 
has nothing to do with this. The hon. 
Member wanted to ask a question. 
Instead of asking the question, he has 
put in a new argument. I  am now 
wondering whether I  should ask the 
hon. Mover to reply because the re
ply has already been given by Shri 
Nayar.

Shri V. P. Nayar: Then let me ask 
the question.

Mr. Chairman: No. Does the hon. 
Mover want to reply?

to learn from the wisdom of our ex
perience? I f  we refuse to learn ftom 
the wisdom of experience, then what 
is the use of that experience?

The hon. Home Minister said that 
in thi« glorious land of ours, long 
long past, in the uncertain dawn of 
history, Manu stated that the shrutis, 
the smritis and sadachara should be 
the law of the land and today ages 
have passed. Why should this House 
decide about social justice and all 
that? Because 2.000 years have passed 
and we have learnt many things from 
social progress. Therefore, we are 
telling this that the very argument 
advanced by the hon. Minister is 
against him. The hon. Prime Minis
ter thundered in this House about 2 
years ago that article 31 was to be 
amended. It was six years before 
that the Constitution makers in their 
wisdom after long debate cnacted 
article 31. A fter working it for 4 
years, it was found impossible for 
Government to work the directive 
principles of the Constitution; and 
Government had to come before this 
House to amend article 31. So, there 
is nothing against amending the 
Constitution. I f  we want to amend it, 
certainly, we can do it.

Shri Narayanankntty Menon: Yes.

Mr. Chairman: He w ill take only 
five minutes?

Shri Narayanankntty Menon: The
hon. Minister has intervened in the 
debate. I  w ill not take much time. 
The only point mentioned by the hon 
Minister which was repeated and 
repeated and repeated was.......

Shri V. P. Nayar: That the hon.
Member is an advocate.'

8hrl Narayanankntty Meson:.........
that the word ‘tribunal* was inserted 
in the Constitution. Once the word 
‘tribunal’ was inserted and we find 
after eight years of the working of 
the Constitution that there are certain 
genuine difficulties in the administra
tion o f «  particular Act, are we not

The argument which the hon. Home 
Minister advanced was not so argu
mentative in character. What he said 
was that if we begin to amend article 
226 of the Constitution to the extent 
of the Labour Tribunals, tomorrow 
something else would happen. At 
least we in the Opposition do not 
consider that this Government, once 
it begins to amend w ill go on amend
ing it. It can amend wherever it is 
required.

I want to reply to the hon. Labour 
Minister because this is the third 
time that he asserts before this House 
a fact which is not a fact. He said 
that in 1957, from the Centrally ad
ministered areas not one appeal has 
been filed. I  told him last that right 
under the very nose of the hon. Minis
ter, in Delhi an award was passed by
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■the Delhi Tribunal and immediately, 
-within 7 days, an appeal was filed and 
stay was granted. I  w ill tell him the 
name of the case.

Shri Abid A ll: I know that case.

Shri Narayanankutty Menon: The
name of the case is The Assam Oil 
Co., vs. the Assam Oil Co. Workers 
Union in which one lady Secretary 
•was also involved. He says that he 
knows the case. I f  a man speaks 
something which is wrong without 
the knowledge that it is wrong, it is 
ex ecus able; but, if he knows that 
it is wrong and repeats it, it can some
where border on a lie. Therefore, I 
•am telling the hon. Minister.......

Mr. Chairman: The hon. Member 
is rather presuming too much. Bat 
soon the hon. Member may have to 
withdraw what he says.

Shri Narayanankutty Menon: This
case happened right under the nose 
of the hon. Minister. I  mentioned it 
to him. He has got statistics before 
him. I t  is there in the statistics of 
the Delhi Administration sent to him; 
it is there on the records o f the 
Supreme Court. The Deputy Labour 
Minister says that it is 3.1 per cent, or 
.3.5. That does not give the real 
picture. The Deputy Labour Minister 
knows that if instead of taking the 
number of cases, i f  he had taken 
the number of workers involved, cer
tainly, this House would have been 
astonished to hear that in a majority 
o f  cases they have taken appeals to 
the Supreme Court—I mean cases 
in which a majority of workers are 
involved.

I have got to mention only one 
thing. It is not a question of diffi
culties alone. The hon. Home Minister 
was harping upon difficulties. I f  it 
1 »ad been a simple difficulty we would 
-not have come before this House to 
amend the articles of the Constitution. 
I t  is not a question o f individual 
partie# litigating; it is not a question 
■where the interpretation o f the law

of Hidh Courts end 
Supreme Court

of tenancy is there. I t  is not a case 
where one plaintiff flies a suit and an
other man is defending it. Here is 
a dispute in which the parties aie 
million in number and whose rights 
have got a direct bearing upon the 
industrial set-up of the land.

The Labour Minister has time and 
again spoken in public and in this 
House and in the Labour Conferences 
that one of the provisions of the 
Code of Conduct should be that both 
parties should avoid going to the 
Supreme Court. After the Govern
ment has been satisfied and after 
the Planning Minister and Labour 
Minister have been satisfied that this 
is an impediment for industrial peace, 
certainly why not Government con
sider this question? Our Constitu
tion is not such a sanctified Con
stitution that we refuse to amend the 
Constitution.

There is a provision in the Con
stitution for amendment of any pro
vision of the Constitution. In fact, it 
was enacted because, from our long 
experience we thought that certain 
provisions of the Constitution may 
stand as an impediment or block to 
the very purpose for which the 
Constitution has been framed, for the 
very purpose for which this House 
has legislated. Certainly that has got 
to be amended.

Our hon. Ministers have, as usual, 
opposed this. They have vehemently 
opposed it. Our hon. Deputy Minister 
ot Labour knows only one kind of 
opposition; and that is if any motion 
comes from the Opposition, he knows 
only one way of doing it, opposing it 
totally with whatever facts he has 
got—whether they are right or wrong. 
The hon. Home Minister does not share 
the view of the Labour Minister. 
Therefore, I  hope they w ill consider 
the matter in the interest ot all and 
not see who has brought it.

Personally speaking, Sir, as a law
yer, it is against our interests be
cause litigation w ill not multiply, it
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will go down. But, in the Interests 
of the workers whom we love and 
who form the greatest factor as far as 
the Five Year Plan is concerned and 
the development of the country is 
concerned, I hope that Government 
will not stand on prestige. 1  hope 
they w ill consider this question and 
make suitable amendments, if not on 
the lines I have suggested, but on 
lines they may consider proper taking 
into consideration all the technical and 
political aspects and remove whatever 
difficulties they have come across.

Shri Abid A li: A  word of clari
fication, Sir. Last time my hon. friend 
disputed the statement that in 1957 
no appeal was filed with regard to de
cisions of the Central Government 
Tribunals. In territories like Delhi 
the cases, as the hon. Member men
tioned, are included in the State tri
bunals.

Shri Narayanankutty Menon: That
is not my fault.

Shri Abild A ll: Therefore the hon. 
Member was not right in using the 
word lie. O f course, it is for you to 
allow this word or not.

Shri Datar: That should not be 
allowed.

Mr. Chairman: As a mater of fact, I 
stated to the hon. Member like this: 
After getting an explanation he may 
have to withdraw what he said. F.ven 
if the appeal was not decided by the 
Supreme Court, but it was withdrawn 
the Minister would have been within 
his right to say no appeal was made. 
So, when he says that he meant an 
appeal from the Central Government 
tribunal he was perfectly right in 
stating what he did. The hon. Mem
ber should not have gone to the ex
tent of saying that if  the Minister had 
said that he would be guilty of a lie.
It is not proper. A fter all the mover 
of the resolution is a Labour Leader 
between the Labour Minister and the 
Labour leader, the relations should be

much more cordial and should not be 
strained. I would, therefore, request 
the hon. Member to withdraw the 
word. Otherwise, I  have also got the 
power to get it expunged. I  would 
rather like that in the interest of 
mutual friendship this word should be 
withdrawn. I would request the hon. 
Member to kindly consider it and 
withdraw the word.

Shri Narayanankutty Menon: What 
I have mentioned was. . . .

Mr. Chairman: I know it; at the 
same time it is not proper. The hon. 
Member would withdraw that rather 
than I should get it expunged.

Shri Narayanankntty Menon:
will withdraw that because. ...

Shri Abid A li: Thank you.

Shri Narayanankutty Menon: First
of all, there is no animosity between 
the Labour Minister and myself and 
secondly I did not say that what he 
mentioned was a lie.

Mr. Chairman: I know what the 
hon. Member mentioned. Therefore, 
it was allowed at that time. It *'as 
not said that it was a lie. It was in 
some other way, circumlocutarily said 
that if the hon. Minister had said that 
it would have been a lie.

Shri Narayanankutty Menon: I am
very glad to withdraw it.

Mr. Chairman: From what fell
from the hon. Member's mouth just 
now that the Government should take 
steps to see that delay is eliminated, 
if that is his proposition, I  do not 
know whether he will insist on this 
resolution being put to vote.

Shri Abid Ali: That is the attempt 
made through these tripartite labour 
conferences. It has been unanimously 
accepted at this conference. The 
attempt is that there should be no 
recourse to High Courts or the
Supreme Court. We shall make our'
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best endeavours to see that this is im
plemented by all the parties.. . .  (In 
terruptiane.)

Mr. Chairman: They are asking
about the delay. They are 6aying 
whether the hon. Minister is soing 
to give any assurance or take any 
steps to see that there is no delay 
while the jurisdiction of the High 
Court or the Supreme Court is being 
exercised.

17 tars.

Shri Abid A ll: About delay? That 
was the intention. Therefore, the 
labour appellate tribunal has been 
abolished. Certainly, the attempt is 
that all these cases should be speedily 
disposed of.

Shri V. P. Nayar: No attempts
alone.. . .  ( Interruptions.)

Mr. Chairman: Order, order. Does 
the hon. Member want this Resolution 
to be put to the vote of the House?

Shri Narayanankntty Menon: Yes,
Sir. The assurance... (Interruptions).

Mr. Chairman: I shall put it to the 
vote ot the House.

The question is:

“This House is of opinion that 
suitable steps be taken to amend 
the Constitution in order that the 
jurisdiction of the Supreme Court 
and the High Courts over tri
bunals and Courts constituted 
under the Industrial Disputes Act,
1947 (Act X IV  of 1947) be taken 
away."

The motion was negatived.

' o f High Courtt and 
Supreme Court

11M  fan.

RESOLUTION RE: COMMISSION TO 
ADJUDICATE BOUNDARY DIS
PUTES BETWEEN THE STATES OF 
ORISSA, M ADHYA PRADESH AND 

BIHAR

Shri Mahaaty (Dhenkanal): Sir, 
beg to move:

“This House is of opinion that 
a Boundary Commission be ap
pointed to adjudicate upon the 
boundary disputes between Orissa 
and Bihar and Orissa and Madhya 
Pradesh taking village as the 
unit.”

Sir, I venture to move this Re
solution not out of any motive of ex
pansionism or adventurist irradentism. 
This Resolution has a background of 
sorrow and bitterness tinged 'vith 
frustration and bloodshed. Whatever 
might have been said against linguis
tic States, the fact must be recognised 
that all these States in the Indian 
Union today are linguistic States.

Mr. Chairman: I hope the hon.
Member w ill take some time to finish 
his speech.

Shri Mahanty: Yes, Sir.

Mr. Chairman: Then he may con
tinue the next time.

17.03 hrs.

The L>ok Sabha then adjourned till 
Eleven of the Clock on Monday, the
15th September, 1958.
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6099— 6x43 
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No.

1185  Export of Manganese Ore 6099— 6102 
xx86 Third Five Year Plan 6102— 04
118 7  Enquiry into Dalmia Con

cerns . . . .  6104—06
1188 Graphite 6106-07
1190 Manganese Ore Trade 6107— xo
1 19 X Price-page Schedule for

Newspapers . 6 110 —14
1 192 Rehabilitation of Displaced

Persons in Mysore . 6 114 —16
1193 Common Market for Asia 6 116 - 17
1194 Unsold stock of shoes 6 117 —20
1195 Textile Mills, Bombay 6120—23
1196 Employees’ State Insurance

Scheme 6123-24
1198 Small Tea Growers of Pun

jab . . .  . 6124—26
1199 Supply of cotton to U.S.A. 6126— 30
1200 Taj Glass Factory Ltd. 6130—32
1201 Handicraft Association in

India . . . .  6132-33
1202 Import of Foreign Films . 6x33-34
1203 Jute Mills 6x34-35
1207 Evacuee Property in Delhi 6x35-36
1208 Synthetic Rubber Factory

in Assam 6136

S. N.Q.
No.

9 Indo-Pak Canal Waters
Dispute 6136—41

10 Circulation by post of
Magazines and Periodicals. 6 14 1—43

W RITTEN ANSWERS TO
QUESTIONS . 6X43—53

S.Q.
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1189 Acetylene 6143
1197  AU India Radio 6143-44
1204 Silk processing Factory in

Andhra Pradesh 6144
1205 Power Projects in Andhra 6x44-45
xao6 Requisitioning of Houses

in Delhi 6145
1209 Jute Mills in Calcutta 6145
12 10  Remittances to India from 

Heads of Indian Missions
abroad . . . .  6145*46

xaix Prices of Bidi Tobacco and
Leaves . . . .  6146

12 13  Tin plate* for packing 6x46-47

W RITTEN ANSWERS TO 
QUESTIONS— contd.

U. S. Q. Su b ject 
No.

1213 Asylum given to Phizo 
by Pakistan

1214 Automobile Industry 
121; Indo-Burma Trade Agree

mem
1216 Anti-Oxidant
1217 Cornering o f Shares
1218 Minor Irrigation Works
1219 Indo-Pakistan Trade 

Agreement
1220 Rehabilitation o f displacd 

persons in Midnapore
1221 Shoes for U.S.S.R.
1222 Manufacture o f Road Rol 

lers

U.S.Q.
No.
1919 Prime Minister’s visit to 

Hills . . . .
1920 Cloth production
1921 Enquiry Committee on the 

Organisation and Methods 
o f the Ambar Charkha 
Programme

1922 Labour Cooperative Socie
ties, Bombay .

1923 Displaced Persons in T r i
pura

1924 Film on Pahadi Paintings
1925 Pakistanis visit to India
1926 Foreign Trade o f India
1927 Small Scale Industries 

Marathwada Region
1928 Housing Loan in Hima

chal Pradesh .
1929 Labour disputes
X930 Naga Hostile*
1931 Industrial development o f 

Orissa .
1932 ‘ Akashwaxii’ B ha van
X933 Light music .
1934 Employment exchanges
1935 Export o f cloth
1936 Unemployment relief 

Fund
1937 Resolutions passed by 

I.N .T .U .C . .
1938 State Trading Corporation 

o f India (Private) L im i
ted . . . .

*939 Low  Income Group Hou
sing Scheme .
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6X49-5°
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6152-53

6153
6 X54
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6X55

6155
6X55-56
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6156

6156-57

6157
6158
6158

6X58-59
6159
6160
6160
6161

6161

6x61-62

6162

6163
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1940 Vegetable O il Factories .
1941 Development of Malanad 

Area . . . .
1942 Liver Extracts
1943 Rode salt
1944 Availability o f graphite 

in Punjab
1945 Import o f Tobacco
1946 Communal Clash in Sind.
1947 International Labour Orga

nisation .
1948 Non-self governing Terri

tories . . . .
1949 Scholarships Offered by 

I. L . O.
*950 Trade with West African 

Countries
1951 Films division
1952 Cottage Industries .
1953 Trade agreements .
1954 Tea Industry
1955 Bettiah Refugee Camp
1956 Rehabilitation o f displaced 

persons in Tripura .
1957 Displaced persons in Uttar 

Pradesh
1958 Handloom Industry in 

Maharashtra.
X9S9 Small Scale Industries
1960 Publications produced on 

Cooperative System
1961 Ambemath woollen mills.
1962 Raisina Road Market in 

Delhi . . . .
1963 Machinery for sugar Fac

tories . . . .
1964 Skins and Leather Goods
19^5 Accidents in Mines
1966 Industrial Committee on 

Inland Transport Services
1967 Film production with So

viet Assistance
1968 Trust Territory
1969 Automatic Looms .
1970 Women Employees in

A .I.R ................................

1971 Cottage Industry in Orissa

1972 Employees’ Provident 
Fftnd Act .

X974 Loans to Tute mills for 
rationalisation

1975 Khadi Gramodyog Bhavan

C o lu m n s

6163

6163-64
6164

6164-65

6x65
.6166-67

6167

6167

6168

6168-69

6169-70
6170-71

6171
6171-72

6172
6 172-73

6173 

6x73-74

6x74
6174-75

6x75
6175

6176

6x76-77 
6X77 78 
6x78-79

6179

6179-80
6x80-81

6181

6182 
6x82

6183

6x83
<183-84

W HITTEN ANSWERS TO 
QUESTIONS—contd.

Subject
V. S. Q.

No.
1976 Evacuee property in Pun

jab . . .
1977 Research on Implementa

tion of Land reforms
1978 Dramatic Troupe
1979 Steel for Small Scale In

dustries
1980 Small Scale Industries in 

displaced Colonies in Delhi
1981 Power-looms in Bombay 

State . . . .
1982 Building Grants for dis

placed Persons
1983 Export of films to Japan
1984 Khadi Cooperatives in 

Punjab . . . .
1985 Unsold stock of Handloom 

Goods . . . .
1986 Export of films to West 

Germany
1987 Embassy Building in Eire
1988 International Commission 

for Supervision and control 
in Indo-China

X9B9 Raw material for Medicines
1990 Material for film Industry
1991 Handicrafts in Himachal 

Pradesh
1992 Markets in Government 

Colonies
1993 Press Attaches
X994 Technical Officers of the 

Ministry of Information 
and Broadcasting .

1995 Nangal Fertilisers and 
Chemicals (Private) Li
mited . . . .

1996 Ministerial Staff in the 
Ministry of Commerce and 
Industry

1997 Indian Traders abroad
1998 Nuclear Tests
1999  Industrial development

OBITUARY REFERENCE

The Speaker made a reference 
to the passing away of Sardar 
Sampuran Singh who was a 
member of the former Central 
Legislative Assembly.

Thereafter Members stood in 
iilence for a minute at a mark 
of respect.
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6x87
6187-88

6188

6188-89
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6190-91

6191

6191

6x92
6X93

6193-94 

6194

6194-95
6195-96
6196-97 

6X97

6197-9S
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C o l u m n s

PAPERS L A ID  O N  T H E  
T A B L E  •  . .  6198-99
Th e following papers were laid
on the Table :—

(1) A  copy o f  each o f the 
following papers :

(0  Statement regarding 
damage to the Central 
Spilway W all o f the 
Bnakra Dam 

(if) Statement regarding 
damage caused to 
Kadam Dam in An
dhra Pradesh

(2 ) A  copy o f each o f the 
following N o tifications 
under sub-section (2) o f 
Sectnn 3 o f the A ll India 
Services Act, 1951 :—
(0  G. S. R. No. 764, 

dated the 6 th Septem
ber, 1958.

(»Y) G. R. No. 765 dated 
the 6th September,
1958 making certain 
amendment to the 
Indian Police Service 
^Uniform) Rules, 1954.

(3) A  copy o f the Coir In
dustry (Registration and 
Licensing) Rules, 1958 
published in Notification 
No. G. S. R. No. 47 dated 
the 22nd February, 1958 
under sub-section (3) o f 
Section 26 o f the Coir In
dustry Act, I 953-

V A  copy o f Notification 
No. G. S. R. 750 dated 
the 30th August, 1958 
under sub-section (3) o f 
Section 642 o f the Com 
panies Act, 1956, making 
certain further amendments 
to the Companies (Central 
Govenment’s) General 
Rules and Forms, 1956

(5) Statement on the talks 
between the Prime M inis
ter* o f India and Pakistan

M ESSAG E F R O M  RAJYA
SABH A . . .  619,— f 200

Secretary reported a message 
from Rajya Sabha that Raiya 
Sabha had no recommendations 
to make to Lok Sabha in regard 
to the Estate Duty (Amend
ment) Bill, 1958, passed by 
Lok Sabha on the 1st Septem
ber. 1958.

178 ’ LSD 3.

C o l u m n s

C A L L IN G  A T T E N T IO N  T O  
M A T T E R  O F  U R G E N T  PU B
L IC  IM P O R T A N C E  . 6200-10

Shri S. M . Banerjee called the 
attention o f  the Prime Minis
ter to the results o f  talks held 
between the Prime Ministers 
India and Pakistan on the 9th 
and 10th September, 1958.

The Prime Minister (Shri 
Jawaharlal Nehru) made a 
statement in regard thereto.

S T A T E M E N T S  B Y  M IN IS 
TE R S  . . . .  6211-14

(1) The Minister o f Rehabili
tation and M inority Affairs 
(Shri Mehr Chand Khanna) 
made a statement correcting 
the reply given on the 4th 
September, 1958 to Starred 
Question No. 913 regarding 
Property Rights for Scheduled 
Castes and other Backward 
Classes.

(2) The Deputy Minister o '
External Affairs (Shrimati 
Lakshmi Menon) made a state
ment correcting the reply given 
on the 19th August, 1958 to a 
Supplementary by Shri Kansari 
Haider on Starred Question 
No. 232 regarding National 
Sample Survey Schemes

(3) The Minister o f Mines and
Oil (Shri K . I>. Malviya) 
made a statement regarding 
the discovery o f oil bearings 
stratum in Cambay.

E L E C T IO N  T O  C O M M IT T E E  6214-15

Shri B. G. Mehta moved for 
the election o f one member 
from among the Members o f 
Lok Sabha to be member o f 
the Estimates Committee.
The motion was adopted.

B IL L  IN T R O D U C E D  6215

The High Court Judges (.Con
ditions o f  Service) Amend
ment Bill.

M O T IO N  T O  REFER B IL L  
T O  J O IN T  C O M M IT T E E  
A D O PTE D  6215— 33

Further discussion on the mo
tion to refer the Delhi Rent 
Control Bill to a Joint Commit
tee was concluded and the 
motion was adopted.
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C o u n a m  
BILL CtffoER CONSIDERA- •
TIO N  . . . .

Tfcff .Minister of TrmttPOrt W*d 
Communication* (Shri S. K.
Patil) mov<Jdf6t &ec6jS«i£er»- 
tion o f  tht M udSbi t 
Shipping M l. W f*t>6r t «  fey 

- the Joint Cottatitttee Tbs 
di&custiotl w*»h'6t COrtcradAJ.

R E PO R T  OF C O M M IT T E E  
O N  P R IV A T E  M eM gE R S 7 
B IL L S  A N D  Kb SOLUTION^S  
A D O PTE D  . f 252-53

Twenty-sixth Report was 
adopted.

P R IV A T E  M EM BER 'S RESO
L U T IO N  W IT H D R A W N  253— 61

Further diJcussion »h  R^NiHi- 
tion re: fortnaUGn o f a Nlrtion*)
Council o f ttkSito Youth « td  
the «mendiWerrt« thtfrtt® <*r*s 
concluded and the R6*duti«n 
was withdrawn by leave o f 
Lok Sabha.

« # *

COUO»OfS
PR IV A TE MEMBER'S RE

SO LUTIO N N EG A TIV ED  6a « i— 6 3 17  
Shri Nmyanankutty Menon 

moved ttatf Retdrafloit flh  
MShlsion at oertain tribunal* 
from the jttHtdtetlffn &t Btgh 
Court* and Supreme Court.
After diicuMios the Resolution 
was negatives.

PRIVATE JOSMBBR’9 RB- 
SOLUTIOW t&tXfBlt DIS
CUSSION . . . .  f * i8 
Shri Mahanty mov*3 ttii Re
solution re: C M A M sg  tfr 
adjudicate! bouftd*^ disJWWB 
between the State* of Off#**,
Madhya Pradesh i&rf Bralrf.
The discussion was not con
cluded.

AGENDA FOR MOittJAY,
15TH SEPTEMBER. 1958—
Further diaousuon on the 
motion to consider and pasting 
of the Merchant SWp|>«n#
Bill a* reportsbv the Join 
Committee.




